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 LOK  SABHA  DEBATES

 LOK  SABHA
 —e

 Monday,  May  24,  7976  |  fyaistha  3,
 898  (Saka)

 The  Lok  Sabha  met  at  Eleven
 of  the  Clock

 (Mr.  SPHAKER  in  the  Chair]

 PAPERS  LAID  ON  THE  TABLE

 Review  AND  ANNUAL  RePoRT  Op  HBAVY
 EINGINESRING  CORPORATION  LTD.,  RANCHI

 FOR  I974-75.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  Of  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  A.  P.
 SHARMA):

 On  bchalf  of  Shri  A.C.  George,  [begto
 lay  onthe  Table  a  copy  -ach  oft  he  fotlow-
 ing  pip  rs  (Hndi  and  English  versions)
 und  rsub-section  @  of  section  6r9A  of the

 Companics  Act,  37956  :--

 (x)  Review  by  the  Gav-rnm  nt  on  the
 working  of  the  H  avy  Enginecring  Corpora-
 tion  Lim'ted,  Ranchi,  for  the  year  ‘1974-75-

 (2)  Annual  Report  of  the  H-avy  Engi-
 neering  Corporation  Limited,  R:nchi,  for
 the  year  1974-75  along  with  the  Audited
 Acounts  and  the  commnts  ofthe  Come
 p'roller  and  Auditor  G  neral  thereon.

 [Placed  in  Library.  See  No.  LT-  t0894/
 76.)
 ANNUAL  REPORT  OF  INDIAN  COUNCIL  OF
 AGRICULTURAL  Resasarcet,  New  ‘Datet,
 FOR  7973-74  WITH  AUDITED  ACCOUNTS

 AND  STATEMENT  FOR  DELAY.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  SHAHNAWAZ
 KHAN):  I  beg  to  lay  on  the  Table—

 (7)  A  copy  of  the  Annual  Report  (Hindi
 and  English  versions)  of  the  Indian  Council

 of  Ax  izalru-al  R  s-arch,  New  Delhi,  for
 the  year  .973-74,  together  with  the  audited
 Accounts.

 (2)  A  statement  (Hindi  ang  English
 versions)  show:ng  reasons  for  delay  in
 laying  the  above  Report.

 [Placed  in  Library.  See  No.  LT-
 10895/76].

 NOTIFICATIONS  UNDER  Customs  ACT,
 962  AND  CenTRAL  Excise  Ruts,  1944.
 THE  MINISTER  OF  STATR

 CHARGE  OF  THE  DEPARTMENT  ‘OF REVENUE  AND  BANKING  (SHRI
 PRANAB  KUMAR  MUKHERJER) I  beg  to  lay  on  the  Table—

 (eo)  A  copy  each  of  the  following  Notifie
 eitions  (Hindi  and  EnglishTversions)  under
 section  59  of  the  Customs  Act,  7962  :—

 (i)  G.S.R.  33708)  and  332  (8)  published
 in  Gazette  of  India  dated  the  rath
 May.  3976  tog:ther  with  an  explane-~
 tory  msmoran  dum.

 {Placed  in  Library.  See  No.  LT«
 10896/76.]

 (ii)  G.S.R.  68r  published  in”  Gazctte
 of  India  dated  the  r5th  May,  39765
 togother  with  an  explanatory  memo-
 randum.  [Placed  in  Library,  See
 No.  LT-:0897/76.]

 (2)  A  copy  cach  of  the  following  Noti-

 ficv'ions  (Hindi  and  English  versions)issued
 und:‘r  the  Central  Excise  Rules,  7944  :—

 (i)  G.S.R.  333(E)  to  33708)  published
 in  Gaz*tte  of  India  dated  the  rath
 My,  7976  tog  :ther  with  an  explena-
 tory  memorandum.  [Placed  in
 Library.  See  No.  LT-40898'76.}
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 (ii)  G.S.R.  682  and  683  published  in
 Gazette  of  India  dated  the  i5th  Mey,
 3976  together  with  an  expleratary
 memorandtm.  [Placed  in  Litrary
 See.  No.  LT-0899/76.]

 REVIEW  AND  ANNUAL  REPORT  OF  CEMENT
 CORPORATION  OF  INDIA  LTD..  NEw  DELHI

 FOR  I974-75-

 SHRI  A.  P.  SHARMA:  I  beg  to  lay
 on  the  Table  a  copy  each  of  the  following
 papers  (Hindi  and  English  veisiers)  under
 sub-section  (@)  of  section  67923  of  the  Com-.
 panies  Act,  7956  :—

 (1)  Review  by  the  Goverr  mert  cn  the
 working  of  the  Cemcnt  Coiporction  of
 India  Limited,  New  DeJhi,  for  the  year
 ‘1974-75.

 (2)  Annual  Report  of  the  Cement  Cor-
 poration  of  India  Limited,  New  Delhi,  for
 the  year  ‘1974-75  along  with  the  Audited
 Accounts  and  the  ccmments  of  the  Comp-
 troller  and  Auditor  General  thereon.

 [Placed  in

 r0900/76.]
 Library.  See  No.  LT-

 ANNUAL  REPORT  OF  BIHAR  STATE  AGRO-
 INDUSTRIES  DEVELOPMENT  CORPORATION
 Lrp.,  PATNA,  FOR  I97I-72  WITH  AUDIT

 REPORT  AND  STATEMENT  FOR  DELAY.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  TFRAEHULDAS
 PATEL):  I  beg  to  lay  on  the  Tebk

 (t)  A  copy  of  the  Annual  Re  port  (Hirdi
 and  English  versions)  of  the  Bihar  State

 Agro-Industrics  Develepment  Ccrperstion
 Limited,  Patna,  for  the  year  IQ7I-72  eleng
 with  the  Audited  Accounts  and  the  ccm-
 ments  of  the  Comptroller  and  Avditor
 General  thereon,  under  sub-section  (a)  of
 section  679A  of  the  Ccmpsenics  Act,  1956.
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 (2)  Astatement  (Hindiand  English  ver-
 sions)  showing  reasons  for  delay  in  laying
 the  above.  Report.

 [Placed  in
 r090:/76.]

 Library.  See  No.  LT-

 Post  OFFIcE  SAVINGS  BANKs  (AMEND-
 MENT)  RULES,  I976.

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE:  On  behalf  of  Shrimati  Su-
 Shila  Rohatgi:  I  beg  to  lay  on  the
 Table  a  copy  of  the  Post  Office  Savings
 Banks  (Amer  dmcert)  Rulcs,  7976  (Hirdi
 and  English  versions)  publiske  din  Notifice-
 tion  No.  G.S.R.  663  in  Gazette  of  India
 dated  the  57  May,  1976;  under  sub-se  cticn
 (3)  ofsection  15  of  the  Government  Savings
 Banks  Act,  1873.  [Placed  in
 see  No.  LT-:0902/76.]

 Library.

 II'03  hrs.

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY-GENERAL  :  Sir,  I
 have  to  report  the  following  messeges
 received  frcm  the  Secretary-Gereial  of
 Rajya  Sabha  :—

 (i)  “In  accordance  with  the  provisions
 of  sub-rule  (6)  of  Rule  386  of  the  Rules  of
 Procedure  and  Conduct  of  Business  in
 Rajya  Sabha,  I  em  directed  to  retuin  here-
 with  the  Finance  Bill,  19765  which  wes
 passed  by  the  Lok  Sabha  at  its  sitting  held
 on  the  77th  Mey,  1976,  and  trensmitted
 to  the  Rajya  Sabha  for  its  recommendations
 and  to  state  that  this  House  has  no  reccm-
 mendations  to  make  to  the  Lok  Sabha  in

 regard  to  the  said  Bill.”

 (ii)  “In  accordance  with  the  provisions
 of  rule  727  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  the  Rajya  Sabha,
 Jam  directed  to  inform  the  Lok  Sabha  that
 the  Rajya  Sabha,  at  its  sitting  held  on  the
 20th  May,  19765  agreed  without  any  amend-
 ment  to  the  Coal  Mines  (Nationalisation)
 Amendment  Bill,  1976;  which  was  passed
 by  the  Lok  Sabha  at  its  sitting  held  on  the
 7th  May,  1976.”

 =
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 (iil)  (x)  ‘I  am  direc’ed  to  inform  the

 Lok  Sabha  that  the  Rajya  Sabha  at  its  sitting
 held  on  Monday,  the  770  May,  ‘1976,  ad-

 opted  the  following  motion  in  regard  to  the
 Committee  on  the  Welfare  of  Scheduled
 Castes  and  Scheduled  Tribes  :—

 “That  this  House  rcsolves  that  the
 Rajya  Sabha  do  join  the  Committee  of  both
 the  Houses  on  the  Welfare  of  Scheduled
 Castes  and  Scheduled  Tribes  for  the  term
 beginning  on  the  Ist  April,  7976  and  do
 Pproc-ed  to  clect,  in  accordance  with  the
 system  of  proportional  representation  by
 meins  of  the  single  transferable  votc,  ten
 m-mb:rs  from  among  the  members  of  the
 House  to  serve  on  the  said  Committce,’””

 (2)  ‘Iam  further  to  inform  the  Lok
 Sabha  that  in  pursuance  of  the  above  motion
 the  following  members  of  the  Rajya  Sabha
 have  been  duly  elected  to  the  said  Com-
 mittee

 I.  Shri  Krishna  Bahadur  Chettri
 2.  Shri  Shyamlal  Gupta

 Prof.  N.  M.  Kamble

 Shri  N.  H.  Kumbhare

 Shri  Yogendra  Makwana

 Shri  Parbhu  Singh
 Shri  प्  C.  Kesava  Rao

 Shri  Leenar!  Soleman  Saring
 Shri  Mahendra  Bahadur  Singh

 70,  Shri  द  द  Swaminathan,’
 9

 aon

 aA
 (४५

 +

 W

 (iv)  (7)  द  am  directed  to  inform  the
 Lok  Sabha  that  the  Rajya  Sabha  at  its  sitting
 held  on  Monday,  the  r7th  May,  ‘1976,  ad-
 opted  the  following  motion  in  regard  to  the
 Joint  Committee  on  Offices  of  Profit  :-—

 “That  this  House  concurs  in  the  recom-
 mendations  of  the  Lok  Sabha  that  the  Rajya
 Sabha  do  elect  two  members  to  the
 Joint  Committee  on  Offices  of  Profit  in  the
 vacaNicies  cause’  by  the  resignation  of  Shri
 Vithal  Gadgil  from  the  membership  of  the

 Committee  and  the  retirement  o  Shr
 Venigalla  Satyanarayana  from  the  member~
 ship  of  the  Rajya  Sabha  an‘  resolves  that
 the  House  do  proceed  to  elect,
 in  accordance  with  the  system  of  propor~
 tional  representation  by  meansof  single
 transferable  vote,  two  members  from
 among  the  members  of  the  House  to
 the  said  Joint  Committee  to  fill  the  vacan-
 cies.”

 (2)  I  am  fuctter  to  inform  the  Lok
 Sabha  that  in  pursuafg:  of  the  above
 motion  the  following  members  of  the  Rajya
 Sabha  have  been  duly  electe  {  to  the  said
 Joint  Committee  :—

 t.  Shri  Kameshwar  Singh
 2.  Shrimati  Maimoona  Sultan

 rr'og  hrs.

 BANKING  AND  PUBLIC  FINANCIAL
 INSTITUTIONS  LAWS  (MISCELLA-
 NEOUS  PROVISIONS)  AMENDMENT

 BILL*

 THE  MINISTER  OF  STAE  IN-CHAR-
 GE  OF  THE  DEPARTMENT  OF  RE-
 VENUE  AND  BANKING  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE)  :  I  beg  to
 move  for  leave  to  introduce  a  Bill  further  to
 amon  the  En  tustrial  Finance  yCorporation
 Act,  ‘1948,  the  State  Bank  of  India  Act,
 ‘1955.  the  Industrial  Development  Bank  of
 India  Act,  1964  andthe  Regional  Rural
 Banks  Act,  ‘1976.

 MR.  SPEAKER:  The  question  is

 ‘That  leave  be  gratited  to  introduce  a
 Bill  further  to  amend  the  Industrial  Finance
 Corporation  Act,  1948,  the  State  Bank  of
 India  Act,  7955,  thé  Industrial  Develop-
 ment  Bankof  India  Act,  7964  and  the
 Regional  Rural  Banks  Act,  79767

 The  motion  was  adopted

 SHRI  PRANAB  KUMAR  MUKII.
 BRJEE  :  I  introduce  the  Bill.

 *Publishe{  in  Gazette  of  India  Butraordinary,  Part  If,  section  2,  dated  34-5-7976.
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 23०  hes,

 Rb.  .ALCUTTA  HIGH’  COURT
 JUDGMENT  ON  PAYMENT  OF
 BONUS  TO  LIC  EMPLOYEES

 SHRI  S.  M.  BANERJEE  (Kai  pur)  :
 I  have  already;  written  to  yeu.

 MR.  SPEAKER:  Ihave  rot  accepted
 it.  Nothirg’  will  go  on  record.

 SHRI  S.  M.  BANERJEE:  The  other
 @ay  wren  this  questicn  was  raited,  the
 Chaisman,  Shri  Ishaque  Sambhali.  was  there
 in  the  chaiz.  I  got  a  message  frcm  Cal-
 cutta  from.  my  Fer.  frierd.  Shri  Sc  mnath
 Chatterjcc  that  the  Calcutta  High  Court
 has  held  that  non-payment  of  bor  us  to  the
 LIC  employees  is  mala  fide  ard  illegal  and
 has  stated  that  the  LIC  employees  are  en-
 titled  to  bonus.  When  I  raised  the  matter
 in  the  House.  the  hon.  Minister  of  State  for
 Law  and  Justice,  Dr.  Seyid  Muhammad  was
 there—he  [is  also  here  row—ard
 the  Chairman  directed  him  whether  he
 had  any  ir  formaticn  to  that  cficct.  He  said
 that  he  hadfno  irformaticr  tut  he  would
 mform  the  Heute.  Or  the  tasiscfthis  I
 tathd  a  Call  atterticr  mcucr  arc  Ib  ave

 also  Sert  arctice  urcer  Rules  97  Lut  I
 have  not  received  ary  reply  whether  ycu
 have  rejected  it  cr  rot.  Becaure  the
 other  House  has  rot  acopted  the  Bill,  the
 mischief  that  wasdore  in  this  House  is
 likely  to  be  repeated  in  theother  Heute,
 There  carnot  be  any!  certempt  of  Court.
 This  is  a  continuirg  cate  ard  the  lawof
 sub  judice  does  not  apply.  The  Calcutta
 High  Court  has  definitely  given  a  verdict
 in  favour  of  the  employces,  that  this  is
 mala  fide  and  illegal.  That  is  why  I  want
 you  to  direct  the  Law  Mir  ister  to  apprise
 the  House  about  the  matter.  Eitter  tre
 Fitance  Minjster  or  the  Law  Mir  ister
 should  make  a  Statement.

 MR.  SPEAKER  :  I  have  not  accepted
 it.  But,  ifthe  Minister  is  willing  to  meke

 a  gtatement,  he  can  uo  so.

 Marriage  Laws  +  8
 (Amndt,)  Bill

 SHRI  S.  M.  BANERJEE:  If  the
 Chairman  has  directed,  it  hasno  validity  ?

 MR.  SPEAKER  :  If  any  judgment  is
 given  on  any  matter  in  the  High  Court,
 that  matter  cannot  be  a  pointof  calling
 Attention  in  the  House.  AsaCall  Atten-
 tion,  Ihave  not  accepted  it.  But  nothing
 prevents  the  Minister  if  he  wants  te  make  a
 Statement  on  his  own.

 SHRI  S.  M.  BANERJEE:  He  has
 to  make  a  Statement.

 MR.  SPEAKER:  That  is  a  different
 matter.

 SHRI  DINEN  BHATTACHARYYA
 (Serempore)  :  You  can.  draw  his  atten-
 tion.

 MR,  SPEAKER:  I  will  consider
 that.

 ir°  hrs.

 MARRIAGE  LAWS  (AMENDMENT)
 BILL—Contd.

 MR,  SPEAKER  :  The  house  will  now
 ake  up  further  consideration  of  the
 Marriage  Laws  (Amendment)  Bill.

 श्री  च्चनदर।  ऐलान  (द्वारा  )  :  प्रत्यक्ष

 महोदय  ,  उस  दिन  मै  अपनी  बात  वही  शुरू
 कर  ही  पाया  था  कि  समय  समाप्त  हो
 गया  और  मै  जागें  कुछ  कह  सका।  आज

 आपने  मुझे  जो  इस  पर  अपने  विचार  प्रकट  करने

 का  रादेश  दिया  है,  इसके  लिए  में  आपको

 हृदय  से  धन्यवाद  देता  हूं  ।

 हमारे  देश  में  विवाह  ,  जैसा  कि  हमारी

 स्मृति  और  सभ्यता  बताती  है  ,  एक

 महान  पवित्र  प्रौढ़  प्रटूट  बंधन  माना  जाता

 है  ।  हम  देखते  हैं  कि  हमारे  देश  में  विवाह
 की  रस्म  विभिन्न  प्रकार  से  सदा  की  जाती  है  ।

 चाहेविवाह  जात  जौर  बिरादरी  के  भ्राधार  पर

 दो  या  चम  के  आधार  पर  हो  या

 प्रान्तीय ता  के  प्राकार  पर  हो,  मैं

 कहना  यह  चाहता  हूं  कि  जब  लड़का  और

 लड़की  विवाह  के  बंधन  में  बंध  जाते  हैं.  तो
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 ag  संबंध  उन  का  टूट  सम्बन्ध  भाना
 जाता  है  |  हमारे  देश  में  कहीं  कहीं  पर

 ऐसा  होता  हैकि  लड़का  लड़की  बिना  एक
 दूसरे  को  देखे  शादी  के  बंधन  में  बंध  जाते  है,
 कहीं  पर  धन  शौर  दहेज  के  लालच  में  शादियां

 हो  जाती  है,  कहीं  १र  लडके-लडकी  में  प्रेम
 हो  जाता  हैं  जोर  दोनों  की  शादी  हो  जाती
 है,  कहीं  पर  लड़का  बारात  लेकर  लडकी  के

 यहां  जाता  है  जोर  शादी  होती  है  और

 कहीं  पर  लड़के  वे!  यहां  लड़की  जाती  है
 बौर  शादी  होती  है  ।  आदिवासियों
 में  तथा  विभिन्न  प्रान्तों  में  विभिन्न  प्रकार  की
 रस्में  हैं  जिन  के  अ्रनुसार  शादियां  होती  हैं
 आज  तो  यह  भी  होने  लग  गया  है  कि  कोर्ट
 में  जाकर  शादियां  हो  जाती  हैं।  दिन  में
 अर  रात  में  भी  हो  जाती  हैं।  जब  विवाह
 हो  जाता  है  तो  वे  यह  संकल्प  लेते  हैं  कि  हम
 जीवन  भर  एक  दूसरे  का  साथ  निभायेंगे  ।
 लेकिन  कभी-कभी  ऐसा  भी  हो  जाता  है.  कि
 जीवन  में  कुछ  इस  प्रकार  की  कटुता  पैदा  हो
 जाती  है  चाहे  वह  किसी  भी  कारण  से

 हो  ब्रोकर  किसी  की  भी  वजह  से  हो  और  उस

 कटुता  के  कारण  उन  दोनों  का  जीवन

 दुश्वार  हो जाता  है  और  बे  एक  दूसरे  से

 जुदा  होता  चाहते  हैं  ।  शब  तक  की  परम्परा

 यह  रही  हैं,  तब  रिवाज  यह  रहा  है  कि  वे
 आसानी  से  जुदा  नहीं  हो  सकते  थे।
 मैं  विधि  मंत्री  जी  को  इस  बिल  को  लाने  के

 निए  घन्यवाद  देता  हुं  और  इस  बिल  का

 ह्दय  से  स्वागत  करता  हुं  जिस  में  उन्होंने
 एक  प्रगतिशील  व्यवस्था  को  स्थान  दिया
 है  और  बहुत  सी  युवतियों  और  युवक  एक  जो

 घुटन  का  अ्रनुभव  कर  रहे  थे,  उस  से  उन  को

 छुटकारा  पाने  का  रास्ता  बताया  है
 ग्रोवर  उस  केलिए  व्यवस्था  करदी  है  ।
 उन  को  स्वतंत्र  रूप  से  ऐसा  कर  के  उन्होंने
 जीने  का  अ्रधिकार  दिया  है  ।

 हमारे  देश  में  शादियां  चाहे  जातीयता
 के  आधार  पर  होती  हों  या  रेस  के  आधार  पर

 होती  हैं,  मैं  विशेष रूप  से  डोर  इस  बात  पर
 देना  चाहता  हूं  कि  हमारे  देश  में  सरकार
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 उन  युवकों  कौर  युवतियों  को  प्रोत्साहन
 दे  जो  जातीयता  तथा  धर्म  के  बंधन  को  तोड़
 कर,  प्रान्तोयता  की  दीवारों  को  तोड़
 कर  के,  उन  की  सीमा  को  लांघ  कर  के
 शादियां  करें  n  जब  तक  इस  प्रकार
 का  विशेष  प्रावधान  इस  कानून  में  नहीं
 किया  जायेगा  तब  तक  हमारे  देश  में  श्रन्तर्जा-
 तीय  विवाह  नहीं  होगे,  प्रन्तप्रान्तीय  विवाह
 नहीं  होंगे  तब  तक  में  समझता  हूं  कि

 राष्ट्रपति  की  भावना  ,  अखंडता  की
 भावना  सुदृढ़  नहीं  हो  सकेगी।  हमारे
 देश  में  साम्प्रदायिकता  के  नाम  पर,  जाता-
 यता  के नाम पर,  धर्म  के  नाम  पर दंग  होते
 हैं,  झगड़े  होते  हैं।  झगर  एक  प्रान्त  का
 लड़का  हो  और  दूसरे प्रान्त  की  लड़को,
 लड़का  एक  जाति  का  हो  और  लड़की  दूसरी
 जाति  की,  लड़का  एक  सम्प्रदाय  का  हो
 शरीर  लड़की  दूसरे  साम्प्रदाय  की  और  उन  में
 शादियां  होंगी  तो  उस  से  मैं  समझता

 हैँ  कि  देश  प्रेम  की  भावना  और  राष्ट्रीयता
 को  भावना  जागृत  होगी  ओर  इस  से  देश
 की  अखंडता  शोर  देश  की  एकता  को

 मजबूत  बताने  में  संसद  मिलेगी,
 उस  को  बल  मिलेगा  ।  जो  बिल  आपने
 लाया  हैं  जोर  इस  में  तलाक  का  प्रावधान
 किया  है  इस  से  मैं  समझता  हूं  कि

 बहुत  से  कुंठित  दम्पत्तियों  को  राहत  मिलेगी

 इस  मदन  के  बहुत  से  माननीय  सदस्यो  ने
 झपने  विचार  इस  बिल  पर  प्रकट  कर  ही

 दिए  हैं  ब्रोकर  विस्तार  के  साथ  विभिन्न

 पहलुओं  पर  प्रकट  कर  दिए  हैं  और  उन
 में  मैं  जाना  नहीं  चाहता  हूं  ।  मैंविशेष
 रूप  से  इस  बात  को  माननीय  मंत्री  महोदय
 की  सेवा  में  रखना  चाहता  हूं  कि  वह  इस
 बात  का  भी  इस  में  प्रावधान  रखे  1  ताकि
 अन्तर्जातीय  और.  प्रन्तप्रान्तीय  विवाहों  को

 प्रोत्साहन  मिले।  मैं  सफलता  हूं  कि  इस

 बिल  के  माध्यम  से  लोगों  को  एक  नथा

 मार्च  सिला  है  कौर  इसके  ऊपर  चल  कर  वे

 झपने  जीवन  को  कल्याणकारी  बना  सकेंगे  ।
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 मैं  आपका  अधिक  समय  लेना  नहीं  चाहता

 हूं  1  मैं  केवल  यही  विनती  कहेगा  कि  बाप

 इस  में  थोडा  सा  और  संशोधन_  कर  के  जिस

 प्रकार  वे विवाहों  की  मैंने  चर्चा  को  है,
 उन  को  प्रोत्साहित  करने  का  मार्ग

 दिखाए  1  मैं  समझता  हु  कि  इस  चिल

 मे  नवयुवक  चौर  नवयुवतियों  ह: < ह  जीवन

 कल्याणकारी  बनेगा  |

 इन  शब्दों  के  साथ  मैं  इस  बिल  का

 सादिक  समर्थन  करता  हूं  और  भ्रापको

 धन्यवाद  देता  ह  1

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS
 (DR  दि  8  SEYID  MUHAMMAD)
 Mr  Speaker  Sir  I  am__  grateful
 tothe  large  number  of  hon  Members
 who  perticipated  in  the  discussion  and
 mide  vry  viluable  contributions  to  the
 discussion

 In  bringing  this  amendmcnt  the  main
 consideration  which  was  before  the  Go-
 vernm  nt  was  to  work  out  a  balance  between
 the  necessity  of  hiberalisation  of  the  pravt-
 sions  and  also  to  sec  that  the  new  piovi-
 sions  do  not  degenerate  into  iaree  Ir
 this  attempt  we  have  weightd  the  Fimen
 factors  and  the  rights  end  hhabilitics  of  the
 partics  with  a  view  to  on  08  the  recom-
 mendations  made  by  the  Law  Commission

 andthe  Committee  onthe  Status  of  Women
 and  other  representations  made  from
 the  public  isto  the  statute  book  Some  of
 the  criticisms  made  are  very  relevent  and
 valuable.  After  examining  the  recom-
 mendations  made  we  came  to  certain  cor-
 clusions  which  we  thought  will  remedy  the
 evilsand  bringin  a  situation  where  hberalsa-
 tion  will  take  place.  Everyone  of  the
 amendment  suggested  andevery  proposal
 made  in  the  House  will  be  considered  and  m
 fact  are  being  considered  with  the  greatest

 concern.  If  mm  the  worlong  of  this  new
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 am~ndmc-nt  certain  provisions  are  found  to
 be  inadequate  certainly  Government  will
 Not  hesitate  to  adopt  the  amendments  which
 are  found  to  be  necessary  and  relevant  at
 that  time.

 There  has  been,  during  the  debate,  a
 universal  support  generally,  to  the  provi.
 sions  of  the  Bill  I  will  not  take  the  valu-
 able  tim>  of  the  House  to  dealin  detatl  with
 ev  rysugg  stion  “made  and  amendment
 moved  It  is  not  that  we  consider  any  of
 these  amendm-nts  sugg*sted  to  be  less  im-
 portant  But  I  thoughe  that  in  order  to  save
 the  tim>  of  the  House  I  could  deal  with
 som-  of  the  salient  pomts  or  amendment>
 sugg“sttd  by  a  numb.r  of  Hon  Memb.rs

 There  has  ben  a  suggestion  mide,  |
 think,  by  Mrs  Pirvathe  Knshnan,  among
 others,  that  registration  undcr  Sec  8  must
 be  mide  compusisory  What  hac  been
 done  ts  that  that  question  5  kfrtothe  con-
 erned  State  Governments  to  wiight  the  cir-
 clumstane.s  and  compulsions  thire  Wy.
 have  cnabled  the  State  Governments  to
 fram~  rules  Some  State  Governments
 have  mide  rulcs  but  they  have  made  it
 op  tonal  ind  not  compulsory  (Interruptions)
 we  shall  c  rtainly  watch  operation  of  this
 provision  and,  if  it  is  found  that  the  optional
 rights  givn  to  the  parties  do  not  work,
 we  my  resort  to  introducing  the  provision
 wich  हम  s  registration  compuslory

 SHRIMATI  PARVATHI  KRISHNAN
 (Combatore)  If  you  will  read  the
 statem  nt  of  objects  and  reasons,  you
 will  fined  that  the  am  ndmonts  that  are
 b  ingsugg  stedare  based  on  the  recommen-
 dations  of  the  Law  Commission  and  the
 Committee  of  the  Status  of  Women  It  5
 in  that  context  that  I  raised  it  This  has
 ben  hanging  fire  for  so  long  and  it  ts  very
 necssary  to  introduce  compuslory  registra-
 tion  and  not  to  have  the  option.

 DR  ्य  M  SEYID  MUHAMMAD
 Well,  I  appreciate  the  weight  of  the  argu-
 ment.  the  very  fact  that  the  power  was
 given  to  State  Governments  to  make  the
 rules  and  the  very  fact  that  none  of  th,
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 ‘State  Governments  has  thought  it  necessary
 to  make  it  compulsory  supports  our  view
 that  there  is  no  justification  for  it.  (Interrup-
 tions).  That  is  why  we  thought  that  this
 was  a  matter  which  the  State  Government
 could  deal  with  better.  The  fact  that  they
 have  not  made  it  compulsory  rather  sup-
 ports  our  legislation.

 Regarding  the  question  of  minimum
 age  of  marriage,  suggestions  have  becr.  made
 that  it  should  be  raised  to  22  in  one  case  and
 actually,  in  a  general  amendment  by  Shri
 Naik,  he  has  said  that  it  must  be  the  same

 as  the  voting  age  under  the  Representation
 ofthe  People  Act.  Generally,  the  idea  may
 be  all  right.  But,  for  the  time  being,  we
 find  it  only  necessary  to  have  the  age  at  5
 for  girls  and  18  for  men.

 The  reason  is  that  under  the  Child
 Marriage  (Restraint)  Act,  it  is  the  seme  pro-
 vision.  So,  we  donot  think  it  necessary  at
 this  stage  to  amend  both  the  Child  Marriage
 (Restraint)  Act  as  well  as  this.  Adultery  has
 been...  (Interruptions).

 SHRI  M.C.  DAGA  (Pali)  :  She
 has  aright  to  repudiate  her  husband.  But,
 how  can  a  girl,  without  attaining  the  age
 ‘of  majority,  repudiate  her  husband

 DR.  V.  M.  SEYID  MUHAMMAD  :
 व  will  reply  to  this  when  the  time  comes.

 Now,  regarding  the  question  of  adultery,
 formerly,  the  provision  was  that  the  ground
 should  be  proved.  Ifsomebody  seeks  ‘adul-
 tery’  as  a  ground  for  divorce.  the  ground

 should  be  proved  that  the  offending  cor-
 cerned  party  was  living  in  adultery.  But
 experience  has  shown  that  it  is  a  very  diffi-
 cult  thing  to  prove  that  he  or  she  is  living

 in  adultcry.  There  were  casesin  courts  and
 consequent  representations  mede  by  various
 individuals  and  asscciations.  We  have
 made  it  that  even  one  act  of  adultery  is  suffi-
 cient  for  being  a  good  ground  for  a  divorce.
 We  do  not  propose  like  the  English  Dog  that
 one  must  exhibit  the  vicious  propensity  by
 biting  more  than  once.  Ifthe  dog  bites
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 once,  that  is  sufficient  and  we  donot  believe
 in  the  principle  that  the  propensity  must
 be  exhibited  by  continuously  repeating
 the  offence.

 Now,  regardingthe  other  points,  there  is
 some  misunderstanding  about  the  provision
 when  a  person  is  not  heard  of  for  seven
 years.  I  think  Shrimati  Deshpande  brought
 that  amendment  saying  that  it  must  be
 reduced  to  one  year.  My  feeling  is  that
 there  has  been  a  slight  confusion  about  the
 question.  Under  See.  708  of  the  Evidence
 Act,the  presumption  isthat,whena  person
 is  not  heard  of  for  seven  years,  he  is  dead.
 We  have  incorporated  the  presumption  into
 this  Bill.  It  is  not  really  desertion  for  a
 longtime.  Itis  nota  ground  of  desertion.
 We  have  incorporated  this  in  order  to  miti-
 gate  the  hardship  which  the  party  may  have
 to  undergo.  That  is  why  this  provision  is
 there.  Suppose  the  husband  is  living  or  the
 wife  is  living  but  not  heard  of  for  seven
 or  more  years.  ‘That  is  why  we  have  in-
 corporated  the  substance  of  the  present
 Sec.  08  of  the  Evidence  Act  that  ifa  person
 is  not  heard  of,  about  whom,  normally,  the
 other  spouse  should  have  heard  of  for  seven
 years  or  more,  then,  there  will  be  a  presump-
 tion  that  he  is  dead  or  he  cannot  be  traced.

 For  that  matter,  if  we  adopt  the  princi-
 ple  of  Sec.  r08  of  the  Evidence  Act,  there
 may  not  be  any  confusion.  It  is  not  really
 a  ground  for  desertion.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  Sir,  the  point  is,  sometimes  there
 have  been  cases  where  someone  has  dis-
 appeared  when  he  went  to  swimming.
 Recently,  there  was  a  case  in  Madras
 where  the  person  is  presumed  to  have
 been  drowned.  When  nothing  is  heard
 about  a  person  like  that  does  it  mean
 his  wife  has  to  wit  for  seven  years?
 You  are  explaining  the  difference  between
 a  missing  person  and  desertion.  I  accept
 that.  Our  point  is  why  one  has  to  wait
 for  seven  years  in  the  case  of  some  one
 who  is  missing?  Reduce  this  pcriod.

 Seven  years  is  much  too  long  a  period.
 For  desertion  you  are  reducing  the  periog
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 [Shrimeti  Parvah  Krishnan]
 but  witere  presumption  of  death  is  there
 you  are  making  it  a  longer  period.

 DR.  ्,  A.  SEYID  MUHAMMAD:
 For  reasons  well-known  and  well-acce  ptc  ०
 seven  years  have  been  considercd  es  a
 reasonable  period  when  a  mancrn  be
 presumed  to  be  deed.  That  is  why  we
 have  accepted  the  same  test.  If  I  accept
 five  years  somebedy  may  come  erd  say
 why  not  three  and  others  may  sey  why

 not  four.  So,  when  we  accept  this  prin-
 ciple  we  follow  the  well-established  prin-
 ciple.

 SHRI  C.  K.  CHANDRAPPAN  (Tel.
 Hcherry):  If  a  girl  has  to  wait  for  seven
 years  to  establish  that  the  missing  husband
 is  dead  then  it  is  as  good  as  saying  that
 she  need  not  marty.  That  is  wry  we  say
 reduce  it  to  one  ycar.

 SHRI  M.  C.  DAGA:  Seun  yrars  is
 a  difficult  p  riod  for  a  lady  to  wait.

 DR.  द  A.  SEYID  MUHAMMAD:
 When  we  introduce  this  principle  of  pre-
 sumption  we  must  go  by  som=  mrthod,
 Suppose  we  say  five  years  somebody  may
 say  why  not  four  and  others  muy  say
 why  not  six.  Here  we  have  accepted  some-
 thing  which  has  been  in  existence  for  a
 long  time,  that  is,  for  seven  ycars  if  a  man
 is  not  heard  of  then  he  will  be  presumcd
 to  be  dead.  (Interruptions).

 If  it  is  found  that  this  results  in  hard-
 ship  certairly  we  will  re-consider  the
 matter.

 SHRI  VASANT  SATHE  (Akola):
 Supposing  woman  (puts  a  notice  in  the
 Press  that  such  and  such  a  msn  unless
 he  discloses  himself  in  such  and  such
 a  period  I  will  presume  he  is  dead  and  I
 am  free  to  marry.  Will  that  be  alright  ?

 DR.  द  A.  SEYID  MUHAMMAD:
 At  the  time  when  we  re-consider  the
 question  of  changing  the  seven  years  period
 all  relevant  suggestions  like  the  one  made
 by  Mr.  Sathe  will  be  considered.
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 Regerding  ‘repudiation’  if  a  girl  is
 married  before  the  age  of  fifteen,  we  have
 Provided  that  she  can  repudiate  after
 attaining  the  age  of  fifteen  and  before  she
 is  eighteen.  There  is  a  similar  provision.
 in  Muhammadan  law  and  that  has  been
 working  satisfactorily.  That  is  why  we
 have  adopted  that  exe pt  the  difference
 that  in  Muhammedan  ६  if  consum-
 mation  takes  place  this  will  not  be  permsit-
 taed,  which  we  have  not  acce  pted  in  this
 amendment.  Because  it  is  workirg  चाए ॥]
 in  Muhammedan  law,  that  is  why  we

 have  adopted  that  criterion  cxecpt  the
 difference  that  consumation  we  have
 not  accepted  as  in  the  Muhammeden
 law.

 SHRI  M.  C.  DAGA:  In  Rajasthan
 and  M.P.  and  in  so  many  other  placcs
 girls,  when  they  are  children,  arc  marzicd
 at  a  very  early  age  and  Ikre  you  have
 given  the  powcr  that  as  scon  as  she  attains
 the  age  of  5  she  can  repudiate  the  marriage.
 But  shc  has  not  scen  her  husband's  fece
 and  she  has  not  seen  her  farther-m-l: w’s
 house.  How  can  she  go  and  give  a  state-
 ment  before  the  court  of  lew?  What
 satement  will  she  give  before  the  c  outs
 of  law?  And  on  what  basis  ?

 SURI  VASANT  SATHE:  How  can
 she  repudiate  2  On  what  giourds  ?  (Irter-
 ruptions).

 श्री  मूलचन्द  डागा  :  चाइत्ड  मैरिज

 रेस्ट्रेट  एक्ट  के  होते  हुए  भी  कई  लोग  छोट
 बच्चों  की  शादी  कर  देते  हैं  प्रौढ़  वह  शादी

 हिन्दू  ला  के  मुत' बिक  वैलिड  मैरिज  कहलाती

 है

 aft  नाराज  मिर्ज़ा  (नागौर)  :  प्रत्यक्ष
 महोदय  ,  श्राप  भी  गांव  के  रह  ने  वाले  हैं, इस
 लिए  शाप  गांवों  की  हलात  को  जानते  होंगे  1

 एक  आदमी की की  3,  8,  ,  72  प्रौढ़  4
 साल  की  पांच  लड़कियां  हैं।  झा बिक



 7  Marriage  Laws  JYAISTHA  3,  898  (SAKA)

 स्थिति  कमज़ोर  दोने  की  वजह  से  वह  सोचता

 है  कि  अगर  पांचों  लड़कियों  की  शादी

 एक  साथ  कर  दी  जाये,  तो  न्या  कम  होगा  1

 लड़की  के  मेजर  होने  पर  उतारा  गौना  होता

 है  भौर  उस  को  ससुराल  भेजा  जाता

 है  ।  सी  99  परसेंट  शादियां

 कायम  रहती  हैं।  मैं  समझता हूं  कि  श्री

 डागा  के  एतराज़  में  बड़ा  फ़ोर्स  है  कि  जब

 लड़की  ने  अपने  पति  या  ससुराल  को  देखा  ही

 नहीं  है,  तो  वह  शादी  को  रेपुडिएट  कैसे

 कर  सकती  है  ।  हिन्दुस्तान  के  गांवों  के

 99  परसेंट  काश्तकारों  के  सामने  ऐसे
 सवाल  पायेंगे  ।  इसलिए  इस  बारे  में

 माननीय  सदस्यों  का  दिमाग  साफ  होना
 चाहिए  ।

 अध्यक्ष  महोदय:  अगर  किसी  की

 मर्जी  हो,  तो  वह  करे,  लेकिन  ज़बरदस्ती  के

 सिद्धान्त  को  नही  माना  जा  सकता  =}

 SHRI  M.  C.  DAGA:  According  to
 Hindu  Law,  it  is  considered  as  a  valid
 mirriage.  You  cannot  challenge  it.  Now,
 how  can  a  girl  who  has  not  seen  the  face
 of  her  husband  repudiate  ?

 SHRI  VASANT  SATHE:  How  can
 she  give  her  consent  ?

 SHRI  M.  C.  DAGA:  You  say  that  at
 the  age  of  1s  she  can  go  to  the  court  of
 law.  I  have  given  my  amendment  in  this
 connection.

 DR.  ्  A.  SEYID  MUHAMMAD:
 If  Mr.  Daga  carefully  reads  the  Scction,
 he  will  know  that  what  has  been  stated
 is  that  a  girl  who  has  been  married  before
 35  years,  car  repudiate  between  the  age
 of  3$  and  18.  I  also  said  that  we  have
 removed  the  provision—in  the  Mohsm-
 medan  Law  that  consummation  will  be  a
 bar—so  that  it  m  ans,  under  the  circums-
 tances,  that  the  girl  who  does  not  know
 the  husband  can  go  and  live  with  him
 for  one  or  two  ycars  and  see  whether  it
 is  good  and  it  is  not  automatic  that  at  the
 attainment  of  the  age  of  75  she  must  go
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 and  file  a  divorce  petition.  If  she  does
 not  know  her  husband,  well,  let  her  80
 and  live  with  him  and  betwecn  the  age  of
 I§  and  38  if  she  is  convinced  that  she  can-

 not  get  on  with  him,  she  can  file  a  petition.
 Tt  is  not  compulsory  that  on  the  attainment
 of  r§  years,  she  should  file  a  petition.
 That  is  why  we  have  remeyed  the  ground which  is  accepted  in  Muhammadan  law
 that  consummation  will  be  a  bar  to  such
 petitions.

 SHRI  0.  N.  TIWARY  (Gopalganj)  :
 If  she  goes  to  her  husband's  house,  it
 means  she  has  given  her  consent  to  go
 there  and  live  with  him.  After  that,  how
 can  she  repudiate  the  marriag

 DR.  दि  A.  SEYID  MUHAMMAD:
 This  is  to  avoid  precisely  the  sort  of  evil
 which  Shri  Daga  suggested.  The  girl  is
 marricd  before  she  knows  the  husbsrd.
 She  is  not  in  a  position  to  know  what
 sort  of  man  he  is.  After  going  and  living
 with  him,  if  she  finds  he  is  not  a  good  man
 she  has  a  right  to  repudiate  the  marriege
 before  she  attains  38  years.

 SHRI  VASANT  SATHE:  It  cannot
 be  one-sided.  Suppose  a  boy  marries
 before  35  years  of  age  and  after  consum-
 mation,  he  fir.ds  that  it  45  rot  possible  to
 live  with  that  girl.  Can  he  also  repudiate
 the  marriage  before  he  attairs  8  ycers  >

 DR.  V.  A.  SEYID  MUHAMMAD:
 On  the  other  grounds  available  for  divorce,
 he  can,  definitely.

 SHRI  B.  दि  NAIK  (Kanara):  I  want
 to  know  whether  the  point  raised  by  Mr.
 Sathe  is  a  valid  one,  because  there  are
 many  who  would  like  to  repudiate  their
 marriage  even  at  this  stage  !

 DR.  दि  A.  SEYID  MUHAMMAD:
 About  proof  of  mental  illness  or  insanity,
 Mrs.  Parvathi  Krishnan  suggested  that  a
 certificate  from  a  civil  surgeon  should  be
 considered  sufficient.  It  will  not  be  suffi-
 cient  because  there  are  various  ways  of
 getting  a  certificate.  That  is  why  we  have
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 left  it  tothe  court  to  0०८०८  whether  there  is
 sufficient  evidence  of  mental  illness  because
 of  which  the  couple  cannot  get  on  with
 their  married  life.  Instsd  of  producing
 a  certificate,  we  thought  it  would  be  better
 if  it  x8  proved  before  the  court  of  law.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  What  is  the  method  of  proof?
 If  by  insanity  we  mean  a  medical  condi-
 tion,  surely  there  has  to  be  some  ccrtifying
 office  r.

 DR.  V.  A.  SEYID  MUHAMMAD:
 We  thought  it  is  rather  dargerous  to  leave
 it  to  8  m  dical  ccrtificate  without  prowrg
 what  exactly  the  condition  is.  We  do  not
 accept  ft.

 These  are  the  substantial  ports  raiscd
 which  I  wanted  to  dcel  with.  I  do  not
 suggcst  that  the  othcr  points  are  rot  im-
 portant,  but  m  view  of  the  fect  that  most
 of  the  suggestions  have  oveleppd  and
 covered  the  same  giourd.  I  do  not  think
 it  is  nec  ssaty  to  deal  with  the  othcr  points.
 I  thank  again  the  hon.  members  who
 participated  im  the  diecussier  cra  for  the

 general  support  givcn  to  the  Bill  I,  there-
 fore,  commind  the  Bill  to  the  House  for
 acceptance.

 MR.  SPEAKER:  The  question  !s:

 “That  the  Bill  further  to  amend  the
 Hindu  Marriage  Act,  7955  and  the
 Special  Marriage  Act,  7954,  a8  passed
 by  Rajya  Sabha,  be  taken  int?  consi-
 deratio:  .”

 ह  motion  was  adopted.

 MR.  SPEAKER:  Now,  we  shall  take
 ap  clause  by  clause  discussion.

 Clanse  2—(Amendment  of  sectian  5)

 SHRI  B.  V.  NAIK:  I  beg  to  move:

 Page  I,  —

 after  line  39,  insert—

 45५6)  has  reached  the  voting  age  as
 laid  down  in  the  Representation
 ofthe  People  Act,  r990.”  @

 MAY  24,  976  (Amandt,)  Bill  20

 The  purport  of  this  is  thet  the  parties
 to  the  marriage  have  reached  the  votir,
 age  as  laid  down  in  the  Representation  of
 People  Act.  The  hon.  Minister  is  quite
 aware  that  only  a  fortnight  ago,  Dr.  Karer,
 Singh  made  a  fervnt  89००४)  for  raising the  marriage  age.  If  the  dc  mographic  pro- blem  on  an  unprecedented  scale  Irs  got to  be  checked,  the  only  way-  is  to  raise

 the  marriage  age.  We  elect  our  Mir  isters,
 our  Pnme  Minister  after  the  age  of  21
 Even  our  President  is  elected  after  21.
 We  consider  35  as  a  much  younger  age
 for  somebody  with  whom  we  have  to  live
 for  the  rest  of  our  life.  To  marry  at  the
 age  of  5  3s  a  biological  marriage  and  not
 a  p.ychologice  1  mrrriag:  It  is  absolutely
 a  sound  principle  whcn  I  say  that  it  should
 be  27  ycars.  I  do  not  hold  a  brief  for
 chastity,  virginity  ard  all  that.  I  am  not
 against  pre-maital  scxual  rc  letionshyp
 But  I  corsider  thy,  age  of  21  reasonable
 for  living  together  with  harmony.  cem-
 panionship  and  prognss  ard  to  cortain
 our  population  explosion.  I  would  suggest
 that  this  may  please  be  givin  a  thought  or
 an  assurance  miy  be  given  that  it  will  be
 looked  into.

 SHRI  M  ८  0808:  I  beg  to  move:
 Page  r,.—

 omit  lines  34  to  1  (3)
 SHRI  DINESH  JOARDER  (Malla): I  beg  to  move:

 Page  7,  lincs  76  and  37,—
 omit  “and  the  procreation  of  child-

 lrer”  (16)
 In  clause  2,  you  have  said  that

 afy  person  who  is  suffering  from  "mer tal
 disorder  of  such  a  kind  or  to  such  an
 extent  as  to  be  urfit  for  marriage  ard  the
 procreation  of  children.  I  think,  unsound-
 ness  of  mind  is,  in  other  sense,  a  cruelty.
 You  have  mace  this  as  a  ground  for  disso-
 lution.  If  any  party  is  suffering  from  any

 amental  disease,  itis  also  a  kind  if  cruelty.
 How  is  this  correct  ?  It  would  be  enough
 if  you  say,  “ifhe  or  she  is  unfit  for  marri-
 age”,  But  you  have  also  added  that  he  or
 she  must  be  urfit  for  marriage  as  well  as
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 beuntfit  for  the  procreation  of  chiliren.
 Thatis  something  more.  (interruption)

 You  are  liberalising  the  provision  in  regard
 to  marriage  restraint.  So,I  want  that
 this  part  of  the  clause  shoul{  be  droppet  ;
 I  mean  the  wor-ts  “and  the  procreation  of
 children”,  Otherwise  it  would  be  too  harsh
 and  it  would  be  difficult  to  decite  whether

 he  is  a  mr?  having  wisoundness  of  mind
 to  such  an  extent  that  he  is  unfit  for  marriage,
 and  then  again  to  clecite  whether  he  is
 unfit  for  the  procreation  of  children.
 How  will  it  be  provel?  I  think  this  will
 create  complications,  so,  I  want  you  to
 omit  the  words,  “and  the  procreation  of
 children”.  (sntetruptions)

 MR.  SPEAKER  :  Has  the  Minister
 got  aNy  comments  on  this  ?

 DR.  द  A.  SEYID  MUHAMMAD  :
 I  have  none.

 MR.  SPEAKER  :  I  shall  row  put
 all  the  amendments  to  the  vote  of  the  House,
 IT  mean  amendments  Nos.r,  3  and  16.

 Amendments  Nos.  a  3  and  6  wore
 put  and  negatived.

 MR.  SPEAKER  :  The  queStion  is  :

 “That  clause  2  stand  part  of  the  Bill.”

 The  mation  was  adopted.
 Clause2  was  added  to  the  Bill.

 MR.  SPEAKER  :  For  Clauses  3  to  $,
 there  are  No  amendmerts.{  put  them  to

 the  vote  ofthe  House.  The  question  is  :
 “That  Clauses  3  to  §  stand  part  of  the  Bill.”

 The  motion  was  alopted.
 Clause  3  and  §  w:re  aided  to  the  Bill.

 MR.  SPEAKER:  Tiere  is  one
 amendment  byshri  Dinesh  Joarder  to
 Clause  6.

 Clauee  6

 (Amendment  of  Section  12)
 SHRI  DINESH  JOARDER:  I

 beg  to  move

 Page
 Omit  lines  24  to  27.  (27)
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 Here,  there  isan  unnecessary  a‘tition
 while  defining  potence  or  impotence  of
 the  husband.  The  clause  here  says  ६

 “(a)  that  the  marriage  has  not  been
 consummate’  owing  to  the
 impotence  of  the  respondent  ;

 Previously,  the  clauSe  waS  very  simple  :
 it  said  that  ifany  partner  to  the  marriage
 was  impotent,  it  would  create  a  ground
 for  either  separation  or,  after  that,  for
 divorce.  I  have  alreaty  said  that  amarriage
 cat  be  consummated  in  diffrent  ways
 temoorarily.  i.e.  with  drug-effect  or  in
 aN  extraneous  manner.In  whatever  way
 it  is  done,  it  may  be  that  once  or  twice
 the  marriage  iS  consummate’  by  an  impo-
 tent  man  ;  but  that  will  not  create  any
 ground  for  the  dissolution  of  the  marriage
 or  for  Separation,  or  for  the  whole  of  the  fife.
 I  think  it  hurts  and  itis  also  not  desirable.

 DR.V  A,  SEYID  MUHAMMAD  :
 The  amendment  is  not  acceptable.

 MR.  CHAIRMAN  :I  ‘shall  now
 put  amendment  No.  17  to  the  voteof  the
 House.

 Amendment  No.  M7  was  put  and
 negatived.

 MR.  SPEAKER:  The  question  is

 “That  clause  6  star’  partofthe  Bill.”

 The  motion  was  adopted.

 Clause  6  2s  aided  to  the  Bill.

 Clause  7—(Amendment  of  section  13.)

 MR.  SPEAKER:  There  are  amend-
 ments  to  clause  7.

 SHRI  B.  तप  NAIK:  I  beg  to  move:

 Page  2,—

 omit  lines  39  to  4i.  (2)

 SHRI  M.  0.  DAGA:TI  beg  to  move:
 Page  2,  line  बदना

 after  “spouse”  insert—

 “without  the  consent  or  against  the
 wish  of  such  party”
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 Page  2,  lire  43,—

 after  “cruclty”  insert—
 “or  not  in  a  befitting  manner  as  one

 expects  from  arother”  (s)

 Page  3,  lite  2,—
 for  “two  years”  substitute  “one

 year”  (6)

 Page  3,  line  34,—
 for  “one  year”  substitute  “six  mone

 ths”  (7)

 Page  4,  lines3  and  4,—
 for  “one  year”  substitute  “three  mon-

 ths”  (8)

 Page  4,—

 @  lire  6,—

 for  “fifteen”  substitute  “eightee’’.

 ii)  lire  8—

 for  “before  attaining  the  age  of  eigh-
 teen  vears”  substitute  “this  can
 only  be  done  provided  husband
 and  wife  have  lived  together  and
 leat  amarried  life  at  least  fora
 period  of  one-year.”  (9)

 SHRI  DINESH  JOARDER:  I  beg  to
 move:

 P  age  हनी
 omit  lines  24  to  32.  ay

 Page  4,  line  8,—

 for  “eighteen”  substitute  “nineteen”
 (79)

 SHRIMATI  PARVATHI  KRISH-
 “NAN:  I  beg  to  move:

 Page  3,—
 after  line  23,  insert—

 ‘(iiia)  in  clause  (vii),  for  the  words
 “Seven  years”  “the  words  one
 year”  shall  be  substituted,

 27
 Page  4,  lines  3  and  4,—

 (27)

 for“oneycar”  substitute  “‘six
 a 28)

 MAY  24,  976  (Amndt,)  है  24

 SHRI  D.  N.  TIWARY  (GopalGanj)  :
 Tbeg  to  move:

 Page  3,—

 Gfter  line  34,  msert  —

 *(ii)  in  clause  (ii),  the  word  “or”
 shall  be  inserted  at  the  end  ;

 Gif)  after  clause  (ii),  the  following
 clause  shall  be,inserted,  namely:

 “(iit)  that  there  has  been  no  resu-
 mption  of  co-habitation  as
 between  the  parties  to  the
 marriage  for  a  period  of  one
 year  or  upwards  after  passing
 a  decreeor  order,  as  the  case
 may  be,  of  Separate  maintenance
 in  a  suit  under  section  78  of  the
 Hindu  Adoptions  and  Maitte-
 Nance  Act,  7956  or  in  a  procee-
 ding  under  section  725  of  the
 Code  of  Criminal  Proce  ture,
 7973  (or  under  corresponding
 section  488  of  the  Code  of
 Criminal  Procedure,  7898)
 to  which  they  were  parties

 os,
 ;

 Pages  3  andl  4,
 Omit  lires  40  to  45  and  r  to  4

 respectively.  (32)
 Let  me  explain  my  amendmetts.

 onthe  earlicr  day.  the  Law  Minister  hai
 said  that  he  woul!  reply  to  the  point  I
 had  raised  here.  But  he  did  not  mention
 anything  about  it.  My  first  amendment
 is  this  :  I  want  this  to  be  inserted  after
 line  34  at  page3  :

 (i)  in  clause  (if),  the  word  “or”
 shall  be  inserted  at  the  end  ;

 (iii)  after  clause  (ii),  the  following
 shall  be  inserted  namely  :—

 *<(iii)  that  there  has  been  no  resum-
 ption  of  co-habitation  as  be-
 tween  the  Parties  to  the  marriage
 for  a  period  of  one  year  or
 upwards  after  passing  a  cecree
 or  order,  as  the  case  may  be,
 of  separate  maintenarce  in
 asuit  under  section  38  of  the
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 Hindu  Adoptions  and  Mainten-
 ance  Act,  7956  or  in  a  proceeding
 under  section  325  of  the  Code

 of  Criminal  Procedure,  7973
 (or  under  corresponding  section
 488  ofthe  Code  of  Criminal
 Procedure,  7898)  to  which  they
 were  parties.”.°

 This  has  to  be  broughtfere.  Then
 in  the  same  page,  you  have  to  omit  lives
 40  t0  45.  Here  you  have  rot  giver  a  right
 tothe  husband  to  get  married  or  go  for
 divorce  while  you  have  given  a  right  to
 the  wife.  Even  if  she  is  getting  alimony
 and  getting  it  for  lifelong,  the  man  remains
 unmarried  for  life  ‘long.  That  is  yery  harsh
 forthe  husband  who  is  giving  money  for
 the  maintenance  of  the  wife.  They  are  living
 Separately  for  years  together.  The  husband
 has  no  right  to  apply  for  divorce  while  the
 wife  has  got  the  right  for  divorce.  This  is
 a  discrimination.  If  you  want  to  amend
 this.  you  should  give  the  right  to  both
 the  parties  and  remove  this  discrimination.

 (Interruptions)

 SHRIMATI  PARVATHI  KRISHNAN
 (Coimbatore):  Sir,  now  I  find  that
 the  Minister  is  in  amood  to  reply  to  the
 amendments.  (Interruptions)

 I  would  like  to  say  something  about  the
 waiting  period  of  seven  years  in  the  case
 of  a  missing  person.  This  is  a  point  which
 we  have  alrea‘ly  dealt  with.  This  is
 regarding  presuming  the  spouce  dead  or
 whatever  it  is.

 Now,  there  are  occasions  when  it  is
 Presumed  that  the  husband  is  deador
 missing  during  a  war.  Then  perhaps  there
 may  bean  element  of  doubt,  because  it
 may  be  possible  that  he  has  been  taken  as  a
 Prisoner;  it  may  be  possible  that  he  is  likely
 to  come  back  and  so  on.  Except  for  th  at,  on
 other  occasions,  if  you  ask  them  to  wait  for
 Seven  years,  it  is  a  pretty  long  time.  Because
 in  our  country,  we  have  to  take  it  with  the
 Objective  situation,  What  happens  if  a  woman
 has  to  wait  for  seven  years?  Then  they  think
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 that  she  is  over-aged  or  too  old  for  marri-
 age.  As  far  as  law  is  concerned,  such  a  thirg
 comes  under  the  category  of  proper  age,
 but  it  is  over-aged,  aS  far  as  Society  is
 concerne’.  Therefore,  I  am  in  agreemeMt
 with  Mr.  Sathe  ana  others  that  this  should
 not  be  a  one-sitet  thing  and  apply  only  to
 wife.  ASfar  as  husband  is  concerned,  it
 should  apply  to  him  also,  because  there
 may  be  such  occasions  in  regard  to  a  wife
 also.

 During  the  marriage  season,  we  rea!  in
 the  newspapers  that  one  marriage  party
 or  the  other  is  washed  away  when  there  are
 floods.  Am  I  right,  Mr.  Daga?  As  you  krow,

 it  happengin  Rajasthan.  Then  there  are  so
 many  cascs  of  dacoits  and  other  things,
 etc.  Then  there  are  cases  where  a  man  has
 just  disappeared  leaving  no  trace.  It  may
 be  possible  that  he  does  not  want  to  come
 back  ;  7  may  be  possible  that  he  is  alive.
 But  you  have  to  wait  for  Seven  years  to

 presume  that  he  is  dead.

 For  insta?  ce,  now  we  have  got  the  case,

 particularly,  of  missing  smugglers.  What

 has  hapened  to  the  wives  of  those  smug-

 glers?  Therefore,  whether  you  ca”  really
 send  them  rotices,  we  do  not  krow.  But  the

 point  is  that  it  is  a  very  serious
 proposition, particularly  in  society  as  it  obtains  in  Incia

 today.  This  reply  you  have  been  constantly
 giving  is  “you  wait  and  watch  the  situation”
 What  are  you  going  to  wait  for  and  what
 are  yougoing  to  watch  for  ?  The  reality
 is  before  us  already  and  the  experience  is
 also  there.

 Therefore,  I  would  appeal  to  the  Miai-
 ster  may  be  he  is  notin  a  position  to  take  a
 decision  ofhisown  —  that  he  should  take

 couragein  both  hands,  and  keeping  in
 view  the  need  of  the  emergency,  he  should

 accept  this  amendment.

 SHRI  DINESH  JOARDER  :  In  the
 first  instance,  I  say  that  this  important  Bill
 has  been  brought  to  this  House  for  discu-
 ssion  in  such  a  hurried  manner  that  every
 important  provision  of  the  Bill  has  rot
 been  properly  gone  into  .It  has  been  brough
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 forward  in  such  @  casual  manner  that  the
 Minister  himself  takes  the  Billin  that  fashion,
 On  the  first  day  of  the  discussion  there,  was
 the  senior  Minister  present  here  and  now
 the  reply  has  been  given  by  another  Minister
 who  does  not  know  what  points  were  raised
 during  the  discussion  except  certain  notes
 that  have  been  given  to  him.

 Many  important  points  have  been  raised
 during  the  discussion  in  regan  to
 compulsory  registration  of  marriage,  raising
 of  marriageable  age,  guardianship  of
 minor  children,  missing  of  husband  for
 Several  years,  ursoundress  of  mind  and
 various  others  matters.  That  is  why  I  had  said
 in  the  beginning  that  this  Bill  should  have
 been  serteither  to  the  Select  Committce
 orfor  eliciting  public  opinion.  In  this
 hurried  manner,  we  canrot  do  full  justice  to
 each  and  every  provision  ofthe  Bill  nor
 can  the  Minister  do.  He  isnot  prepared
 to  answer  the  questions  that  we  raise
 eegariirg  several  importart  provisiors  of
 the  Bill.  This  is  the  casual  manner  in  which
 it  is  beirg  passe.!.

 As  regards  my  amefMdment  to  this
 clause,  the  provision  of  waiting  for  Seven
 yearsis  too  harsh.  The  period  should  be
 minimised.  In  regard  to  repudiation  of
 marriage  by  a  mivor  party,  itis  stated  that
 before  reaching  18  yearsof  age,  he  or  She
 shail  have  to  repudiate  the  marriage.  Now,
 in  the  special  Marriage  Act,  the  marriage-
 able  age  is  78  years.  For  attaining  majority
 18  yearsis  the  age  for  girls.  Unless  and
 until  she  attains  majority  and  maturity  of
 thinkirg,  she  should  rot  be  given  an  option,
 whether  she  will  contirue  or  repudiate  that
 marriage.  That  would  have  been  the  proper
 thirg  to  do.  What  is  provitet  here  is  that
 before  attaining  majority  and  maturity  of
 thinking,  he  or  she  shall  have  to  repudiate  the
 marriage.  This  is  not  in  accordance  with
 the  law  that  we  are  having.  For  reputiating
 the  marriage,  the  age  should  at  least  9  years
 that  is,  after  attaining  the  age  of  majority
 and  maturity  Ofthinking.  After  attaining  the

 ago  of  i8,  she  should  be  given  at  least  one
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 yearto  decide  whether  she  will  continue
 with  that  marriage  or  she  will  repudiate
 that  marriage.  Only  then  she  should  be
 given  an  option,  That  is  why  I  want  that  the
 age  should  be  raised  from  78  years  to  r9  yea-
 rS  for  repudiation  of  marriage  by  a  minor.

 oft  मूलचन्द  डागा  :  भ्रध्यक्ष  महोदय  ,  मैं

 एक  बार  फिर  आपका  ग्र मूल्य  समय  लेता  हूं  |

 हमारे  राजस्थान  और  दूसरे  बहुत  से  प्रदेशों  में

 लड़कियों  में  4  परसेंट  एजुकेशन  है  ।
 केरल  में  58  परसेंट  एजूकेशन  लड़कियों  में  हूँ
 लेकिन  हमारे  राजस्थान  में  लड़कियां  खास  कर
 गांवों  में  बालकल  पढ़ी  लिखी  नही  हैं।  उनके
 मां  बाप  गरीबी  के  कारण  छोटेपन  में  ही  उन
 को  शादी  कर  दे)  हैं  1  हिन्दू
 ला  के  तूमार  इस  तरह  की  शादी  वैलिड
 है  ।  अब 15 वर्े को  लड़की  जिसने  शादी
 के  बाद  पति  का  मुंह  न  देखा  हूं,  जो  ससुराल
 नन  गई  हो  उसको  श्राप  अधिकार  देते  हैं  कि

 वह  शादी  कॉ  रेप्यूडिएट  कर  सकती  है  ।
 मेरा  अमेन्डमेंट  है  दस  सम्बन्ध  जर  मैं
 समझत।  हूं  कि  जबतक लड़ी18  वर्ष
 की  न  हां  जय,  वह  अतो  ससुराल  में
 जा  कर  न  रह  ले  तब  तक  उस  को  आप  यह
 अधिकार  न  दें  1  श्राप  मेहरबानी  कर  के  इस
 प्रविजन  को  बहनें  नहीं  तो  जैसा  में  कह

 चुका  हू  गांवों  में  गरीब  लाग  बरती  लड़कियां
 को  बेचने हैं,  रुपया  ले।  हैं  और  जैसी  लड़की
 i5  साल  की  होगी  वे  दोबारा  उसकी  शादी

 करेंगे  कौर  कह  देंगे  कि  बचपन  में  इनकी  शादी

 हो  गई  थी  ।  या  फिर  जाप  हिन्दू  मैरिज  ला  में
 अ्मेंडमेंट  करें  यह  कहां  तक  उचित  होगा
 कि  जिस  लड़की  ने  पति  का  मुंह  न  देखा  हो,
 जो  समुद्र  में  न  रह  हो,  जो  पढो  लिखी  न  हो
 उस  को  & 1 ट  यह  अधिकार  दे  दें  1

 यह।  कुछ  पढे  लिखे  लोगों  के  कारण  उन
 गरोबों  के  घर  तबाह  होते  का  मौके  मत

 दीजिये  इस  तरह  का  प्रायोजन  करने  से  वे

 लड़कियों  को  बचेंगे  बोर  बेच  कर
 पैसा  करायेंगे  ।  जब  तक

 लडकी  18 वर्ष  की  न  हों  जाय,  उस  को

 ऐसा  भ्राधकार  नहीं  दिया  जाना  चाहिये  ।
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 3200  hrs.

 SHRI  B.V.  NAIK  :  The  Hon.  Minister
 drew  particular  attention  to  the  grounds  of

 divorce.  What  I  amrequesting  the  Hon.

 Minister  is  this.  When  we  changed  over

 from  the  original  pl  raseography  of  living  in

 adultery  to  a  single  act  of  adultery,  first  I

 asked  a  question,  to  which  I  didnot  get  a

 clear-cut  atiswer  categorically,  regarding
 population.  Now,  do  you  want,  through
 the  Marriage  Laws  or  whatever  they

 are,  to  create  for  the  citizens,  both

 males  and  females,  of  this  country  a  situa-
 tion  conducive  to  marriage  or  conducive
 to  divorce  ?  Tamnot  saying  there  is  no

 handicap  in  the  previous  one  of  ‘living  in
 adultery.

 Secondly,  why  are  you  trying  to  bring
 out  the  private  lives  of  well-meaning
 couples  into  the  public?  Therefore,  like  the
 Australian  Law  which  I  quoted  the  other  day
 why  can’t  we  interpret  or  give  a  direction
 for  the  interpretation  of  acts  of  a‘tultery  as
 cruelty  ?It  says  ‘after  the  slolemmization
 of  marriage,  treated  the  petitioner  with
 cruelty’,  We  can  take  adultery  as  part  and
 parcel  of  cruelty.  Why  do  we  want  black  and
 white  and  solid  proofs  for  all  these  things  ?
 I  would  request  the  Hon,  Minister  to  kinaly
 accept  this.  Otherwise,  instead  of  helping  the
 Indian  marital  system,  though  acting  with
 good  intentions,  he  would  be  harmirg  it.  I

 “  hop2he  will  kie  dly  agree  to  this.

 DR.  V.A.  SEYID  MUHAMMAD:  Reg-
 arding  Mrs,  Parvathi  Krishnan’s  amendment,
 in  Section  33  (vii)  there  is  alreadya  pro-
 vision  regarding  sevel  years  as  the  presump-
 tion  period;  and  as  Mr.  Sathe  has  suggested,
 itisPot  applicable  to  only  women  ;  it  is
 applicable  to  both  men  and  women.  While  T
 appreciate  the  force  of  the  argument
 that  seven  years  is  a  pretty  long
 period  and  it  may  work  hardship,  the
 difficulty  is  this.  When  there  is  a  situation
 where  a  couple  was  living  happily  married
 and  for  reasons  knownor  urkrown.  the
 husband  or  the  wife,  asthe  case  may  be,
 leaves  and  isnot  heard  of  for  several  years,
 you  have  to  wait  sufficiently  long  to  presume
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 one  ofthem  is:deai.  I  can  understnd  it  if
 they  had  quarrelleJ  and  gone  away  but,
 where  the  couple  had  been  living  happily
 and,  for  reasons  beyond  their  control,  -get
 Separate,  to  jump  to  a  conclusion  that  one
 is  dead  is  not  easy.  Thatis  why  we  have
 taken  the  well  accepted  principleof  seven

 years.

 SHRI  DINESH  sJOARDER  :  But  in
 Section  24  it  has  been  stated  :

 “Notwithstanding  anything  conta<
 ined  in  this  Act,  it  shall  not  be

 competeMt  for  aty  Court  to
 entertain  any  petition  for

 repudiation  of  marriage  or
 divorce  unless,  on  the  date  of
 the  petition,  three  years  have
 elapse(  since  the  date  of

 marriage”

 Not,  that  has  becomeone  year.  But  after

 that,  it  is  said  “Provided  that  the  Court  may,
 on  an  application  mate  to  itin  accordance
 with  such  rules  as  may  be  ......--e0++  »

 In  cases  of  hardship  and  exceptional  suffer-

 ing,  the  Court  can  eMtertain  the  petition
 even  before  that  statutory  period  ?  why
 not  keep  a  provision  in  respect  of  ‘missing’
 also  ?In  caseS  of  exceptional  deprivity  or

 exceptional  suffering,  the  court  can  condone

 that  seven-year  period,  so  that  the  court

 can  eNtertain  the  petition  in  two  or  three

 years  also.

 SHRIMATI  PARVATHI  KRISHNAN:
 He  male  a  reference  to  people  being  happily
 married  and  asked  as  to  why  they  should
 not  wait  for  seven  years.  My  point  is  this  :

 Tagree  that,  if  the  persons  were  happily
 married,  they  might  wait  othroughut  their
 lives.  You  arenot  going  to  say  ‘Do  not  wait?

 or  that  you  must  immediately  get  married.
 But  when  oneor  the  other  party  has  dis-

 appeared  completely  and  there  is  absolutely
 No  trace  of  them  (  the  wife  or  the  husband  )
 the  other  party  may  wish  to  marry  again.
 It  isonly  then  that  they  will  go  to  the  court

 not  otherwise.  People  do  not  automatically

 go.  Therefore,  this  argument  about

 being  happily  married  and  all  that,  I

 cannot  understand.
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 DR.  V.A.SEYID  MUHAMMAD:  I
 have  alreaty  said  what  Iwattetto  say
 in  justification  of  that.

 MR.  SPEAKER  :  I  shall  now  put  all
 the  Amendments  together  to  the  vote  of  the
 House  unless  any  Member  wants  his  Amend-
 ment  to  be  put  Separately.

 SHRI  D.N.  TIWARY  :  I  want  my
 Amendment  No.3:  to  be  put  Separately.

 MR.  SPEAKER  :  I  shall  now  put
 Amendm  nt  No.  3,  moved  by  Shri  D.N.
 Tiwary,  to  the  vote  of  the  House.

 Amendment  No.  उर  ध्या  put  and
 nega'ived.

 MR.  SPEAKER  :  I  shall  now  put  all
 the  other  Amendments  to  Clause  7,  to-
 gether  tothe  vote  of  the  House.

 Amendments  Nos.  2,  4  to  ie  76,  19,
 27,  28  and  32  were  put  and

 negatived.

 MR.  SPEAKER:  The  question  is:
 “That  Clause  7  stand  part  of  the  Bill.”

 The  motion  was  adopted

 Clause  7  was  added  ro  the  Bill.

 MR.  SPEAKER  :  Is  Mr.  Daga  moving
 his  Amendmcrts  to  Clause  Bg  >

 SHRI  M.  C.  DAGA:  I  am  not  mo-
 ving.

 MR.  SPEAKER:  The  questior  is:

 “That  Clause  8  stand  part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  8  was  added  to  the  Bill.

 MR.  SPEAKER:  Is  Mr.  Daga  moving
 his  Amendments  to  Clause  9  ?

 SHRI  M.  C.  DAGA:  I  am  not
 movir  g.

 MR  SPEAKER:  Mr.  DINESH
 JOARDER.

 SHRI  DINESH  JOARDER:  I  am
 Not  moving.
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 M-.  SPEAKER  :  Tae  qu:stion  is:
 “That  Clause  9  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  9  was  added  to  the  Bill.
 Clauses  7070  7  were  added  to  the  Bill.

 MR.  SPEAKER  :  Now  Clause  1S.  Is
 Mr.  Daga  moving  his  Amedments  ?

 SHRI  M  C.  DAGA:  I  think,  he  can
 agree  to  this  smajl  Amendmert.  Here  you
 have  said:

 “Every  proceeding  under  this  Act  shall
 be  conducted  in  camera  and  it
 shall  not  be  lawful  for  any  person  to
 print  or  publish  any  matter  in  relation
 to  any  such  proceeding  except  a
 judgment  of  the  Hogh  Court  or  of  the
 Suprem-  Court  printed  or  published
 with  the  previous  pzrmission  of  the
 Court.”

 Here  I  want  the  words  ‘with  the  pre  vious
 p:fmission  of  the  court’  to  be  omitted.  Why
 do  you  wint  to  give  this  power  to  the  Court
 when  a  judgem-nt  is  already  published  in
 a  puticular  report  ?  You  should  no*  give
 this  powrto  the  Cont.  Orherwise,
 stop  it  altog-ther.  Why  do  you  say  that  it
 cin  b  published  wit'the  previous  per-
 mission  of  the  Court  ?

 DR.  प,  A.  SEYID  MUHAMMAD:
 I  do  not  accept  this.

 MR.  SPEAKER:  Is  Shri  Daga  moving
 his  am-ndments  ?

 MR.  SPEAKER:  I  am  not  moving
 my  amendm-nt.

 MR.  SPEAKER:  The  question  is  :

 “That  Clause  r5  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  35  was  added  to  the  हाय,

 MR.  SPEAKER:  Is  sh  ri  Joarder  movil  8
 his  Amendment  to  Clause  १6?
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 SHRI  DIN&SH  JOARDBR:  I  am  not
 maoving  my  amendment.

 MR.  SPEAKER:  The  questioc  is  :

 “Tha>  clays:  76  stand  part  of  the  ‘Bill’
 The  motion  was  adopted.

 Clause  6  was  added  to  the  Bill.

 Clause  77  was  added  to  the  Bill.

 MR.  SPEAKER :  Is  Shri  Joard=r  moving
 his  amendment  to  clause  78  ?

 SHRI  DINESH  JOARDER  :  No,  Sir.
 MR.  SPEAKER  :  Tre  question  is  :

 “That  clause  r8  stand  part  of  the  Bill”

 adopted.
 Clause  38  was  added  to  the  Bill.

 The  motion  was

 Classes  79  and  23  were  addzd  to  ths
 Bill.

 Clause  2:—(Amindment  of  section  we)
 SHRI  DINZSH  JOARDER  :  I  b:g

 to  move  :

 Page  9,—lines  33  and  34-
 omit  “and  thetprocreatior.  of  children”

 (23)
 I  have  alceady  stated  my  argum  nt  in

 celation  to  m/  am  ndm  nt  to  the  Hirdu
 Mirriage  A>,  1955.  Tiisam  ndm  nt  relates
 to  the  special  Murriage  Act,  7954  regard-
 ing  unsoundness  of  mind  rendering  a  man
 usfit  for  mirriaz:  as  well  as  procreation
 ef  crili-n.  I  rep  at  that  argum  nt  in
 respect  of  this  am  ndment  also.

 M2.  SPAAKSR:  I  will  pat  am  ndm  nt
 No.  23  to  the  vote  of  the  House.

 Ameniment  No.  23  was  put  @
 negatived.

 MR.  SPZAKER:  Tie  quration  is:

 “That  classe  23  stand  part  of  the  Bill,”

 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill.

 Clauses  22  to  26  ware  added  to  the  Bill.

 Clause  27—(Ameniment  of  section  27.)
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 SHRI  DINESH  JOARDER:  I  beg
 to  move:

 Page  BS ras
 Afer  line  4  insert
 ‘(bb)  after  clause  (c),  the  following Clause  shall  be  inserted,  namely  :—

 १९60)  has  been  adjudged  as  guilty  of  any
 economic  off-nce  or  any  offence  connected

 vit
 drug  control  or  food  adulteration.”

 4.
 २986  TI;-

 omit  lines  :  27  to  35."  Qs)
 Sir,  if  a  partner  of  the  marriage  suffers

 imprisonment  for  seven  years  or  more  for
 certain  criminal  offence,  that  has  been  made
 asa  ground  for  divorce.  What  I  want  is  that
 ifeither  of  themis  found  guilty  of  economic
 off-nces  like  smuggling  etc.  or  any  offences
 connected  with  drug  control  or  food
 adulteration  this  should  also  be  made
 a  ground  for  the  other  party  for  going  for
 separation  or  divorce.  These  offences  should
 be  included  as  a  ground  for  dissolution
 of  marriage.

 SHRIMATI  PARVATHI  KRISHNAN:
 I  beg  to  move:

 Page  II:

 after  line  oe  insert—
 “Provided  that  the  said  mental  dis-

 order  is  certified  by  a  specialist  whose
 rank  shall  not  be  less  than  that  of  8
 civil  surgeon.”  (29):

 MR.  SPEAKER:  I  will  put  amendments
 Nos.  24,  25  and  29  to  the  vote  of  the  House

 The  Amendments  Nos.  24,  25  and  29  were
 put  and  negatived.

 MR.  SPEAKER:  The  question  ia:

 ‘That  clause  27  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  27  was  added  to  the  Bill.

 Clauses  28  to  39  were  added  to  the  Bill.

 Clause  t,  the  Enacting  Formula  and  the
 Title  were  added  to  the  Bill,

 ie
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 DR.  छद  A.  SEYID  MUHAMMAD:
 I  beg  to  move  ;

 “That  the  Bill  be  passed.”

 MR.  SPEAKER  :  Motion  moved.

 “That  the  Bill  be  passed”.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  From  our  side  we  are  happy  about
 this  Bill  and  we  extend  our  full  support
 to  it.  But  at  this  stage  I  would  like  to
 say  just  one  or  two  things  and  not  take
 up  much  of  your  time.

 Firstly,  I  was  very  disappointed,  I
 must  say,  at  the  very  lukewarm  manner
 in  which  the  hon.  Minister  dealt  with  the
 whole  question  of  compulsory  registration
 of  marriages.  From  the  beginning  we  have
 been  stressing  that  compulsory  registra-
 tion  is  a  very  neccssary  thing  because  this
 is  a  factor  which  coms  particularly  for
 the  protection  of  women  in  our  country.
 I  am  not  going  again  to  repeat  all  those
 arguments  that  I  used  during  the  first
 reading.  But,  by  replying  that  this  is  for
 the  State  Governments  to  decide,  I  think,
 the  Minister  is  escaping  his  responsibility.
 Because,  after  al]  there  is  the  United
 Nations  Convention  and  whcn  the  UN
 convention  was  adopted,  at  that  time  in
 3962,  the  Indian  d.legate  said  that  the
 time  was  not  yet  ripe  for  such  legislation.
 So,  how  long  are  we  going  to  have  this
 position  ?  Now,  the  Minister  says  that
 it  is  left  to  the  States  as  though  this  is
 something  that  is  not  to  be  decided  for
 the  country  as  a  whole  and  as  though  the
 conditions  for  this  particular  matter  of
 social  importance,  protection  for  wemen,
 differ  from  State  to  State.  This  is  really

 a  very  serious  matter  and  I  think  this
 idea  of  waiting  and  watching  like  the  cha-
 racter  in  My  Fair  Lady,  is  really  too  much.
 I  would  request  the  Minister  to  take  it
 wery  seriously  and  move  as  early  as  possible
 at  least  89  amendment  to  the  Hindu
 Marriages  Act.  After  all  as  far  as  compul-
 sory  tegistration  of  marriages,  if  that  would

 MAY  2,  4976  (Amndt.)  है: ह

 come,  I  would  welcome  it.  I  am  one  of
 those  who  stands  for  a  uniform  Civi?
 Code  for  all  in  this  country  and  if  you
 could,  since  you  have  got  your  precedent
 with  the  Registration  of  Births  end  Deaths,
 why  cannot  you  extend  it  to  marriages
 also.  Because  this  is  the  only  wey  in  which
 you  will  be  able  to  give  protection,  parti-
 cularly,  to  the  women  in  the  rurel  areas.
 Only  if  that  protection  is  there,  you  wil?
 not  be  Faving  the  haricwing  ceecs,  the
 heartebreaking  cases  of  wives  who  are
 deserted  at  a  vety  yourg  cge  or  cvn  at
 an  older  age.

 Sccondly,  I  am  rot  at  all  convineed
 by  the  Minister’s  argtmert  regtrcitg
 raising  the  age  of  marriage  to  ‘18,  at  Icast
 under  the  Hindu  Marriages  Act  to  bring
 it  or  par  with  the  Special  Mrrringcs  Act.

 These  are  two  vcry  importent  issucs
 and  I  hope  that  the  Mirister  will  take  the
 matter  very  seriously  srd  rot  just  con-
 tinue  to  watch,  wait  ard  then  dreg  ir  the
 State  Governments  saying,  ‘We  are  brirg
 extremely  democratic  erd  extremely  cute-
 nomous  by  allowing  the  State  Govcrn-
 mcnts,  etc.,  etce.”.  This  is  8  centi:!  le  gise
 lation  which  requires  cn  ell  Irdic  perepe  ce
 tive  and  an  all-Indie  cpprorch  crd  ४४  all-
 India  standcrd.

 Lastly  I  shall  meke  2  finel  976६]  with
 regard  to  the  presumption  of  death.  The
 seven  years  ptricd  kes  ben  prisciikd
 for  the  purpose.  The  presi  mpticn  of  dc  eth
 is  more  or  less  a  conclusive  one.  I  would
 Tequest  thot  special  attention  may  be  given
 to  this  point  and  some  proviso  may
 kindly  be  thought  of.

 We  had  asked  that  scme  protection
 should  be  given  to  the  victims  of  feke
 marriages,  brain  drain  merrieges.  marricgcs
 through  the  advertisements  in  the  rcwse
 papers.  I  would  like  to  kncw  whst  protec-
 tion  will  be  given  to  these  girls  who  are
 the  victims  of  such  marrieges,  becsuse
 they  have  to  wait  for  one  to  two  years  to
 get  the  marriages  annulled  or  to  get  »
 dive:ce.  This  period  is  too  long  ६  period
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 in  suc  cases.  If  you  want  to  avoid  heart-
 breaking  and  suicides,  you  have  to  evolve
 som:  provision  and  give  some  protection
 has  to  be  given  to  the  girls  who  are  victims
 of  such  circumstances.

 शी  मूत्र  चन्द  डागा  :  इस  बिल  से  एक

 जात  तो  होगी  ।  भारत  में  डावोस  छः  महीने

 में  ही  हो  जाया  करेगा  |  होम  वोट  हों,

 न्देग्र  ज  नथी  लाइक  वोट  होम  वाली

 जात  नहीं  रह  जाएगी  ।  इससे  में  समझता

 हैं  कि  डाइवर  बहुत  ही  कामन  हो  जाएगा  |

 इस  से  ज्यूडिशल  सेपरेशन  के  लिए
 ज्यादा  वक्‍त  लव  जायेगा  ।  जब  ज्यूडिशल
 सैपेरेशन  के  वही  ग्राउंड  हैं  जो  डाइवोर्स  के

 हैं  ।  लेकिन  डाइ बोस  की  डिक्री  छः  महीने
 में  ही  हो सकती  है  लेकिन  ज्यूडिशल
 सैपेरेशन  की  डिक्री  होने  में  एक  साल  तक

 इंतजार  करना  पड़ेगा  |  एक  साल  तक

 कुंतजार  करने  के  बाद  फिर  डाइवोर्स  के  लिए

 दरख़्वास्त  देनी  पड़ेगी  -  इस  कानून  का  क्या

 बंशी  है  ?  एक  तरफ  जिस  ने  डिक्री  हासल
 कर  ली  है  ज्यूडिशल  सेपरेशन  की

 हाउस  को  तो  एक  साल  तक  इंतजार  करना

 होगा  कौर  एक  साल  के  बाद  वह  दर

 ख्वास्ता  देगा  और  फिर  उसको  डा इवो से

 मिलेगा.  .  ee  .  «

 भ्रध्यक्ष  महोदय  :  यह  यह  रीडिग  हैं

 सम्मिलित  में  मत  जाएं  |  बहुत  इम्पोर्टेड  प्वाइंट

 डो  तो  कहें

 श्री  मूल  चन्द  डागा:  प्री  लड़की  को  तो

 बरिप्युद्ि ए  करने  का  पदाधिकार  देते  हैं  शर

 लड़के  की  शादी  हो  जाती  है  भर  वह
 वा बा लिंग  हैं  तो  उस  को  कोई  अधिकार

 गी  देते  हैं।  यह  भी  ठीक  नहीं  है  t
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 क  नून  आप  बहुत  हरी क्षत्री  पास  करवा

 रहे  हैं।

 यह  एक  सोशल  लैजिस्लेशन  है
 इस को  सारे  भारत  पर  धौर  सब  लोगों  पर

 लागू  मापकों  करना  चाहिये  था।  बिना

 किसी  जात  के  भेदभाव  के  आपकों

 सभी  पर  इस  को  लागू  करना  चाहिये था।
 तभी  इस  का  फायदा  हो  सकता  है  ,
 वर्ना  नहीं  ।

 DR.  V.  A.  SEYID  MUHAMMAD:
 I  do  not  wish  to  answer  point  by  point
 because  I  have  already  replied.  But  in
 regard  to  the  points  made  by  Shrimati
 Parvathi  Krishnan,  I  can  assure  her  that
 it  is  not  because  we  had  not  thought
 seriously  over  the  matter  or  we  took  it
 lightly.  The  presumption  that  a  man  is
 dead;  we  thought  that  instead  of  fixing
 three,  four  or  five  years  without  its  being
 based  on  any  prirciple,  without  fixing  it
 arbitrarily,  we  thought  it  was  better  to  have
 some  accepted  principle  in  the  matter.
 As  I  submitted,  it  was  not  a  question  of
 evading,  watching  or  waiting.  In  social
 legislations  one  has  to  see  the  action  and
 counter-action  and  the  social  compul-
 sions.  It  is  in  that  sense  that  we  have  put
 forward  the  amendments.  It  is  not  waiting
 and  watching  just  for  nothing.

 We  have  to  see  the  reaction  and  the
 repercussions  of  this  amendment  which  is
 being  passed  now.  When  we  see  that  condi-
 tions  compel  us  to  change  or  to  accede
 to  the  demands  and  suggestions,  ccrtainly,
 without  hesitation,  we  will  do  so.

 MR.  SPEAKER:  The  question  is:

 “That  the  Bill  be  passed”

 The  motion  was  adopted.
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 2235  brs.

 RE:  SCHEDULED  CASTES  AND  SC-
 HEDULED  TRIBES  ORDERS  (AME-

 NDMENT)  BILL

 MR.  SPEAKER:  We  move  on  to  the
 next  item.

 SHRI  B.  K.  DASCHOWDHURY:
 (Cooch-Behar):  On  the  next  item  I  have
 8  submission  to  make.  This  Bill  was  in-
 troduced  by  the  hon.  Minister  only  two  or
 three  days  ago.  In  between  the  time  we
 have  not  hed  much  time  to  go  through
 this  Bill  properly.  The  most  important
 provision  in  the  Billis  that  there  are  3500
 new  communities  belonging  to  the  sche-
 duled  castes  and  scheduled  tribes  and  it
 requires  8  serious  study  as  to  what  should
 be  done  in  order  to  create  a  balance  in
 society  and  so  on.  I  would  request  the  hon.
 Minister  through  you  and  I  would  request
 the  Minister  for  Parliamentary  Affairs  to
 Postpone  this  Bill  to  the  next  session.
 Though  it  has  been  belated,  I  thank  him
 for  introducing  this  Bill  at  least  now.
 But  I  would  request  him  to  postpone  dis-
 cussion  on  this  Bill.  Let  them  come
 forward  with  this  Bill  inthe  next  session
 so  that  we  members  who  are  seriously
 conc  rned  about  it,  may  have  sufficient
 tine  to  go  through  the  Bill  and  offer
 Our  own  delib  rations  and  cortributions
 to  the  Bill.

 SOME  HON.  MEMBERS:  We  ac-
 cept  that.  (Interruptions)

 SHRI  D.  BASUMATARI  (Kckrajhar):
 We  accept  that.

 SHRI  ८.  K.  CHANDRAPPAN  (Tel-
 licherry):  I  have  something  to  submit  on
 that  point  of  order.

 MR.  SPEAKER:  It  is  not  a  pomt  of
 order.  It  is  a  suggestion.

 SHRI  C.  K.  CHANDRAPPAN:  In  the
 Order  Paper  it  is  stated  that  this  Bill
 would  be  taker.  into  consideration.  He  has
 made  his  submission.  Has  he  given  notice

 for  this  ?

 SC&ST  Bit  Pogtponed  4०
 MR.  SPEAKER:  Yes.  He  asked  for

 my  permission  tof  make  Lis  sutmissicn.

 SHRI  C.  K.  CHANDRAFPAN:  This
 Bill  wes  introduced  in  3970  if  I  remember
 correctly and  the  discussion  was  postponed!
 almost  in  the  seme  manner  at  that  time
 too.  Now  6  yearsiater  this  Bill  is  re-
 introduced.  Again  if  this  is  pos!  pored  in-
 di  finitely  Ithink  thet  the  Scke  dul  d  Castes.
 and  Scheduled  Tiibcs  willnot  pardon  this
 Government.  I  would  like  himto  give  a
 concrete  assurence  whether  it  will  be  taken
 upon  8  defirite  dete.  Thet  is  very  impor-

 tant.

 SHRI  P.  K.  DEO  (Kalaherdi):  I  have
 a  submission  to  mke.  In  7965  the  list  off
 Schedulcd  Castes  and  Scheduled  Tribes.
 based  on  previous  orders  wes  fourd  to  be
 irratione]  snd  so  Lekur  Ccmmittce  wes
 sppointed.  Thy  went  into  this  mettcr.
 They  suggested  de-scheduling  of  crtain
 schcdukd  crstes  ard  schcduhd  tribes.
 Thet  was  kept  in  ccld  storage.  In  1967,
 Sch  duked  Castes  and  Schedukd  Tribes
 Amerdmert  Bill  wrsintroduccd.  In  our
 last  Lok  Sabha  it  was  sert  to  the  Joint
 Ccmmittee  and  their  report  was  submitted
 on  T7-11-69.  That  also  never  saw  the  light
 of  the  day.  In  the  meantime,  the  Lok
 Sabha’s  term  expired.  So,  now,  we  should
 take  into  consideration  the  fact  that  the
 legal  life  of  the  present  Lok  Sabha  has
 already  expired  ard  it  has  ben  exttnded
 only  for  one  year.

 MR.  SPEAKER:  Order  pleese.  Let
 him  complete.  I  should  hear  him.

 SHRI  P.  K.  DEO:  It  has  becn  exe
 tended  for  one  year  becouse  of  the  emer-
 gtrcy  and  now  the  electiors  are  due.
 We  expect  that  the  emergency  should  be
 remowd.  Within  a  pericd  of  six  months
 it  will  be  mandatory  to  have  the  elections.
 (Interruptions).

 MR.  SPEAKER:  New,  you  are  going
 with  unconnected  matters.
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 SHRI  PK.  DEO:  Sir,  the  Statement
 of  Objects  and  Reesons  says  that  if  the
 list  has  to  be  revised,  thcn  thcre  has  to  be
 a  fresh  delimitation.  It  would  be  time-
 consuming.  The  whole  thing  will  tend  to
 extend  the  life  of  the  Lok  Sabha  inde  finite-
 ly,  which  will  give  a  raw  deal  to  the  sche-
 duled  castes  and  scheduled  tribes  and  will
 crush  their  aspirations.  This  is  what  the

 intention  of  the  Government  is.

 Se,  I  strongly  oppose  this  proposal
 of  postponement  of  discussien.  (Jrterrup-

 tions).

 MR.  SPEAKER:  Order  Please.  I  shall
 give  chance  to  all  the  hon.  Members.
 But,  I  want  to  tell  them  that  this  is  a  very
 specific  issue.  There  is  a  suggestion  for
 postponemert.  Now,  you  cor  fine  yourself

 to  this  remark  very  briefly  by  not  going  into
 all  relevant  and  wide  matters.  Be  brief.

 SHRI  K.  S.  CHAVDA  (Patan):  I  shall
 be  very  very  specific  and  will  give  you  the
 suggestions.

 MR.  SPEAKER:  Let  Shri  Naik  spesk.

 SHRI  B.  ्य  NAIK  (Kanara):  Sir,  we
 do  appreciate  that  our  brethren,  the  sche~
 duled  castes  and  scheduled  tribes,  are
 involved  in  it.  I  think  the  entire  force  is
 that  there  are  certain  forces  to  keep  the
 House  out  of  it  and  also  there  are  certain
 forces  which  wants  the  House  to  come  in.
 Under  the  circumstances,  there  was  an
 element  of  rushing  through  at  the  time  of
 the  introduction  and  slating  it  for  consi-
 deration.

 Now  that  the  Bill  has  aroused,  amongst
 certain  aspirant  communitics  in  this  coun-
 try,  this  feeling  that  it  should  be  discussed
 and  that  their  fate  is  being  considered  by
 the  august  House  of  Parliament,  the  proper
 thing  would  be  that  we  give  it  the  duc
 respect  it  deserves  and  the  backward  and
 other  communities  given  the  due  pre-
 ference  that  they  deserve  end  if  it  is  to  be
 Postponed,  after  knowing  the  mind  of  this
 House,  if  it  is  to  be  postponed,  as  suggested
 by  the  hon.  Com.  Chandrappen  iets
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 specific  date  or  a  period  be  fixcd  up  within
 which  this  Bill  will  get  through.

 SHRI  K,  S.  CHAVDA:  I  want  to
 make  my  submissions.  The  Joirt  Ccm-
 mittee  on  the  Scheduled  Castes  and  Sche-
 duled  Tribes  Order  Amendment  Bill,  1967,
 had  produced  a  report  which  was  preacnted
 to  this  House  and  the  Bill  was  discussed
 halfway  in  the  Fourth  Lok  Sabha....
 (Interruptions).

 MR.  SPEAKER:  So,  you  are  opposed
 to  the  postponement  of  the  Bill  ?

 SHRI  K.  S.  CHAVDA:  No.  The  pre-
 sent  Billshould  be  withdrewn.  The  Minister
 may  make  a  motion  to  withdraw  this  Bill
 and  the  whole  Bill  which  was  half-discussed
 in  the  Fourth  Lok  Sabha  should  be  re-
 introduced  because  this  is  a  part  of  it.

 MR.  SPEAKER:  We  are  discussing
 the  motion  for  consideration  of  the  Bill
 and  not  withdrawing  of  the  Bill.

 SHRI  K.S.  CHAVDA  :  My  submission
 is  that  this  Bill  should  be  withdrawn  and  a
 Bill  basec  on  the  Reportof  the  Joint  Com-
 mittee  shoul!  be  ivtro  tuced  accordingly.

 श्री  राम  हेडाऊ  (रामटेक)  :  झष्यक्ष
 महोदय,  प्रनुसूचित  जातियों  और  आदि-
 वासियों  की  सूचियों  में  कुछ  परिवर्तन  करने
 के  परिणामस्वरूप  लोक  सभा  गर  विधान
 समारोह  के  चुनाव-क्षेत्रों  में फेर-बदल  के  सम्बन्ध
 मे  जो  बिल लाया ग्या  है,  भ्रमर  इसको
 झाग  के  लिए  टाल  दिया  ग्र या,  तो  यह  उन

 वर्गों  के  प्रति भयानक  न्याय  होगा  ।  राज
 उन  लोगों  को  विधान  द्वारा  दी  गई

 सुविधायें  नहीं  मिल  रही  हैं।  इस  लिए
 मेरा  यह  निवेदन  है  कि  इस  बिल  को  शौर
 झ्र धिक  समय  के  लि  न  टाला  जाये  और
 इस  को  तुरन्त  डिस्कशन  के  लिए  ले  लिया
 जाये  |

 थनी  रास  क्वार  (टोंक)  :  प्रत्यक्ष

 महोदय,  प्रनुसूचित  जातियों  और  ह 1:



 43.  SC&ST  Bill

 [  श्री  राम  सवार  ]
 जातियों  को  सूक्तियों  में  परिवर्तन  के  सम्बन्ध
 में  यह बिल  लाया  गया  है।  जबसे  हम
 लोग  इस  सदन  में  चुन  कर  आये  हैं,
 अनेक  सदस्य  समय  समय  पर  इस  के  बारे  में
 प्रश्न  उठाते  रहें  है  a  हुम  इस  बिल  का  प्री
 तरह  से  भ्रश्ययन  कर  रहे  हैं।  हम  देखते

 है  किया  बिल  श््घूरी  स्थिति  में  है  ।
 जित  राज्यों  भें  राज्य  सरकारें  हैं,  वहां  की

 सूचियों  में  तो कुठ  परिवर्तन  किये  गये  हैं,
 लेकिन  दिल्ली  झोर  चंडीगढ़  जैसे  क्षेत्रों  की
 सूचियों  में  काफी  भ्रवूरापन  है  1  मेरा
 विवेदन  है  कि  अगर  इस  पअधूरेपत  को

 दुर  कर  के  इस  बिल  को  सदन  के

 मानसून  सेशन  में  लाया  जाये,  तो  मैं  इसका
 स्वागत  कहूंगा  |

 SHRIN.K.P.  SALVE  (Betul)  ;  [Because
 of  the  very  Nature  of  the  Bill  it  is  inevitable
 tt  at  each  one  will  have  his  own  angle  to  look
 at.  Tere  are  exclusions  and  there  are  in-
 clusions  in  the  Schedule  with  the  result
 (Interruptions)  ee eee eee  Tlere  are  certain
 areaS  because  I  know  this  on  going
 througt  this  Bill.  There  are  certain
 communities  in  one  part  of  my  area  which
 will  be  treated  as  scheduled  castes  but  not
 in  other  parts.  So,  each  will  have  his  own
 view  in  the  matter.  Toerefore,  it  is  more
 than  likely  that  each  one  is  likely  to  have  his
 own  vested  interests.  Therefore,  to  attri-
 bute  any  motive  because  of  the  suggestion
 mate  by  Shri  Dasct  ow  thury  is  very  un  fair.
 My  respectful  submission  is  that  the  notice
 has  been  so  short  and  the  entire  list  in  this
 schedule  is  so  large,  that  no  one  will  be  able
 to  apply  his  mind  properly.  At  the  same
 time  I  would  request  the  Minister  of  Parlia-
 mentary  Affairs  to  dispel  the  opinion  of  cer-
 tain  hon.  Members  like  Mr.  Chandrappan
 that  for  eternity  we  want  to  deny  the  bene-
 firs  to  certain  Sections.

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 A  AIRS  (SHRI  K.  RAGHU
 RAMAIAH)  :  The  Government  is  anxious
 to  bring  the  matter  before  the  House.  This
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 is  obvious  from  the  very  fact  that  they  have
 brought  forward  this  Bill.  But  it  isa  fact
 that  most  of  the  members  of  the  schetuled
 castes  and  schetuled  tribes  of  this  side
 have  mst  the  hon'ble  Home  Minister  and
 also  m:  and  have  expressed  their  desire  to
 have  more  tim:  to  consider  the  Bil  more
 deeply.

 AN  HON.  MEMBER:  :  What  abdour  the
 Bill  wich  was  discusse!  in  the  Fourth  Lok
 Sabha  ?

 SHRI  K.  RAGHU  RAMAIAH  :  There
 are  Som:  matters  wi  ich  require  some  time
 ad  there  are  som:  matters  Waich  require
 more  time.  This  isone  of  those  which  re-
 quire  more  tims.  With  due  deference  to  the
 wishes  of  mostof  the  hon.  Members  of
 the  schetule  castes  and  scheduled  tribes,
 I  move  for  the  consideration  of  the  House
 that  this  may  not  be  taken  up  today  and  it  be
 postponed.  (Interruptions).

 a  राम  हे हाऊ  :  मैं  इस  पोस्टरोतर्मेट
 का  विरोध  करता  हूं  क्योंकि  शेडयूल
 कास्ट  शौर  शे इपूल्ड  द्राइब्ज  के  लोगों
 को  कुचलने  के  लिए  इल्टरेस्टेड  लोगों  के
 प्रेशर  मैँ झा  कर  किया  जा  रहा  है|  मैं

 इस  के  विरोध  में  बाक  आउट  करता  हु  1

 (इंटरप्शंस)  ।

 38.35  hra.

 Shri  Ram  Hedaoo  then  left  the  House

 SHRI  DASARATHA  DEB  (Tripura  East):
 Is  it  postponei  for  today  or  for  eternity  ?

 SHRI  K.  RAGHU  RAMAIAH:  It
 woull  be  unfgir  of  me  0  fix  aty  date  and
 thereby  restrict  the  discretion  of  the  Govern-
 ment  in  this  matter  as  also  the  wishes  of  the
 Members  of  the  Schefuled  Castes  and
 Schetulet  Tribes.

 MR.  SPEAKER.::  Now,  we  have  tl  e  regu-
 lar  motion  for  the  postponement  of  this
 business.  A  point  was  raised  which  I  woull
 like  to  answer,  that  is,  whether  business  put
 down  on  the  Order  Paper  can  be  changed  all
 of  a  sudden.  The  rule  25  gives  the  discretion
 to  the  Speaker.  Ifhe  is  satisfied  that  tl  ere  is
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 sufficient  ground  for  such  variation  he  can
 exercise  that  discretion.  Tae  Ciair  will  not

 exercise  this  discretion  though  itis  give?
 under  the  rules.  Now,  there  is  a  regular
 motion  before  the  House.  The  House  is  all

 powerful.  Itcan  either  accept  itor  reject
 it.  So,  I  put  the  motion  moved  by  Shri

 Rigtucamiiad  regarding  the  postpoMemzat
 of  the  comsideration  of  the  Schedulei  Castes
 and  Schetuled  Tribes  Orders  (Amend-
 m2Ot)  Billto  the  vote  of  the  House.

 Those  in  favour  may  say  ‘Ayes’  and  those

 against  may  say  ‘NDes’.

 AN  HON.  MEMBER,  Sir,  we  want
 a  division.

 MR,  SPEAKER:  Lettte  Lobby  be
 clearei—

 Tne  question  is  :

 “Tirat  the  consideration  of  the  Bill  be  post-
 poned,”

 The  Lok  Sabha  divided  ३
 AYES

 {Division  No.  72]  42.38  hrs.

 Aga,  Siri  Syei  Ahmet
 Agrawal,  Sri  Sirikrishna
 Ambesh,  Shri
 Aza,  Shri  Biagwat  Jha
 Babunath  Sirgh,  Shri
 Bajpai,  Shri  Vitya  Duar
 Banerji,  Shrimati  Mukul
 Barupal,  Shri  Paina  Lal
 Basappa,  Shri  K.
 Basumatari,  Shri  D.
 Besra,  ShriS.C.
 Bhatia,  Shri  Raghunandan  Lal
 Biattactaryyia,  Sari  Chapajendu
 Bueeshmatev,  Shri  M.
 Chan  trakiur,  Siri  Clandulal

 ei  selaliliae
 Vezzabasapja.  Sri

 Chaudhari,  Shri  Amarsingh
 Chaudhury,  Sri  Nitiraj  Singh
 Cavan,  S!'trimati  P  remalabai
 ‘Chellachami,  Shri  A.M.
 <Chhotey  Lal,  Shri
 Ciikkalingaiah,  Shri  K.
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 Daga,  Shri  M.C.

 Damani,  ShriS.R.

 Dasappa,  Shri  Tulsidas

 Daschow  jhury,  Shri  B.K.

 Deshmukh,  Shri  K.G.

 Diamankar,  Shri
 Dausia.  Shri  Anant  Prasad
 Dwiveti,  Shri  Nageshwar

 Ganesh,  Shri  K.R.
 Godara,  Shri  Mani  Ram
 Gomango,  Shri  Giridhar
 Goswami,  Siri  Dinesh  Crandra
 Gowda,  Shri  Pampan

 Hansta,  Stri  Subodh
 Hari  Singh,  Shri

 Jaffer  Sharief,  Shri  ०.  K.
 Jamilurrahman,  Shri  M4.
 Jayalakshmi,  Shrimati  V.
 Joshi,  Shrimati  Subhatra

 Katam,  Siri  Dattajirao
 Kakodkar,  Shri  Purushottam
 Kaul.  Shrimati  Sheila
 Kedar  Nath  Singh,  Shri
 Khadilkar,  ShriR.K.
 Khan,  Shri  LH.
 Kisku,  Shri  A.K.

 Lakshminarayanan,  Shri  M.R.
 Lambodar  Baliyar,  Shri
 Laskar,  Shri  Nihar

 Mahajan,  Shri  Vikram
 Majhi,  Shri  Gajathar
 Majhi,  Shri  Kumar
 Malhotra,  Shri  Inder  J.
 Mallanna,  Shri  K.
 Mandal,  Shri  Jag  tish  Narain
 Mirdha,  Shri  Nathu  Ram
 Mishra,  Shri  Jagannath
 Mohsin,  Shri  F.H.
 Murthy,  Shri  B.S.

 Naik,  Shri  BY.
 Negi  Shri  Pratap  Singh
 Nimbalkar  Shri

 Oraon,  Shri  Tuna

 Painuli.  Shri  Paripoornanani
 Palodkar,  Shri  Manikrao
 Pande,  Shri  Krushna  Chandra
 Pandey,  Shri  Narsingh  Narain
 Pandey,  ShriR.S.
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 Pandey,  Shri  Suthakar

 Panigrahi,Shrj  Chintamani
 Paokai  Haokip,  Shri  Sharma,  Shri  AP.
 Parashar.  Prof,  Narain  Chand

 Sharma,  Dr.  HP.
 Parthasarathy,  Shri  P.

 Sharma,  Shri  RN.
 Paswan,  Shri  Ram  Biagat  SicVlayye,  StriS.M.
 Patel,  Shri  Arvind  M.

 Sdtheshrwer  Fremé,  Prot
 Patil,  Shri  Ava"  trao

 Sinha,  Shri  Nawal  Kishore
 Patil,  Shri  S.B.  Sohan  Lal,  Shri  T.
 Prathan  Shri  Dax  Shah

 Sokhi,  Sardar  Swaran  Singh
 Barty,  Shri.  Stephen,  Shri  CM.
 Raghu  Ramaiah,  Shri  K.  Tarodekar,  Shri  V.B.
 Ram  Dayal  Shri  Uikey,  Shri  M.G.
 Ram  Prakash,  Shri  Venkatasubbaiah,  Shri  P.
 Ram  Sewak,  Ch.  Venkatswamy,  Shri  0.
 Ram  Singh  Bhai,  Shri  Virb!  atra  Singh,  Shri
 Ram  Surat  Prasa‘,  Shri
 Ram  Swarup,  Shri  NOES

 Ramshekhar  Prasat  Singh.  Shri  Ba  fe,  Shri  R.V.

 Rao,  Shri  Jagannath  Bhaura,  Shri  B.S.

 Rao,  Dr.  K.L.  Chandrappan,  Shri  C.K.

 Rao,  Shri  M.S.  Sanjeevi  Chavea,  Shri  K.S.

 Rao,  Shri  Pattabhi  Rama  Deo,  Shri  P.K.

 Ray,  Shrimati  Maya  Kalingarayar,  Shri  Mohanraj

 Reddy,  Shri  K.  Kocanda  Rami  Krishnan,  Shrimati  Parvathi

 Reidy,  Shri  M.  Rsm  Gopal  Mayathevar,  Shri  K.

 {Redcy,  ShriSidram  Muruganantham,  Shri  S.A.

 Richhariya,  Dr.  Govind  Das  Pandey,  Shri  Sarjoo

 |  Rohatgi,  Shrimati  Sushila  Sets  DE  Rane

 Salve,  Shri  N.K.P.  SEantt  Snel  Orie  Aaa
 Sinha,  Shri  C.M.

 ies
 Yatav,  ShriG,  ९,

 Satpathy,  Shri  Devendra
 Savitri  Shyam,  Shrimati  MR,  SPEAKER  :  The  resuit®  of  the  division

 Sayeed,  Shri  P.M.  is  :  Ayes  t22  ;  Noes  14,

 {Shaiteri,  Shri  Chandra  The  motion  was  adopted.

 MAY  24,  i976  Postponed

 Shankar  Dayal  Singh,  St  ri
 Shankaranand,  Shri  B.

 *The  followirg  Memters  also  recerCed  their  votes  :
 AYES  Sarvshri

 meee
 Verma.  Jagdish  charcra  Dixit.  G.C.  Dixit,  Sant

 Brx  Sir  gh.  Bir  sti,  Y.S.  we  pees  ard  M.M.  Hashim  ;
 ,

 DCES  :Sarvitri  Susexrcsa  Mebkerty  Scrcherc  Scla  ki  ard  Rem  Hedeco,
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 32.44  hrs.  (b)  steps  shall  be  taken  to  formulate  gene-

 MERCHANT  SHIPPING  (AMEND-
 MENT)  BILL

 THE  MINISTER  OF  STATE  IN  TNE
 MINISTRY  OF  SHIPPING  AND  TRANS
 PORT  (SHRI  H.M.  TRIVEDD  :  I  beg  to

 move  :

 “That  the  Bill  further  to  amend  the
 Merchant  Shipping  Act,  I958,  85

 passed  by  Rajya  Sabha,  be  taken  into

 consideration.”

 Sir,  the  present  Bill  is  interded  to  give
 legislative  effect  to  the  provisions  of  two  in-
 ternational  instru  ments,  nemely  Q)  €peciel
 Trade  Passenger  Ships  Agreement,  7977
 and  (2)  and  the  protocol  on  space  re  quire-
 ments  for  Special  Trede  Pesserger  Ships,
 1973.

 Ships’  which  were  pre  vicusly  celled  ‘ur-
 berthed  passenger  ships’  have  now  been  re-
 named  as  Special  Trade  Passenger  Ships.

 International  Conventions  for  the  Sefety
 of  Life  at  Sea  lay  down  certain.  standards
 of  construction  of.  ships  in  international
 trades  and  provision  of  life  saving  appliances
 and  other  navigational  aids.

 The  first  international  Convention  for
 Safety  of  Life  at  Sea  was  evolved  in  ‘1929.
 The  International.  Conference  -of  7929
 appreciated  the  fact  that  the  seas  adjoining
 India,  Red  Sea,  Malacca  Straits,  Hongkerg,
 and  Dutch  East  Indies  were  comparatively
 smooth  for  the  major  part  of  the  year  and  that
 the  atmosphere  of  the  tropical  regions  pro-
 vided  better  visibility.  In  view  of  these  consi
 derations,  the  7929  Conference  agreed  that
 lower  standards  of  safety  precautions  could
 be  accepted  for  unberthed  ships  playing

 in  these  regions.  The  73929  convention,
 therefore,  permitted  each  edministrationto
 exempt  its  unberthed  passenger  ships,  em-
 ployed  in  carrying  large  number  of  passen-
 gers  in  special  trades  from  the  requirements
 of  the  conventior,  subject  to  the  c  ondi-
 tions—

 (a)that  the  fullest  provisions  which  the
 circumstances  ofthe  trede  persmit  shell  be
 made  in  the  matter  of  construction  and

 ral  rules  in  this  respect  with  such  other  con-

 tracting  States  as  may  be  directly  interested
 in  the  carriage  of  such  passengers.  In  the
 absence  of  any  International  organisation
 like  the  IMCO  at  that  time  andin  pursuance
 of  condition  (b),  a  Conference  of  interested
 Governments  was  held  at  Simlain  7937  which.
 adopted  what  are  known  as  the  Simla  Rules,
 I93I.

 I2.46  hrs.

 {(Surt  P.  PARTHASARATHY  in  the

 Chair]

 The  standards  of  safety  stipulated,  by
 the  Safety  of  Life  at  Sea  Convention,  19295
 were  improved  by  another  Convention  adop-
 ted  in  1948.  In  the  matter  of  passenger
 ships  engaged  in  carrying  large  number  of

 “unberthed  passengers  in  special  trades,  the
 Convention  algo  permitted  administrations
 to  grant  exemption  in  the  same  conditions.
 asin  ‘1929.  The  7948  Convention  provided
 for  the  continuance  of  Simla  Rules,  193%,
 until  such  time  as  general  rules  were  formu-
 lated  as  recommendedin  the  Convention.
 However,  no  successful  international  effort
 was  made  to  formulate  general  rules  to
 replace  the  Simla  Rules,  393I.

 In  19605  another  International  Con  fe-
 rence  was  convened  to  improve  upon  safety
 standards  for  ships  in  international  trades.
 This  Convention  came  into  force  on  26th
 May,  1965.  However,  again  in  relation  to
 ships  engaged  in  carrying  a  large  number
 of  unberthed  passengers  in  specialtrades,

 this  Convention  also  permitted  administre-
 tions  to  exempt  their  ships  from  its  require-
 ments  on  the  same  conditions  as  laid  down
 in  the  r948  Convention.  It  also  permitted:
 continued  application  of  Simla  Rules,  393r,.
 until  general  rules  were  formulated  in
 consultation  with  other
 interested  in  the  trade.

 Governments

 Thus,  though  safety  standards  provided
 forin  the  Safety  of  Life  at  Sea  Convention,
 19295  have  been  successively  improved  5.9»

 the  1948  7960  Conventions  in  inter-
 national  trades,  the  exemptions  granted  Sr
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 unberthed  pissengers  ships  in  special
 trades  continued  in  accordance  with  Simla
 Rules,  ‘193%.

 The  disparity  in  safety  sterderds  appli-
 cable  to  unberthed  passenger  ships  was  a
 cause  of  concern  for  India  since  we  have  a
 greater  stake  in  this  traffic,  both  on  the  basis

 of  tonnage  employed  and  the  number  of
 Indian  citizens  travelling  by  unberthed  pas-
 senger  ships.  We,  therefore,  raise  the  ques-
 tion  of  revision  of  Simla  Rules  in  the
 Inter-Governmental  Maritime  Consul-
 tative  Organisation  in  7963  and  persisted  in
 our  efforts  which  finally  culminated  in  the
 emergence  of  (a)  Special  Trade  Passenger
 “Ships  Agreement,  T9715,  which  mainly  upda-
 ted  the  safety  standards  and  observance  of
 international  health  regulations;  and  (a)  the
 Protocol  on  Space  requirements  for  Spe-
 cial  Trade  Passenger  Ships,  7973,  which
 mainly  laid  down  space  requirements.

 The  Agreement  of  3972  entered  into
 fotce  on  the  and  January  7974  and  the  Pro-
 tocol  has  y:t  to  enter  into  force.  The  rati-
 fication  of  the  Agreement  of  TOT,  which
 has  already  entered  into  force,  would
 require  the  contracting  party  to  give
 effect  to  its  provisions  within  three
 months  of  the  date  of  ratification.
 ‘We,  therefore,  decided  to  defer
 ratification  until  legislative  measures  re-
 quired  for  imolementing  the  provisions  of
 the  agreement  were  completed.  The  pre-
 sent  Bill  when  enacted  will  enable  us  to
 implement  the  provisions  of  both  the  Agree-
 mont  of  4972  and  the  Protocol  of 1973.  It
 is  proposed  to  ratify  these  instruments  as
 soon  as  the  Billis  passed  by  Parliament.

 The  existing  Indian  ships  engaged  in
 ‘overseas  special  trade  passenger  services,
 ‘by  and  large,  comply  with  the  requirements
 of  the  agreement  and  the  pratocol,  except
 for  minor  addition  to  safety  equipment.
 The  Agreemznt  and  the  Protocol  does  not
 apply  to  special  trade  passenger  vetss,
 engaged  in  voyages  of  less  than  72  hours
 duration.  The  full  provisions  of  the  Agree-

 ‘Ment  and  the  Protocol  will  apply  to  new

 ships  constructed  for  sp:cial  pissaty
 trades.

 Sir,  I  beg  to  move.

 MR.  CHAIRMAN  :  Motion  moved  १
 “Tha  tthe  Bill  further  to  amend  the
 Merchant  Shipping  Act,  ‘1988,  28
 passed  by  Rajya  Sabha,  be  taken  into
 consideration.”

 wt  मोहम्मद  इस्माइल  (बैरकपुर)  :
 सभापति  महोदय  ,  यह  जो  मेट  शिपाली

 (एचीवमेंट  )  बिल,  1976  मंत्री  महोदय
 लाए  हैं,  उत  के  सम्बन्ध  में  में  एक  चीज़  कहता
 जरूरी  समझता  हूं  कौर  वह  यह  हैं  कि
 मचेन्ट  शिपिंग  एक्ट,  एज  ए०  होल  को  एमैंडा
 करने  के  लिए  एक  कमेटी  8  वर्ष  पहले  विठाईं
 गई  थी  और  उस  ने  अपनी  रिकमेन्डेशन्स
 दे  दी  हे।  कितना  कच्छा  होता  प्रखर  उन
 सत्र  रिकभन्‍्डेशन्स  की  बे  जिस  पर  मंत्री  महोदय
 सचिव  शिविर  एक्ट  में  एज  ए०  होल
 एमेंडमेंटल  के  लिए  एक  काम्प्रीहें सिर  बिल  लाते
 नन  कि  पीसप्रील  एमेंडमेंट्स एक्ट  में  लाते।

 इस  के  अलावा  इस  बिल  के  सम्बन्ध  में

 दूसरी  बात  यह  कहना  चाहता  हुं  कि  स्पेशल

 ट्रेड  पेसे नज र्स  टिप्स  राज  से  नहीं  बहुत  दिनों
 से  चन  रहे  हैं  प्रो  हमारे  मर्चेण्ट  शिपि

 एक्ट  में  प्रीवीजन्स  हैं,  कौर  कानून  द्वारा  कुछ
 पाबन्दियां  भी  लगी  हुई  हैं  मगर  जन  का
 वॉयलेशन  हो  रहा  था,  उन  की  खिलाफ़वर्जी
 हो  रही  थी  कौर  इंटरवेंशन  नहीं  हुआ  ।

 हो  यह  रहा  हैं  कि  माल  भी  लादा  जाता
 था  प्रोरपैसेन्जर्स  भी  लादे  जाते  थे  कौर  जो
 लोग  पिलग्रीमेज  के  लिए  जाते  थे.  उनकी

 हालत  बहुत  खराब  थी  प्रौढ़  उक्त  को  कोई

 देखने  वाला  नहीं  है  i  उन  के  डायट को
 कोई  देख  भाल  नहीं  होती  है  भौर  वे  किस
 तरह  से  यात्रा  करते हैं  कोई  इस  को  देखने
 वाला  नहीं  है  ।  मैं  श्राप  को  बताऊं कि
 यहां  तक  होता  है  कि  लेटरिन्स  के

 सामने  उन  को  सूलाया  जाता  है  भोर
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 स्टोर्स  को हटा  कर  गोदाम  में  सुलाया  जाता  है।

 अरब  वे  लोग  तो  पिलग्रोमेज  के  लिए  जाते  हैं,

 हज  करने  के  लिए  जाते  हैं,  वे  इस  को  व  छत

 करते  हैं  ।

 इसी  तरह  की  हालत  वहां  पर  जो

 कू होता  है  और  जो  लोग  उस  में  काम  करते

 हैं  उठ  हैं  ।  उन  की  डायट  का  ठीक

 इन्तजाम  नहीं  होता  है  ओर  पैसिंजरों

 के  सामान  के  इधर  से  उधर  करो  का

 काम  उन  से  लिया  जाता  हैं  |

 और  उन  को  सोच  के  लिए  डांस  में  एक

 कोने  में  जगह  देदी  जाती  है  हालांकि
 उन  के  सोने क ेलिए  जगह  हैं  और  सब

 कुछ  है  |  उन  के  सोने  का  बहुत  खराब

 इन्तज़ाम'  है

 मैं  यह  भी  बताया  चाहा  हैं  कि  पंसेन्‍्जसे

 क्रि  डायट  को  देखरेख  के  लिए  कमेटियां

 बनती  हुई  हैं  लेकिन  वे  कमेटी  कभी  माद  नहीं

 करती  हैँ।  कल फकते  में  कमेटी!  हैं  और

 बम्बई  में  पेफेन्डसे  के  वेलफेयर  के!  लिए  कमेटी

 है  बोर  इस  बिल  को  लाने  के  पहले  मंत्री

 महोदय  इस  बारे  भें  पुछ  दास  कर  लेते  कि

 वे,  बैठती  हैं या  नहीं  ।  वे  कमेटियां

 कभी  नहीं  बनती  हैं।  नेशनल  शिपिंग  बोले

 में  एक  मेम्बर  थे  उनको  कमेटी  में  रख  दिया  ।

 वे  कभी  मीडिया  में  महीं  गये।  ऐसे  लोगों

 को  कमेटियों  में  बिठा  दिया  जाता  हैं
 जो  कभी  मीटिय  नहीं  बुद्धि  हैं  और  =

 मीडिया  में  जाते  हैं।  कागज  में  तो  रब  कछ

 ठीक  है  मगर  प्रेक्टिकल  डिफफ़ीकल्टीज

 सामने  आती  हैं  दिन  को  दूर  नहीं  किया

 जाता  हैं  1  मैचिंग  केबारे मे भी  इंस  बिल

 में  कोई  ख्याल  नहीं  किया  गया  है
 9298  इस  के  बारे  भें  बार  चीत  हो  रही

 हैं  ।  हमारी  सरकार  और  'डिपार्टमेंट  में

 हर  तरह  सेवाओं  हो  रहीं  हैं  और

 नेशनल  ,  इन्टर  नेशनल  प्रोटोकोल  कौर

 तमाम  एग्रीमेंट  हो  रहे  हैं,  सब  कुछ  हो

 रहा  है,  ग्य रा  इम्प्लीमेटेशन  कुछ  नहीं
 होता  था,  अरब  जाकर  किया  है,  इसके

 लिए  हम  धन्यवाद  देते  हैं  ।  इस  एक्ट  के  हम
 खिलाफ़  नहीं.  हैं।  इस  से  कुछ  राहत  उन

 को  मिलेगी  ।

 इस  से  यह  पत्ता  चलता  हैं  कि  नम्बर

 आफ  पै सेर जसे  क्या  होंगे।  पहले  यह  भी  ठीक

 नहीं  था  !  पहले  शिप  डोनर्स

 अपने  आप  इनका  नम्बर,  मुकेश  किया  करते

 करे।  मैरीन  का  खट  फ्रेम  नहीं  था।

 यह  ठीक  नहीं  थाकि  जहाज  में  कितने  क्‌

 होंगे  ,  कितने  एम्प्लायर  होंगे  ।  जहाज  के

 मालिक  जितने  चाह  उतने  ले  जा  सकते  थे

 इस  बिल  में  यह  कहा  गया  है  कि  जहाजों

 की  मंस्ट्रेशन  के  बारे  में  कि किस  तरह  से

 जहाजों  को  रखना  होगा,  .  कितनी  देर  में

 उसे  ठीक  करना  होगा  ।  उनकी  हीरा-

 जत  केलिए  बैंक  में पैसा  रखना  होगा।

 इस  बिल  में  यह  भी  कहा  गया  हैं  कि

 पैसन्जर्स  भी  छ्विफ़ाजत  के  लिए  मेडिकल  इंत-

 जाम  करना  होगा,  हास्पिटल  रखना  होगा।

 इसके  मायने  यह  है  कि  तक  शियों  में

 पैसन्दर्स  की  दवाओं  का  इन्तजाम  नहीं  होता

 था  ।  अरब  हास्पिटल  रखे  जायेंगे,  मेडिकल

 आफ़िस  रखे  जायेंगे  ।  अब  तक  क्या

 होता  था  ?  जो  लोग  जहाजों  पर  मर  जाते

 थे  उन्हें  कपड़े  मे  बांध  कर  नीचे  पानी  में  फेक

 दिया  जाता  था।  (व्यवधान  )  शिप  आने

 जिन्होंने  कि  लाखों  करोड़ों  रुपया  कमाया

 है,  वे  बहुत  ही  कंजूसी  से  काम  लेते  थे।

 इस  बिल  के  आने  की  जरूरत  क्यों  प  डी

 मैं  समझता  हूं  कि  चल्डे मे झाज  रिसेशन

 ह्  जहाजों  पर  कम  माल  श्र  रहा  है।

 यहां  से  भी  कम  माल  जा  रहा  है।

 वहां  से  भी  समझा  रहा  हैं।  इस  को

 लाने  का  मकसद  यही  हो  सकता  है

 कि  इन  जहाजों  में  नि  माल.  जायेंगे
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 [at  मोहम्मद  इस्माइल]
 और  पंसेंजर्स  भो लायेंगे  ।  इसने  मकसद  के
 लिए  यह  बिल  लाया ग्या  है  ।

 इसे  जहाजों  सेहर  साल  एक  लाख
 पैकेज  पिल ग्र मेज  पर  जाते  हैं।  केवल

 पिलप्रिमेज  पर  इतने  पैवेंजर्प  जाते  हैं।
 स्मगलर  का  यह  सब  से  बड़ा  जरिया  माल
 लाने  का  हैं  ।  उतारो  कोई  चेतिय  नहीं

 होती  i  इस  बिल  में  यह  प्रोविजन  होना
 चाहिए  ओर  मैं  ग्रमेंडमेंट  रखना  चाहता  हुं  कि
 जहाजों  पर  जो  पैसेंजर  ग्राते  जाते  हैं  उनका

 पुलिक  वरिफ़िफेशश  होना  चाहिए  18  यही
 नहीं  किशन  के  यरासपो्ट  कर ेरह  देख  लिये
 जायें  ।  शार  पुलिस  वेरिक्रिफरेशत

 होगा  तो  स्मगल  आसानी  से  खोजें

 नहीं  ला  सकेंगे  1  इसलिए  इसलिए
 में  जुलाई  वेरेफ्रिकेता!  को  अनाज  को

 चो  इंट्रोडवत  किया  जाय।

 जो  जहाज  चलते  हैं  ये  सत्र  इन  डालते

 में  होते  हैं।  अप  जा  करद्ठेबें  कि  स्टेट

 क  डाएपागा  को,  पककर  कोरोनर

 इग वेंड  को  क्या  हाता  हुये  सब

 शीरीं  कॉरपोरेशन  के जड़ाज  हैं।  आय

 कप  में  एक  बड़े  नाडी  ह  सेंग  I  ga
 कंडम  जहाजों  को  कोस्टा  सर्विसिज़

 में  यूज  क्रिया  जाता  है।  ये  कड

 जहाज  चन  रहे  हैं।  ये ग्ाइपात  जाते

 हैं,  मद्रास  जाते  है  प्रो  भो  जड़ों  पर

 जाते हुँ।  इत  में  कोस्टा  पैकेज  को  ले

 जाया  जाता  है  in  ऐसे  बहुत  से  जहाज

 हैं,  वैसे  रो-तोर  जजों  का  नाथ  मैश

 किया  हैं  ।

 MR  CHAIRMAN  :  Mr  Ismail,  you
 <Can  continue  your  speech  at  2  p.m.  The
 House  ow  stands  aljourned  to  meet  again
 -at  2p.m.  Mr.  Ismail  will  continue  his

 s  speech.
 ह ४: ज  hrs.
 The  Lok  Sabka  adjourned  for  Lunch  till

 Fourteen  of  the  Clock

 MAY  24,  976

 M3RCHANT
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 The  Lok  Sabha  reassembled  after  lunch
 at  four  minutes  past  Fourteen  of  the  Clock

 (MR.  DepUTY-SPEAKER  tn  the  Chair)

 SHIPPING  (AMEND-
 MENT)  BILL—contd.

 को  मोहम्मद  इस्माइल  :  उपाध्यक्ष

 महोदय,  मैं  यह  कह  रहा  था  कि  जब॑  किसी  एक्ट
 में  तबदीली  करने  के  बिल  को  मंत्री  महोदय
 लाते  हैं  तो  उससे  बहुत  से  सवाल  उठ  खड़े

 हो  जाते  हैं  ।  इनलैंड  सर्विसिस  का  भी  सवाल

 उठ  खड़ा  होता  है  i  एक  जगह  से  दूसरी  जगह
 जब  लोग  जाते  हैं  और  इनलैंड  सर्विस  का

 इस्तेमाल  करते  हैं  तो  उनकी  कोई  देखभाल

 नहीं  होती  है।  इस  चीज  पर  मिनिस्टर  साहब
 ने  सीरियल  विचार  भी  नहों  किया  है  ।

 स्टोरीज  वगैरह  में  जो  पर्सेन्ट  जाते  हैं,  लाखों

 की  तादाद  में  जाते  हैं,  उनकी  सेफ्टी  का

 प्रबन्ध  नहीं  होता  है  |  ये  लोग  उन  जगहों  पर

 जाते  हैं  जहां  उनका  अपना  कोई  नहीं  रहता  है  ।

 नावों  में  बैठ  कर  भो  इसको  जाना  पड़ता  है  I

 fret  की  तादाद  में  जाते  हैं।  कभी-कभी

 ऐसा  भो  होता  है  कि  नाव  उलट  जाता  है
 ये  तमाम  खोजे  हैं  जित  को  तरफ  ग्राहको  ध्यान

 देता  चाहिये  था  |  इसकी  कुछ  व्यवस्था  आप

 करते  और  इसके  बारे  में  th  अगर  आप  एमैंडा-
 मैट  लाए  होते  तो  बहुत  अच्छा  होता  ।  सारे

 एक्ट  में  जित  तबदीलीयों  को  आवश्यकता  थी

 उसको  आपको  करने  के  लिए  बिल  लाता

 चाहिये  था  मुझे  यहाँ  कहता  था  |  आखिर

 में  यही  2,  4  बातें  मुझे  कहना  हैं,  ज्यादा  मझे

 कुछ  कहता  नहीं  है,  मैं  कह  चुका  हूं  ।

 प्रिसीपल  एक्ट  में  जो  ये  तबदीली  लाना

 चाहते  हैं,  उसके  बारे  में  मैं  यह  कहना  चाहता

 हुं  कि  इन  जहाजों  में  सिर्फ  पैसेन्जसे  की  तादाद

 का  ख्याल  ही  न  रखा  जाये  बल्कि  पिलग्रिम

 और  हेज  करने  के  लिये  जाने  वालों  के  अलावा

 जो  और  लोग  स्मगलिंग  परपज  के  लिये  हिन्दुस्तान
 से  जातेऔर  आते  हैं;  उनकी  खास  तौर  से

 टिकिट  के  वक्‍त  और  जलदाय  में  बैठकर  जाने
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 के  वक्‍त  चैकिंग  होनी  चाहिये  भर  पुलिस  |
 वैरीफिकेशन  होनी  चाहिये  |  इसी  तरह  से

 बाहर  से  भी  जो  बाते  हैं,  उनकी  भी  चैकिंग

 होती  चाहिये  |  इनसे  स्मगलरों  को  डर  रहेगा
 शौर  कोकिंग  होती  है,  इनकी  सौरियसनस
 का  भी  पता  चलेगा  |  मैं  चाहता  हूं  कि  मंत्री

 महोदय  इस  पर  ध्रच्छी  तरह  से  गौर  करें  भोर
 फिर  इसको  तबदील  करने  की  कोशिश  करे  |

 जहाज  में  कितने  पैमेन्जर  जायेंगे  और
 कितने  क्र  जायेंगे,  इसका  सर्टिफिकेट  देना

 होगा,  इन  बारे  में  मैं  यह  चाहता  हुं  कि  पै  मे नजर
 शियों  में  मैपिंग  का  कोई  ख्याल  नहों  रखा
 जाता  है  |  उसमें  कितने  क्र  जायेंगे  या  नहीं,
 इस  तमाम  बात  का  दारोमदार  शिप  के  मालिक
 पर  होता  है  मैं  चाहता  हूं  कि  म  बारे  में
 इब्न  फ्रेम  होना  चाहिये,  खास  तौर  पर  यह
 कि  उनमें  कितने  पैमेन्जर  होंगे  अर  कितने

 क्र  जहाज  को  बनाकर  ले  जायेंगे  इनमें
 मैपिंग  ठीक  होनी  चाहिये  ।  पैसेंजरों  के  खाने
 और  उनके  रहने  के  इन्तजाम  बोहरा  के  बारे
 में  भी  खास  तौर  से  आपको  देखना  होगा  ।

 हस्पताल  शौर  मैडिकल  श्राफिनर  के
 बारे  में  खासतौर  से  यह  देखना  पड़ेगा  कि  हरेक
 जहाज  के  जाने  के  बाद  डाक्टर  को  स्टेटमेंट
 सीमित  करना  होगा  कि  उनमें  कितने  बीमार

 हुए  ध्रौर  किस  बीमारी  से  बीमार  हुए  ।  यह
 नहीं  होना  लिये  कि  डाक्टर  ड्यूटी  पर  गये
 और  कुछ  नहों  किया  ।  पैसेंजर  भी  चले  गये
 और  डाक्टर  भी  चले  गये  1  अमी  उनकी  कोई
 जिम्मेदारी  नहीं  है।  उनकी  जिम्मेदारी  होनी
 चाहिये  कि  सब  बातों  ह. 16  स्टेट मिट  वह  दें  ।

 मैं  यह  भी  कहना  चाहता  हूं  कि  अगर
 इन  तमाम  कानूनों  की  खिलाफवर्जी  अगर  कोई
 मालिक,  शिप-झोर  करे  तो  उन्हें  सजा  भी
 होनी  चाहिये  7  किसी  को  300  रुपये  जुर्माने
 होगा,  किसी  को  कुछ  यह  काफी  नहीं  है।
 जहाज  के  मालिक  करोड़पति  होते  हैं  1  उनको
 इस  तरह  के  जुर्माने  की  कोई  परवाह  नहीं
 होती  है  1  बिरला  साहब  की  स्टीम  नेविगेशन
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 कम्पनी  है,  वह  2,  4  दौर  5  सौ  रुपये  की

 कुछ  परवाह  नहीं  करते  हैं।  उनको  सजा  होनी
 चाहिये,  पनिशमेंट  मिलना  चाहिये  |  जेल  भी
 हों  शौर  फाइन  भी  in  मैं  मंत्री  महोदय  से  पूछता
 चाहता  हूं  कि  वह  जेल  क्‍यों  नहीं  रखते,  उनको
 इन  लोगों  से  क्या  प्रेम  है।  सरवर  6000  रुपये
 भी  फाइन  कर  दें  तो  ये  लोग  फौरन दे  देंगे,
 मगर  फिर  भी  गलती  करने  रहेंगे।  मेरा  कहना
 है  कि  इनके  लिये  जेल  भी  होना  चाहिये,
 फाइन  भी  रखता  चाहिये  |

 जन  राठौर  से  मैं  यही  कहना  चाहता  हूं
 कि  रूल्स  फ्रेम  करने  चाहिये  मैपिंग  के  लिये।
 आमतौर  से  शिप  में  यही  कंप्लेंट  ज्यादा  है  ।

 दुनिया  भर  में  मैपिंग  ठीक  है,  जहाज  में  कितने
 आदमी  जायेंगे,  इस  बारे  में  विदेश  की  कंपनियों
 हैऔर  सरकारों  ने  इन  बनाये  हुए  हैं,  मगर

 हमारी  सरकार  आज  तक  यही  कहती  रही  कि

 इसकी  जरूरत  नहीं  है  1  मालिक  जितना

 चाहेंगे  इंजन  में  ले  जायेंगे,  जितना  चाहेंगे
 डैक  पर  ले  जायेंगे।  इस  के  लिये  रन  को
 जरूरत  नहीं  है  ।  मालिक  भर  यूनियन  को
 राय  कर  के  ले  जा  सकते  हैं,  यह  गलत  खोज  है  ।

 यह  एक  इंटरनेशनल  ट्रेंडी गन  है,  कंवेंशन

 है  कि  जहाज  के  बनते  वक्‍त  मालूम  हो  जाता

 है  कि  कित  पर  कितने  ज्ादनो  काम  करेंगे

 इसके  लिये  गवर्नमेंट  को  खन  बनाना  चाहिये
 कि  कितने  आदमी  ले  जाने  होंगे,  कितने  क्र
 ले  जाने  होंगे,  यह  कम्पलसरी  है।  जहाजों
 के  मालिक  पूरे  झआादभी  न  ले  कर  शिप  क्रू  का

 वर्क  लोड  बढ़ाते  हैं,  जिस  से  क्र  को  बड़ी  तकलीफ
 शौर  परेशानी  होती  है  1  इस  लिए  मैं  मंत्री

 महोदय  से  यह  अपील  करूंगा  कि  पैसेंजर

 शिप्स  के  कूलर  मैनिट  के  बारे  में  रूल्स

 बनाये  जायें  |

 श्री  जगन्नाथ  मिन  (मधुबनी)  :  उठा-

 ध्यक्ष  महोदय,  मुझे  यह  कहते  हुए  बड़ों
 प्रसन्‍नता  हो  रही  हैं  कि  इस  विधेयक  का

 प्रारूप  शौर  संशोधनों  ी  संरचना  बढ़ी
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 [श्री  जगन्नाथ  मिश्र]

 व्यापक  शौर  महत्वपूर्ण  है।  इस  लिए  सदन  में
 इस  विधेयक  का  सियेन  होना  स्वाभाविक
 है  कौर  मैं  भी  इस  का  समय न  करता  हूं  ।

 इस  विधेयक  के  दो  मुख्य  उद्देश्य  हैं  :
 97  के  स्पेशल  ट्रेड  पैसेंजर  शिप्सं  एग्रीमेंट

 शौर  973  के  प्रोटोकोल  का  क्रियान्वयन
 करना,  शोर  इसी  परिप्रेक्ष्य  में  इस  विधायक
 शौर  इन  संशोधनों  पर  विचार  करना

 चाहिये

 इस  विधेयक  में  “प्रनबयंड  पैसेंजर  शिप”
 का  नाम  बदल  कर  “स्पेशल  ट्रेड  पैसेंजर  शिप”
 रख  दिया  गया  है,  जिस  का  हिन्दी  अनुवाद
 है  :  “विशेष  व्यापार  यात्री  पोत”  ।  समुद्र
 में  जीवन  की  सुरक्षा  बे:  लिए  3929  में  एक
 इन्टरनेशनल  कॉन्फेंस  हुई,  जिस  ने  इस  विषय
 पर  एक  इन्टरनेशनल  कनवेनशन  को  स्वीकार
 किया  ।  उस  के  बाद  i93i  में  शिमला  में
 एक  एग्रीमैंट  हुआ,  जिस  मे  सुरक्षा  के  सम्बन्ध
 में  कई  नियम  बनाये  गये  ।

 यह  भी  सोचा  गया  कि  भारत  शौर  इस
 क्षेत्र  के  अन्य  देशों  के  पोतों  का  सम्बन्ध
 अधिकतर  रेड  सी,  मलिका,  स्ट्रेट्स,  हांगकांग
 कौर  इंडो चाइना  इरादी  से  रहता  है,  जहां
 समुद्र  बहुत  स्मूथ  है,  इस  लिए  वहां  सेफ्टी
 के  लो  स्टैंड  से  भी  काम  चलाया  जा  सकता

 है  1  समय-समय  पर  यह  सोचा  जाता  रहा  है
 कि  इन  सुरक्षा  नियमों  में  क्‍या  सुधार  लाया
 जाये  शौर  यात्रियों  को  क्या  सुविधायें  दी  जायें
 आदि  1  960m  जो  सेफ्टी  कनवेनशन  स्वीकार
 की  गई,  उस  का  क्रियान्वयन  965  में  हुआ  ।
 सेफ्टी  के  स्टेंडडंज  में  डिसपेरिटी,  विभिन्‍नता

 होने  के  कारण  भारत  को  बहुत  परेशानी

 रहती  थी।  इस  लिए  उस  ने  963  7  इन्टर-
 गवर्नमेंटल  मिटाइए  कनसल्टेटिव  प्रार्थना-
 जेशन  में  इस  सवाल  को  उठाया  ।  972
 का  स्पेशल  ट्रेड  पैसेजर  टिप्स  एग्रीमैंट  तो
 974  में  लागू  हो  चुका  है।  लेकिन  973
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 के  प्रोटोकोल  का  भ्र भी  तक  कार्यान्वयन  नहीं
 हुमा  है।  इन  दोनों  समझौतों  का  मुस्तैदी  से
 कौर  ठीक  तरह  से  कार्यान्वयन  हो,  इस  उद्देश्य
 से  यह  विधेयक  लाया  गया  है।

 विधेयक  में  जो  संशोधन  रखे  गये  हैं,  उन
 की  से  रचना  बिल्कुल  साफ  है  t  इस  बात  की
 व्यवस्था  की  गई  है  कि  यात्रा  करने  से  पृ
 कौन-कौन  सी  शर्तें  द  करनी  होंगी,  जिस
 जहाज  में  यात्रा  करना  है,  उस  को  क्षमता  क्या
 होगी,  भ्रमर  यात्री  की  मृत्यु  हो  जाय  तो  उस
 हालत  में  जो  जहाज  के  मालिक  हैं  उन  का
 क्या  कत्तव्य  होता  है,  उस  के  बाद  जहाज  पर
 कितने  चिकित्सक  हों  शौर  किस  तरह  से
 बीमारी  की  हालत  में  वीमारों  की  सेवा  करें,
 अ्रस्पताल  की  व्यवस्था!  कैसी  हो,  इन  सारी
 बातों  की  व्यवस्था  की  है  .  फिर  किस  तरह
 के  जहाज  तैयार  किए  जायें  सफर  के  लिए
 ब्रोकर  झगर  इन  सारी  जगहों  में  कहीं  गलती
 को  जाय  तो  उस  के  लिए  उन  को  क्‍या  दण्ड
 मिले  इस  की  भी  व्यवस्था  उन्होंने  की  है  बौर

 कहा  है  कि  :

 “यदि  कोई  मास्टर,  स्वामी  या  अभिकर्ता
 घारा  255  की  उपधारा  (6)  का  उल्लंघन
 करेगा  तो  उसे  दो  हजार  रुपये  तक  का  जुर्माना
 हो  सकेगा  ।  /

 दूसरा  इन  का  कहना  है  कि  :

 यदि  चिकित्सा  भ्रमणकारी  और  परि-
 चालक  धारा  259  की  उपधारा  (4)  के  खंड

 (क)  के  अनुसार  किसी  तीर्थयात्री  पोत  में

 नहीं  ले  जाए  जाते  हैं  तो  मास्टर,  स्वामी  या
 अभिकर्त्ता,  धारा  259  की  उपधारा  (4)
 के  खंड  (क)  के  उल्लंघन  में की  गई  प्रत्येक

 समुद्र  यात्रा  के  लिए  जुर्माने  से  दंडनीय  होगा
 जो  तीन  सौ  पये  तक  का  हो  सकेगा  Y

 मैं  इस  में  कुछ  संशोधन चाहता  हूं  क्‍यों

 कि  यह  जुर्माना  बहुत  कम  है  कम  से  कम
 5  हजार  से  कम  जुर्माना  पहली  हालत  में  नहीं

 होना  चाहिए  कौर  दूसरी  हालत  में  500  से
 कम  जुर्माना  नहीं  होना  चाहिए  ।
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 बाकी  बौर  बातें इस  में  बहुत  अच्छी  हैं  ।
 यात्रियों  के  लिए  कुछ  बहुत  ही  सुविधाजनक
 ब्रोकर  आरामदायक  व्यवस्थाएं  प्राय  ने  की  हैं  ।

 मैंने  एक  जहाज  को  प्रगति  प्रांतों  से
 जाते  हुए  देखा,  उस  में  क्‍या  स्थिति  मैने  देखी
 उस  का  वर्णन  नहीं  करूंगा  तो  मैं  सम मूंगा
 कि  मैंने  झपने  कर्तव्य  का  पालन  नहीं  किया  t
 मैं  बम्बई  में  था और  एक  जहाज  भकभका  जाने
 वाला  था।  उस  को  देखा  कि  सुबह  से  वह  जहाज
 लगा  हुमा हैं  और  यात्री  उस  में  जा  रहे  हैं  ।
 हम  लोगों  से  भी  प्राग्रह  किया  गया  कि  हम
 लोग  जा  कर  देखें  कि  जहाज  की  क्‍या
 स्थिति  है  1  यह  कोई  4  बज  की  बात  है।  मैं
 4  बज  वहां  पहुंचा  था  तो  देखा  कि  उस  समय
 उस  में  तनिक  भी  जगह  नहीं  रह  गई  थी  जिस
 में  कि  कोई  ची  यात्री  उस  में  दौर  जा  सके  ।
 लेकिन  फिर  की  यात्रियों  का  शाना  जारी
 था  ।  इस  के  अलावा  मैंने  देखा  कि  जो  यात्री
 भीतर  थे  तौर  ड्रेक  पर  थे,  धूप  और  वर्षा
 से  उन  की  रक्षा  के  लिए  कोई  प्रबन्ध  नहीं  था  ।

 मुझे  झाश्चयें  लगा  कि  इतनी  दूर  और  इतने
 दिनों  की  यात्रा  में  कैसे  वे  घूप  और  वर्षा  से
 ग्र पनी  रक्ष।  कर  सकेंगे  ब्रोकर  उस  को  बदर,
 करने  के  बाद  वे  बीमार  क्‍यों  नहीं  हो  जायेंगे  ?

 यह  चिन्ता  उस  समय  मेरे  मन  में  जगी  ।  तो

 ऐसी  स्थिति  भी  चिंतनीय  है  ।  मेरा  प्रा ग्रह
 होगा  कि  जहाज  में  कितने  यात्रियों  को  ले  जाने
 की  कैपेसिटी  है  यह  बिल्कुल  स्पष्ट  होना
 चाहिए  और  कैपेसिटी  के  मुताबिक  ही  टिकट

 दिए  जाने  चाहिए  ।  प्रखर  यात्नियों  क्षी  संख्या

 बहुत  पारीक  होती  हैं  तो  दूसरा  जहाज  चला
 सकते  हैं  ।  प्यार  प्रदेश  मिलीवा  जहाऊ  के

 होता  है  तो  जो  हालत  बसों  की  होती  है  वही
 जहाज  की  भी  होगी  t  जितने  ज्यादा  यात्री
 लेंगे  उतनी  ही  आमदनी  होगी,  यह  जो  उन
 की  प्रवृत्ति  है  इस  प्रवृत्ति  को  आप  कम  भल

 ही  करा  दें  लेपन  वह  किसी  न  किसी  रूप  में
 बनी  रहेगी  शरार  इस  को  वे  छोड़  नहीं  सकते  हैं  1

 इसलिए  मगर  किसी  तरह  यह  संभव  हो  तो
 इस  का  राष्ट्रीयकरण  श्राप  कर  लें  और  इस
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 का  संचालन  अपने  हाथ  में  ले  लें  क्योंकि  यह
 बहुत  महत्वपूर्ण  काम  हैं  भोर  मानवता  की
 रक्षा  का  काम  है|  अगर  ऐसा  श्राप  कर  सकें
 तो  यह  बहुत  अच्छा  होगा  और  यात्रियों  को
 प्रतीक  सुविधा  और  झा राम  भाप  पहुंचा
 सकेंगे,  ऐसा  मेंरा  विश्वास  है।  प्राइवेट  मालिक
 यह  काम  नहीं  कर  सकते  हैं  ।

 दूसरी  बात-जहाज  पर  जो  यात्रियों  की

 मृत्यु  हो  जाती  है  तो  मृत्यु  हो  गई,  केवल  इतनी
 रिपोर्ट  ही  काफी  नहीं  है  ।  उस  की  जांच  होनी
 चाहिए  कि  फीस  स्थिति  में  उस  की  मृत्यु  हुई  ?
 क्या  उस  को  जहाज  में  रहने  में  प्रसुविधा
 मिली  या  चिकित्सा  ठीक  से  तहीं  हो  सकी  ?
 किस  कारण  उस  की  मृत्यु हुई  इस  की  जांच हो
 आर  प्रखर  उसके  झपने  दोष  से  नहीं,  किसी  गोद
 अव्यवस्था  या  दवा  आदि  के  कारण  उस  की

 मृत्यु  हुई  है  ली  जिस  तरह  और  दुर्घटनाओं
 में  दुघर्टनाग्रस्त  हुए  व्यक्ति  के  परिवार  को

 मुआवजा  देते  हैं  उत् ची  तरह  मेरा  आग्रह  होगा
 ॥;  इस  तरह  की  मृत्यु  की  हालत  में  उस  के
 परिवार  को  मी  मुआवजा  अवश्य  दिया  जाय  ।

 इस  की  व्यवस्था  इस  विधेयक  में  नहीं  है  ।
 मेरे  विचार  से  यह  बहुत  ही  म्रावश्यक  है  प्रौढ़
 इस  विधेयक  में  इस  के  लिए  व्यवस्था  पानी

 चाहिए  ।

 एक  छोटा  सुझाव  और  है  |  आप  ने  जो

 व्यवस्थाएं  इस  विधेयक  में  की  हैं  उन  का  पालन
 ठीक  से  झ<  मुस्तैद ों  से हो  तभी  यह  कारगर

 हो  सकेगा  ग्रन्थ  बहुत  सारी  बातें  पौर  नियम
 पास  हो  जाते  हैं  किन्तु  वे  काम  में  नहीं  दाते

 हैं  जोर  लोगों  को  मुसीबते  कायम  रहती  हैं
 बोरकर  भाप  सच्चे  हृदय  से  मानवता  की
 सेवा  के  ख्याल  से  यह  विधेयक  लाए  हैं  तो

 बाप  इस  के  लिए  ी  तैयार  रहें  और  देखें

 कि  इन  का  पालन  ठीक  तरह  से  होता  है  या  नहीं
 कोर  पालन  न  होते  पर  जैसा  मैंने  कहा  बाप

 सख्त  दण्ड  उस  के  लिए  दें

 इसके  बाद  मेरा  निवेदन  है  कि  जो  जहाज
 चलते  हैं  उनको  उपवस्था  इतनी  सुन्दर  होनी
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 [भी  जगनाथ  मिश्री

 चाहिए  कि  लोग  स्वयं  उनको  भोर  भाषित

 हों  ।  जितने  ही  अधिक  लोग  भ्राकषित  होंगे
 उत  ही  आपको  भी  फायदा  होगा  ।  यदि
 लोगों  को  जाने  जाने  में  प्रतीक  सुविधा  मिलेगी
 तो  ज्यादा  लोग  श्र  जा  सकेंगे  ।  इसका  आपको

 पहला  फायदा  तो  यह  होगा  कि  आप  विदेशी

 मुद्रा  कमा  सकेंगे,  दूसरे  मापकों  सुयश  मिलेगा
 इसलिए  बाप  इस  बात  को  अपने  हाथ  से  जाने
 थे  दें  -  इस  बिल  को  लाकर  झापने  बड़ा  सुन्दर
 काम  किया  है,  मैं  तहेदिल  से  इसका  समर्थन
 करता  हुं  और  भ्रापको  धन्यवाद  भी  देता  हूं  ।

 श्री  रामावतार  शास्त्री  (  पटनायक
 उपाध्यक्ष  जी,  जो  विधेयक  हमारे  सामने  है
 उसके  सिलसिले  में  मैं  एक  दो  बातें  कहना
 चाहता  हूं  t  यूं  मुझे  पानी  के  जहाजों  में  यात्रा
 करने  का  कम  अवसर  मिला  हैँ  इसलि<  मेरी
 व्यक्तिगत  जानकारी  तो  बहुत  नहीं  हे  फिर
 भी  i969  4  जब  मैं  आकलन  समिति  का
 सदस्य  था  तो  उस  समय  झड़ मान  जाने  का
 अवसर  मिला  था  और  वहां  कई  द्वीपों  मेँ
 थाना  के  जहाजों  से  ही  जाना  पड़ा  था---इस  लिए
 थोड़ा  सा  अनुभव  है  |  उसी  अनुभव  के  प्राकार
 पर  मैं  एक  दो  बातें  कहना  चाहता  हूं  ।  इस
 विधेयक  में  उन  बातों  की  चर्चा  भी  है  1

 यात्री  जहाजों  की  सुविधायें  ज्यादा  से
 ज्यादा  बढ़ाई  जायें  यह  हम  सभी  लोग  चाहते
 हैं  ताकि  उससे  देश  की  भ्रामदनी  बढ़े,  विदेशी

 मुद्रा  भी  अधिक  जीत  हो  भर  हमारे  देश
 के  लोग  यात्रा  करने  के  ज्यादा  से  ज्यादा  ग्रा दी

 हों  यूं  हमारे  देश  से  हर  साल  काफी  संध्या
 मे  मुस्लिम  भाई  हज  करने  जाते  हैं  कौर

 दूसरे  लोग  भी  यात्रा  करने  जगह  जगह  जाते

 हैं  |  तो  उन  यात्रियों  को  हम  विशेष  रूप  से
 सुविधायें  दें  ताकि  वे  यात्रा  करने  को  तरफ
 आकर्षित  हों  ।  लोग  तभी  इस  भोर  भाषित

 होंगे  जब  भाप  विशेष  7  से  उन्हें  सुविधा
 प्रदान  करेंगे  शी  जो  व्यवस्था  हे,  खास
 तौर  से  जो  जहाजो  के  मालिक  होते  हैं  उनको
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 मंशा भौर  उद्देश्य  ज्यादा  से  ज्यादा  मुनाफा  कमाना
 होता  है।  ज्यादा  से  ज्यादा  उनकी  आमदनी
 बढ़े,  इसी  बात  को  लेकर  वे  सारी  व्यवस्था
 करते  हैं।  जब  इस  तरह  की  बात  होती
 है  तो  स्वाभाविक  है!  कि  यात्रियों  की  सुविधा
 की  तरफ  उनका  ध्यान  कम  जाता  है।  आपने
 बिल  में  इसकी  चर्चा  की  है।  मेरा.  निवेदन  होगा,
 जिन  बातों  की  ड्राप  चर्चा  कर  रहे  हैं,  उसमें
 एक  तो  जो  जहाज हों  ये  अ्रच्छे होने  चाहिए  ।
 श्रमी  ऐसा  होता  है  कि  बहुत  से जहाज,  जिनकी
 कौर  जगह  आवश्यकता  नहीं  न  जाती  है  उनको
 ड्राप  वहां  भेज  देते  हैं  जिनकी  स्थिति  स्वयं  ही

 ठीक  नहीं  होती  है।  तो  जहाज  अच्छे  होने  चाहिये
 ताकि  यानी  ज्यादा  ग्राकषित  हों  t  उनमें  खाने-
 पीने  की  व्यवस्था  भी  ठीक  रहै।  उनकी  सेवा

 शुरू  yt  चिकित्सा  की  व्यवस्था  भी  ठीक  रहे  t
 अभी  आपने  जो  चिकित्सा  की  बात  कही  है
 उसमे  जिस  जहाज  में  एक  हजार  तक  यात्री
 यात्रा  करेंगे  उसमें  एक  चिकित्सा  पदाधिकारी
 रहेगा  और  जिस  जल्दी  में  एक  हजार  से
 अधिक  यात्री  यात्रा  करेंगे  उसमे  दो  चिकित्सा
 पदाधिकारी  हो  सकते  हैं  7  एक  हजार  आदमी
 कम  नहीं  होते  ।  यदि  एक  चिकित्सा  पदाधि-
 कारी  रहेगा  यानी  एक  डाक्टर  तो  वह  कितने
 लोगों  की  देख-भाल  कर  सकेगा  ?  जहाँ  ज्यादा
 भीड़  इक्ट्ठा  रहती  है  वहां  पर  स्वास्थ्य  का
 खतरा  भी  अधिक  रहता  है  i  तो  ऐसी  जगह
 व्यवस्था  व्यापक  होना  चाहिए  |  आपने  एक
 हजार  यात्रियों  तक  एक  और  एक  हजार  से
 अधिक  यात्रियों  के  लिए  दो  डाक्टरों  की
 व्यवस्था  की  है,  मेरा  निवेदन  है  इसको  बढ़ाया
 जाना  चाहिए  t  यह  व्यवस्था  बहुत  कम  है  ।
 आप  प्रतीक  डाक्टरों  की  व्यवस्था  करें  ताकि
 बोमार  पड़ने  वाले  यात्रियों  की  ठोक  प्रकार
 से  सेवा  शुश्रूषा  की  जा  सके  भ्र ौर  उन्हें  उचित
 चिकित्सा  उपलब्ध  कराई  जा  सके  ।  साथ  ही
 दवा  दारू  का  बन्दोबस्त  भी  ठीक  होना  चाहिए  |
 राज  हम  जानते  हैं  हमारे  देश  में  बहुत  जगह
 डाक्टर  और,  प्रस् पताल  है  लेकिन  वहाँ  जब

 हम  जाते  हैं  तो  बहुत  जगह  दवा  नहीं  मिलती

 है  ।  इतना  ही  नहीं,  यात्री  जहाजों  में  ऐस
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 ने  ही  कि  यात्रा  करने  निकले,  लेकिन  डाक्टरी
 व्यवस्था  ठीक  नहीं  है,  डाक्टर  तो  है  लेकिन
 यद्बा  नहीं  है,  दवा  है,  लेकिन  परिचारक  या
 परिचारिका  नहीं  है--इग  तमाम  बातों  को
 तरफ  विशेष  रूप  से  ध्यान  देता  होगा  -  यद्यपि
 इस  बिल  में  ड्राप  ने  इन  बातों  की  चर्चा  तो
 की  है,  लेकिन  मैं  फिर  भी  इन  पर  जोर  डाल

 श्ढा  हूं  ताकि  ये  व्यवस्थायें  ठीक  रहें  1

 आप  ने  इस  दिल  में  48  चट्टे  और  72
 चन्दे  की  चर्चा  की  है,  लेकिन  फिर  भी  जहाज
 के  मालिक  ज्यादा  पैसा  कमाने  के  लिये  ऐसा
 न  करने  पावें  कि  जितनी  कैपेसिटी  है,  जितने
 लोग  ले  जा  सकते  हैं,  उस  से  ज्यादा  भर  ले  t
 जिस  से  रात  में  विश्राम  की  उचित  व्यवस्था
 न  हो  सके,  लोग  ठीक  से  विश्वास  न  कर  सकें,
 इस'  तरफ  श्राप  को  ध्यान  देना  चाहिए  1

 सुरक्षा  की  तरफ  भी  आप  को  विशेष
 ध्यान  देना  होगा  ।  हम  सब  जगह  सुरक्षा  की
 बात  करते  हैं,  लेकिन  जितना  ध्यान  इस  की
 तरफ  जाना  चाहिये,  उतना  नहीं  जाता  है  ।
 आप  ने  इस  में  यह  चर्चा  उ्रवश्य  की  हैँ  कि
 अगर  कोई  जहाज  मालिक  या  मास्टर  या  दूसरे
 कर्मचारी  इस  मामले  में  ठीक  ध्यान  न  दें,
 कोई  गलत  काम  करें,  जिस  से  यात्रियों  को

 नुक्सान  पहुचे,  तो  उन  के  लिये  आप  न  के  वल
 इतनी  सजा  का  प्रावधान  किया  है  कि  उन  पर

 जुर्माना  किया  जा  सकता  है।  केवल  जुर्माने
 की  सजा  रखने  से  वह  गलती  स्क  नहीं  सकेगी,
 इस  के  लिये  ज्यादा  खत्री  बरतनी  चाहिये,
 तभी  वे  यात्रियों  के  प्रति  सहानुभूति  दिखला
 सकेंगे  ।  इस  लिये  इस  में  कुछ  सजा  की
 व्यवस्था  जरूर  होती  चाहिये,  जुर्माना  कर  के

 छोड़  देना  पर्याप्त  नहीं  है  ।

 मेरी  जानकारी  है  कि  नेशनल  शिपिंग
 बोर्ड  ने  कुछ  सिफारिश  की  थीं  कि  जहाजरानी
 के  सम्बन्ध  में  कुछ  व्यापक  कानून  लाये  जाने
 चाहिये,  जिस  में  इंग्लैंड  वाटर  ट्रांस्पोर्ट  को
 भी  शामिल  किया  जाय  तथा  प्रिय  सभी  मामलों
 को  शामिल  किया  जाए  ।  श्राप  के  पुराने

 (Amndt)  BR  Gg

 कानून  बहुत  पुराने  हो  गये  हैं,  उन  में  परिवर्तन
 की  बहुत  गुंजाइश  है  ।  बाप  जो  अलग  भ्र लग
 पीसमील  तरीके  से  कानून  ला  रहे  हैं,  इस  से
 जो  आप  का  उद्देश्य  है,  शाप  उठते  हासिल  नहीं
 कर  सकेंगे  ।  मेरी  जानकारी  है  कि  नेशनल
 शिपिंग  बोर्ड  ने  कोई  रिपोर्ट  आपके  सामने
 पेश  की  है  मैं  नहीं  समझ  पा  रहा  हूं  कि सरकार
 उन  सिफारिशों  कों  दृष्टि  में  रखते  हुए  कोई
 व्यापक  कानून  क्यों  नहीं  ला  रही  है  t  राज
 इंग्लैंड  वाटर  ट्रांस्पोर्ट  को  डेवलपमेंट  करने  की

 बहुत  झ्रावश्यकता  &  ऐसी  आवाज  भी  लगाई
 जा  रही  है  कि  इस  को  बन्द  कर  देना  चाहि  ये
 क्योंकि  इस  में  घाटा  होता  है,  हम  रेल  16

 दूसरे  ट्रांस्पोर्ट  सिस्टम  से  कम्पीट  नहीं  कर
 पा  रहे  हैं,  ज्यादा  माल  नहीं  ढो  पाते  हैं,  ढोने
 की  दर  भी  महगी  पड़ती  है।  लेकिन  मैं  ऐसा
 समझता  हूं  कि  सही  तरीके  से  इस  को  विकसित
 किया  जाय  तो  इस  में  कामयाबी  मिल  सकती

 है,  इग  के  द्वारा  बेकारी  की  समस्या  हल  होगी
 और  रार कार  की  आमदनी  बढ़ेगी,  लोगों  का
 समाधान  भी  जल्दी  पहुंच  सकेगा  ।  इस  लिये
 मैंने  श्राप  से  अनुरोध  किया  है  कि  श्राप  कोई
 व्यापक  बिल  लाइये  ताकि  उस  में  इन् लौड
 वाटर  ट्रांसपोर्ट,  उन  के  कर्मचारियों  की
 समस्‍यायें,  यात्री  जहाजों  की  समस्‍यायें
 तथा  उन  के  कर्मचारियों  की  समस्‍यायें  हल

 हो  सके  ।  इन  राव  पर  व्यापक  दृष्टिकोण  से
 विचार  कर  के  व्यापक  बिल  लाना  चाहिये  |

 इत  शब्दों  के  साथ  मैं  समझता  हूं  कि  यह
 बिल  जिसे  भाप  यहाँ  लाये  हैं,  ठीक  है  लेकिन
 जिन  कमियों  की  ओर  हम  लोगों  ते  इशारा
 किया  है,  उन  की  तरफ  सरकार  का  ध्यान
 जाना  चाहिये  ताकि  यात्रा  जहाजों  के  द्वारा
 यात्रा  के  लिये  ज्यादा  से  ज्यादा  श्रावित

 हों  और  उस  से  सरकार  को  राय  भी  बढ़े  ।

 SHRI  8,  फ  NAIR  (Kanara):  I
 welcome  this  non-controversial  Bill.

 There  is  a  provision  in  clause  (3)  that
 ‘pilgrimage’  means  ‘pilgrimage  to  any  holy
 place  in  the  Hedjaz  orto  any  other  place
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 Geclared  by  the  Central  Government  to  be
 &  Place  of  pilgrimage  by  notification  in  the
 Official  Gazette.’  Will  the  hon  Mirister
 Kindly  enlighten  us  what  other  places  are
 indicated  because  by  traditions  and  jus-
 tifiable  compulsions  of  religion  our  Mus-
 lim  bretrhen  in  this  country  wantto  find
 fulfilment  by  going on  Haj  ?

 Tnere  is  a  very  large  proportion  of
 Catholics  in  our  country.  I  think  to  cater
 their  needs  is  within  the  capacity of  the
 Indian  Merchant  Shipping  and  the  flee  ¢
 including  the  Mughul  Lines—a  principal
 line  concerned  doing  at  present  this  pil-
 grimage  oceanic  huj.  I  am  Not  very  sure
 about  the  statistics,  but  the  Christian  popu-
 Jation  will  bein  millions.  The  proportion
 will  be  3/sth  or  3/roth  and  the  number
 will  bein  the  neighbourhood  of  crore.
 A  Sizeable  number of  people  would  like  to
 visit  Vatican  when  there  is  Pope’s  audience
 Or  are  other  religious  furctions.  That
 aspect  may  please  be  looked  into.  At
 presentthe  Chistian  Catholic  friends  in
 Particular  have  been  denied  that  facility.
 Thopethe  Government  issues  a  notifica-
 tion  to  take  care  ofthe  justifiable  aspirations
 of  our  Christian  friends.

 Tiere  is  a  provision  regarding  the  space.
 Of  course.  I  haven  give  an  amendment.
 The  space  provided  for  each  passenger  is
 0°37  Sq.  metres.  We  did  not  have  a  good
 Opportunity  to  travel  on  these  passenger
 ships.  The  space  seems  to  me  to  be
 woefully  lacking.  I  {o  not  kiow  whether
 itis  due  to  coStor  some  other  expenses,
 This  is  not  being  handled  by  the  Shipping
 Corporation  of  India  but  by  its  subsidiary.
 Is  it  not  possible  to  increase  this  space  ?
 It  may  Not  be  possible  to  just  double  it,
 but  the  space  of  0°37  Sq.  metres  per
 passenger,  which  is  hardly  3’x6’,  may
 Please  be  increased,  Is  it  not  possible  to  do
 30  ?  This  may  please  be  cone  by  making
 certain  changes  in  the  fares,

 026०  the  major  prodlems,  trough  I
 dg  not  kiow  whether  it  falls  into  the  cate-
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 gary  of  special  passetiger  ships,  is  that on
 the  West  Coast  tratitionally  a  highly
 populated  area,  from  Cochin  to  Bombay—
 transactions  were  being  made  with  the  help
 of  ships.  Now  because  of  the  local  con-
 ditions  and  more  particularly  duc  to  the
 local  pressures  the  Shippirg  Ministry  has
 conceset  to  the  passenger  ships  on  the
 West  Coast  to  ply  from  ‘Bombay  upto
 Goa.  That  takes  careof  hardly  half  the
 passengers,  Bombay  to  Goa  is  well  taken
 care  of  by  rail  and  roa‘  transport  facilities.
 The  worst  effected  areas  ace  in  the  Indian
 Peninsula,  south  of  Goa,  where  there  is  no
 direct  rail  connection  and  it  takes  the
 longest  time  from  Delhi  to  Mangalore,
 virtually  about  84  hours  for  reachirg  the
 ‘destination.  I  thirk  without  looking  into
 the  cost,  the  whole  ofthe  west  coast  may
 be  serviced  for  a  longer  duration.  In  the
 Summer  SeaSon,  peopleinvariably  go  back
 to  their  respective  homes.  Though  it
 isnota  pilgrimage,  itis  rot  motivated  by
 any  rehgion,  butthey  go  back  to  their
 villages  with  a  spiritof  national  integration,
 with  a  feeling  of  give  and  take.  I  suggest
 that  efforts  in  this  regar.  may  be  made  by
 the  hon,  Minister.

 Tharks  to  the  efforts  mate  by  some  dis-
 tinguishe  !  Members  from  the  opposition.
 It  has  beete  ncefeinow  from  Bombay
 to  Goa  only.

 At  leastrow  wien  we  are  in  a  position
 to  raise  our  voicefor  the  hearing  of the
 Minister,  I  do  hope  that  this  will  be  extended
 by  a  few  hundret  miles  dowa  south  and
 that  the  dire  necessities  of  the  travelling
 public  of  that  area  will  be  looke]  ginto-
 I  support  the  Bill.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  प्र.  M.  TRIVED!  :
 Sir,  Iam  tharkful  to  the  hon  Members
 who  have  participated  in  the  Debate.
 I  will  just  touch  upon  the  few  points  which
 have  been  raised.

 Mr.  Mohd  Ismail  ceferred  to  and
 I  think  Mr.  Ramavatar  Shastri  also  re-
 ferred  to  the  overall  amendment  of  the
 Merchant  Shipping  Act.
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 As  I  explainetin  my  preluminary  state-
 ment,  this  Bull  :s  mainly  confine  to  amend-
 ments  which  became  necessary  to  the  Mer-
 chant  Shipping  Act  in  orter  that  we  may
 be  able  to  umplement  the  two  imterational
 eomventions  which  have  com>  ito  being
 at  our  own  iMstarce

 Therefore,  any  overall  amendment  of  the
 Merchart  Shipping  Act  38  not  being  attem-
 pted  In  fact,  it  is  a  separate  subject  al-
 together

 There  waS  a  point  maije  that  owners
 will  be  i%chret  to  carry  more  passengers
 than  arein  fact  certifiel  I  woul?  like  to
 say  that  this  Bill  itself  proviries  that  the
 shipower  will  have  to  carry  a  certificate
 showing  the  total  number  of  passe"gers
 wich  the  ship  is  entitle’  to  carry

 Secondly,  theres  also  an  independent
 agency  of  Governmert,  ramely,  the  Pritei-
 pal  Officer  Merchantile  Marine  Depart-
 ment,  who  :Srot  connecte  with  the  owners,
 who  i?  fact  has  got  the  authoritv  to  check
 the  number  of  passengers  on  board  the
 slip  If  there  38  any  violation  or  if  the
 number  of  paSsergers  on  board  the  ship  is
 m  fact  larger  than  what  the  ship  is  certified

 to  carry  there  1S  penalty  provided  for  that
 I  don’t  think  that  except  in  rare  cases  where
 you  have  two  WayS—=10  air  travel—you  have
 this  sometimes,—there  is  any  danger  of  a
 larger  rumber  of  passengers  beirg  carried
 thar  what  the  ship  is  ertitle+  to  carry

 Then  references  were  made  about
 smugglers  travelling  as  passengers  on  Haj
 If  asmuggler  chooses  totravelasa  pilgrim
 व  do  not  thir  k  it  8  necessary  to  discontinue

 the  passenger  service  But  I  may  assure
 the  hon  Member  that  there:s  checking  at
 both  ends,  by  customs  and  other  authorities,
 when  he  gets  into  the  ship  and  when  he
 lands,  etc  Therefore,  such  a  things  not
 likely  to  arise

 References  were  made  to  Medical  Officer
 This  Bill  has  provided  for  one  Medical
 Officer  for  every  thousand  passengers  ond
 two  if  this  number  exceeds  one  thousand

 (Amndt)  BU  70

 These  are  short  sea  voyages,  not  very  long
 distance  voyages.  In  other  words,  the
 kind  of  ailment  one  comes  across  on  shore
 may  also  be  the  kind  of  ailment  he  may
 come  across  in  the  ship  also  These  are
 relatively  short  sea  voyages  and  therefore
 it  i8  not  necessary  to  keep  a  large  number
 of  doctors.

 References  were  made  to  inland  services.
 For  inland  services  we  have  a  totally  se-
 parate  statute,  the  Inland  Steam  Vessels
 Act  This  provides  for  certificates  from
 ship  owners  about  the  number  of  passengers
 carried

 I  would  like  to  inform  Mr  Shastn  that
 implementation  of  these  international  con-
 ventions  would  in  fact  mean  that  the  fa-
 cilities  which  ought  to  be  made  available
 to  pilgrims  are  m  fact  made  available  m  a
 regular  manner  I  would  like  to  stress

 this  fact  It  is  at  our  instance  that  we
 wire  able  to  move  the  international  orga-
 misation  to  adopt  an  agreement  which  up-
 dated  safety  standards  We  also  insisted
 upon  separate  protocol  defining  the  kind  of
 space  which  wil]  be  regarded  as  passenger
 spaces  which  will  be  described  in  the
 protocol

 Therefore,  in  fact,  the  implementation
 of  this  will  regularise  the  kuna  of  spaces
 wuch  should  be  made  available  to  paseen-
 gers

 Shri  Naik  referred  to  clause  (3)—what
 are  the  other  places  of  piignmege  which
 are  being  talked  of?  At  prescnt,  none
 But,  I  would  hike  to  explain  to  Mr  Naik
 that  the  definition  of  pilgrimage  in  this
 clause  is  intended  to  be  widened  only
 with  this  purpose  that  af  any  sea-borne
 trafficto  any  other  destination  does  develop,
 then  subsequently,  7  would  not  be  nece-
 ssary  to  amend  this  Act  in  order  that  tne
 provisions  of  this  Act  would  also  apply
 to  a  ship  carrying  passengers  in  any  such
 pilgrim  traffic  ‘This  is  the  purpose  In
 fact,  we  are  widening  it  with  the  very  idea
 of  mamntammg  the  secular  concept  so  that
 it  does  apply  to  all  thereby  avoiding  ne-
 cessity  to  amend  the  Act  Presently  we
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 have  not  got  any  pilgrimage  traffic  in
 view  which  will  necessarily  come  under
 the  purview  of  the  Act.

 You  referred  to  the  possibility  of  Chris-
 tians  travelling  to  Rome.  There,  I  would
 like  to  explain  that,  as  a  matter  of  fact,
 these  amendments  relate  only  to  ships
 carrying  berth  passcngcrs  in  ships  which
 were  previously  called  unberth,  passenger
 ships.  They  are  now  called  the  special  trade
 passenger  ships.  In  other  words,  the
 type  of  vessels  which  will  be  needed  for
 carrying  passcngers  to  Rome  orfrathcr
 Italy  is  a  totally  different  type  of  vessel
 to  which  these  provisions  cannot  obviously
 apply.

 Mr.  Naik  has  also  an  amendment.  I
 may,  with  your  permission,  rc  ply  to  that
 amendment.  I  would  like  to  explain  to
 Shri  Naik  that  section  263  of  the  Existing

 Act  deals  with  bunks  to  be  provided  for
 pilgrims  in  a  very  bricf  mennecr.  It
 docs  not  prescribe  airing  space  to  be  pro-
 vided  for  passengers.  Scction  263  of  the
 existing  Act  is  proposd  to  be  cmitted.
 sections  261(a)  and  26700)  and  (c)  which
 are  now  being  inserted  in  accordance  with
 the  provisions  of  the  agreement  und  the
 Protocol  are  to  take  care  of  the  provisions
 of  the  Protocol  itsc  lf.

 Now,  rule  3३3  of  the  Rules  which  are
 annexed  to  the  International  Protocol
 prescribe  in  detail  the  space  fitted  with
 berth.  Clause  4  of  this  Rule  is  regaiding
 the  airing  space  of  not  less  than  0°37  sq.
 meters  for  cach  passcnger  on  the  upper
 and  lowcr  and  in  between  these  decks
 which  shall  be  provided  on  the  weather
 days.

 In  other  words,  it  will  be  obvious  that
 the  proviso  to  Sec.  261(c)  to  which  you
 have  proposed  an  amendment  is  based  on
 the  provisions  of  the  7973  Protocol  which
 we  are  in  fact  intending  to  implement  after
 this  Bill  becomes  an  Act.

 Therefore,  it  is  an  International  Protocol
 which  has  been  agreed  to  and  for  us,
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 it  would  be  impossible  to  effect  s  uniletera
 amendment  to  an  International  Protoco
 because  there  would  be  other  countries
 also  complying  with  it.  Therefore,  I
 would  request  the  hon.  Member  to  with-
 draw  the  amendment,

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  of  withdrawal  docs  not  arise.

 SHRI  B.V.  NAIK  :Does  this  0°37
 Sq.meter,  from  the  common  man,  layman’s
 point  of  view,  Not  seem  to  be  prima  facie
 mootly  inadquate?  Or  is  it,  in  the  view
 ofthe  hon.  Minister,  considered  ade-
 quate?  Is  itjinternational  in  character
 and  so  is  it  good"?  And  is  it  atiequate  ?

 SHRI  H.M.  TRIVEDI  :  Whetter  it  is
 adequate  or  Not  is  amatter  of  opinion.

 MR,  DEPUTY-SPEAKER  :  The  ques-
 tion  is  ;

 “That  the  Bill  further  to  amend  the
 Merchant  Shipping  Act,  1958,
 as  passed  by  Rajya  Sabha,  be  taken
 into  consideration.”.

 The  motion  was  adopted.
 MR.  DEPUTY-SPEAKER  :  Now  we

 take  up  clause  by  clause  consideration.
 Clauses  2  to  13.
 The  question  is  :

 “That  Clauses  2  00733  stand  part  of  the
 Bin’.

 The  motion  was  adopted.
 Clauses  2  to  33  tere  added  to  the  Bill.

 MR.  DEPUTY-SPEAKER  :  Now
 Clause  4.  Mr.  Naik,  do  you  want  to  move
 your  amendment  ?

 SHRI  8.0.  NAIK  :  I  am  not  moving
 my  amendment.

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 “That  Clauses  34  to  26,  Clause  i  the
 Bnacting  Formula  ana  the  Title  stand
 part  of  the  Bill”.

 The  motion  was  adopted.
 Clauses  74  20  26,  Clause  @,  the
 Enacting  Formula  and  the  वा  were
 added  to  the  Bilf,
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 SHRI  H.M.  TRIVEDI  :  Sir,  I  beg  to

 move  =

 “That  the  Bill  be  passed”.

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 ‘That  the  Bill  be  passed”.
 The  motion  was  adopted.

 34.45  hra.
 PHARMACY  (AMFNDMENT  BILL)
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING  (CHOWDHURY
 RAM  SEWAK):  Mr.  Deputy-Speaker.
 Sir,  I  beg  to  move®  :

 “That  the  Bill  further  to  amend  the
 Pharmacy  Act,  1948,  aS  passed  by
 Rajya  Sabha.  be  taken  into  consi-
 deration.”

 Before  the  hon’ble  Members  participate
 in  the  discussion  ard  put  up  their  sugges-
 tions,  I  woukl  like  to  say  a  few  words.

 The  Pharmacy  Act  which  regulates  the
 profession  and  practiceof  pharmacy  was
 enacted  in  7948  and  hasbeen  amended
 only  once  in  ‘1959.  The  object  of  this  Act
 isto  regulate  the  profession  of  pha:macy

 and  the  Act  provides  for  constitution  of
 Central  and  State  Pharmacy  Councils  for
 this  purpose.  Since  the  Act  was  last
 amended  jn  959  Several  developments
 have  taken  place  Mecessitating  changes
 in  the  Act.  The  Government  have.
 therefore,  come  forward  with  the  Pharmacy
 Amendment  Bill  which  is  now  before  the
 House,  after  having  been  passed  by  the
 Rajya  Sabha  on  r2th  May,  1976.

 The  reasons  for  a  coming  forward  with
 this  Bill  have  been  outlined  in  the  State-
 ment  of  Object  and  Reasons  which  are
 appended  to  this  Bill.  However,  I  would
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 briefly  spell  out  some  ofthe  importan
 changes  proposea  in  the  Bill.

 One  important  provision  made  in  this
 Bill  relates  to  the  facility  being  provided
 for  persons  who  have  migrated  from
 Bangla  Desh  and  repatriates  from  Burma,
 Ceylon  and  Uganda  who  were  etigaged
 in  the  profession  of  pharmacy  in  those
 countries,  to  be  registered  as  pharmacists
 in  this  country.  This  provisions  would
 enable  such  persons  to  earn  their  liveli-
 hood  in  India  and  thereby  remove  a  genuine
 hardship  faced  by  them  at  present.

 Under  the  Drugs  and  Cosmetics  Ruls
 alargenumber  of  persons  have  been
 approve  as  “qualified  persons”  for  the
 purposes  of  ४592  7१8  aid  compounding
 of  meiicines.  This  system  of  granting
 approval  has  been  discontinued  since
 December,  1969,  It  is.  however,  necessary
 that  such  persons  who  are  already  employed
 in  chemists’  shops  should  be  registered
 under  the  Pharmacy  Act  and  the  Pharmacy
 Ann  im2it  Billcoontains  a  provision  for
 registering  such  persons.

 Section  42  of  the  Pharmacy  Act  em-
 powers  the  State  Government  to
 appoint  a  date  from  which  un-registered
 persons  shall  be  prohibited  from  dispensing
 medicines  in  those  States.  Although
 this  Act  has  been  in  force  for  27  years,
 only  3  States  and  the  Union  Terri-
 tory  of  Delhi  have  taken  action  in
 this  regard.  A  provision  has,  therefore,
 been  made  in  the  Bill  that  Section  42  shall
 automatically  come  into  force  ina  State
 on  the  expiry  of 5  years  from  the  commenice-
 ment  of  the  Pharmacy  (Amendment)
 Act,  7976  ifthe  Governmentof  the  con-
 cerned  States  fail  to  exercise  the  powers
 conferredon  them  by  Section  42.  This
 provision  would  go  allong  way  in  ensuring
 that  the  dispensing  and  compounding  of
 drugs  is  doneonly  by  registered  phar-
 macists.

 *Moyed  with  the  recommendation  of  the  President.
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 [Chowdhury  Ram  Sewak]}
 The  amendment  Bill  also  contains  proe

 visions  for  preparation  of  Central  Register
 of  Pharmacists,  providing  wider  represet-
 tationson  the  Pharmacy  Council  of  India
 and  appointment  of  inspectors  by  the  State
 Pharmacy  Council  for  efsuring  proper  im-
 plementation  of  this  Act.

 The  provisions  of  the  Pharmacy  Amend-
 ment  Bill  are  of  anon-controversial  nature
 and  ere  mainly  in  the  interests  of  the  pra-
 fession  and  practice  of  pharmacy.

 With  these  words  I  move  that  the  Phar-
 macy  Bill  further  to  amend  the  Pharmacy
 Act,  7948  as  passed  by  the  Rajya  Sabha

 on  r2th  May,  7976  may  be  taken  up  for
 consideration,

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  the  Bill  further  to  amend
 the  Pharmacy  Act,  1948,  as  passed  by
 Rajya  Sabha,  be  taken  into  considera-
 tions.”

 DR.  RANEN  SEN  (Barasat)  :  Sir,
 this  is  a  good  amending  Bill.  But

 it  should  have  come  before  the  House  a
 little  earlier.  The  Bill,  as  the  Minister
 has  explained,  is  absolutely  a  :  on-con-
 troversial  ome  and.  as  I  said,  such  a  Bill
 should  have  come  up  for  discussion  a  little
 earlier.  In  fact,  as  he  has  said,  it  was
 a  Act  of  3948  which  had  been  amended
 in  1959.  But,  for  the  last  Seven  years,
 so  many  developments  have  taken  place
 which  have  necessitated  the  Government
 to  come  forward  with  this  Bill.  Now,
 today,  the  demand  of  the  country  is  to  have
 more  health  centres,  to  have  more  dispen~
 saries,  particularly  in  the  rural  areas,  in  the
 towns,  in  the  mofussil  towns,  and  to  have
 more  qualifiel  pharmacists  to  cater  to  the
 growing  needs  of  the  people.  It  is  known
 to  everybody  that  in  certain  parts  of  India,
 more  so  in  Punjab,  Haryana  and  in  Western
 UP.  where  due  to  abundant  production
 ef  food  grains—rice  and  whest—people,  a
 Section  of  people,  have  a  massed  wealth
 and  have  also  changed  their  mode of  Hf
 0  a  great  extent.  But  it  is  found  that
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 atequate  number  of  dispensaries,  Chemists
 and  Druggists  Shops  are  net  there,
 Whatever  Chemists  and  Deuggists  Shops
 are  found  in  those  parts,  there  proper  qua-
 lified  pharmacists  are  not  available,  In
 fact,  there  is  a  large  number  of  pharmacists
 that  are  required  totay  in  our  country,
 But,  unfortunately,  this  importance  of
 Pharmacy  and  the  pharmaceutical  training
 have  not  been  properly  unterstood  by
 the  Government  even.  Take  for  example,
 the  position  of  one  State  which  cannot  be
 considered  to  be  a  backward  State—rather
 it  can  be  considered  as  an  alvaniced  State
 in  many  respects,  Namely,  the  State
 of  West  Bengal—where  only  one
 University.  namely,  the  Jadiavpur
 University.  hasgot  the  curriculum  of
 pharmaceutical  training.  Even  such  an
 ol  {  University  like  the  Calcutta  University —
 of  a  course,  you  were  once  the  stuient  of
 that  University.....

 AN  HON.  MEMBER  :  I  doubt.

 DR.  RANEN  SEN  :  Do  you  doubt  the
 existence  of  Calcutta  University  or  that  he
 was  a  Stulent  of  that  University  ?  Even
 in  such  a  big  university,  a  well  reputei
 University,  there  is  no  course  on  phar-
 maceutical  teaching.  This  shows  that
 even  today  big  Universities  have  no
 pharmaceutical  training  course.  The  State
 Governments  and  the  Central  Government
 were  more  or  less  obivious  of  the  necessity
 of  training  the  people  to  become
 qualified  pharmacists  and  this  has  resulted
 in  the  dearth  of  pharmacists  in  our  country.
 The  question  of  etl  ics  is  raised  in  this
 Bill.  Firstly,  even  today  the  pay-scales
 of  qualified  pharmacists.  I  am  told,  are
 very  low.  That  is  why  in  the  olden  days
 many  people  would  not  go  for  pharmacy
 training.  Secondly,  the  course  is  very
 long.  i.e.  two  years.  According  to  the
 needs  of  the  country  there  should  have  been
 condensed  courses  to  meet  the  growing
 demands  in  the  country.

 As  I  said,  it  is  a  commendable  Bill  and

 people  who  have  been  doing  this  work  of

 compounding  for  the  lest  five  yeatS  or,
 more  atenow  eligible  for  secogtition  ss
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 registered  pharmacists.  Tast  is  8207

 But  there  are  some  points  which  need
 some  clarificgtion.  For  instatice,  clause  77
 seeks  to  add  anew  secon  32B  which
 reals  a8  under  :

 “(rX(b)  the  names  of  persons  approved
 a8  ‘qualified  persons’  before  the

 (31st  December  7959  for  compound-
 ingor  dispensing  of  meJicines
 utider  the  Drugs  ४१  Cosmetics  Act,
 7940  and  the  rules  mate  thereunder  ;

 (०)  the  names  of  displacet  persons  or
 repatriates  who  were  carrying  on
 business  or  profession  of  pharmacy

 as  thar  princpal  means  of  hive-
 hitoodin  any  country  outside  Inaia
 for  a  total  period  of  not  less  that  five
 years  from  a  date  prior  to  the  date
 of  application  for  registration.

 How  could  the  people  who  have  ome
 from  outsite  prove  that  their  principal
 means  of  livelihoot  in  tie  country  where
 they  were  residing  for  8  total  period  of  five
 years  Or  more  was  the  busimessor  profession
 of  pl  armacy  ?  I  do  not  know  what  exactly
 18  meant  by  this  sentetce  The  minister
 will  Fave  to  explain  it.

 Underneath  there  ts  an  Explanation
 wut  ad,  thas  “Explanation.  In  this
 sectlon——

 (0)  d  splacd  9  ‘rson’.  means  any  p-rson
 wio,  on  account  of  civil  distur-
 binc’s  or  the  fear  of  such  distur-
 banc  sin  any  area  now  form'ng  part
 of  Bangla  D  sh,  has,  after  the  r4th
 day  of  Ap‘tl,  7957  but  before  the
 25h  day  of  Mirch  AQ7Is  left,  or  has
 ben  dsplactd  from,  his  place  of
 resid  nce  25  such  area  and  who  has
 since  then  been  residing  in  India.”

 35.00  hrs.
 One  can  understand  the  reference  to

 pzople  wio  came  before  25th  March  1971
 because  that  was  the  date  when  Banga
 Bing  S4:ikh  Mupbhur  Rehman  dec-
 larz@  Bangla  D  sh  as  a  free  and  indepen-
 dent  country.
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 Since  then,  many  people  had  to  leave

 their  hearth  and  homes  and  they  had  to
 go  back  also.  That  was  the  understand-
 ing  wth  the  Gov  शाका!  of  India.  But
 why  this  date  r4th  day  of  April,  7957  ?
 Te  country  was  partitioned  on  tsth
 August,  7947  In  7946  there  were  riots
 m  Noakhali  According  to  Government
 of  India  the  p-ople  who  left  East  Bengal after  the  riots  of  Noakhal  have  to  be  consie
 d  red  as  displaced  p  rsons  More  SO,
 after  rth  August,  947  millions  of  people
 came  and  many  of  them  were  engaged  in
 this  profession  of  compounding,  or  dis-
 P  nsing  or  whatever  you  like  to  call  it.
 Now,  here  you  have  put  a  limit  by  men-
 tioning  the  date  r4th  day  of  April,  7957
 that  is  v  ry  objectionable  Neither  the
 prople  who  have  drafted  the  Bill  nor  the
 Minister  knows  that  b.tween  1947,  00
 ¥957,  mlhons  of  people  had  left  East
 B  ngal,  now  Bangladesh,  and  many  of
 them  were  dong  this  job  People  from
 W.st  8  ngal  who  used  to  go  to  that  part
 and  p-ople  from  that  part  who  now  live
 in  this  part  of  B  ngal  or  Assam  or  Tripura
 will  b-ar  me  out  that  thousands  of  com-
 pounders  had  left  and  come  back  and  now
 settled  in  different  parts  of  India  Why
 do  you  want  to  d«bar  these  prople  >  I
 could  have  understood  if  the  Government
 of  India’s  position  was  that  the  people
 who  had  left  Bangladcsh  after  the  r4th
 day  of  Apml,  1987s  were  called  displaced
 persons  Therefore,  this  is  a  very  objce-
 tionable  part  and  the  Minister  will  have  to
 explain  it.  We  belong  to  that  part  of
 Bengal  and  that  is  why,  we  know  each
 and  every  part  of  that  Bengal

 Now,  the  State  Governments  are  em-
 pow  red  to  employ  inspsctors  to  see  that
 prop  r  ethics  are  bing  maintained  or
 not  Tuaat  is  good  Lt  us  see  how  it  works.
 I  muy  draw  the  attention  of  the  Minister
 to  one  thing  and  I  am  quite  sure  that  he
 d>  s  not  have  the  d-finite  knowledge  abou
 that  But  the  g-ntlcm-nt  who  ts  advising
 the  Mnister,¢.  the  Drug  Controller  of
 Indta  mast  be  knowing  that  Governmeng
 of  India  had  appomted  Hath:  Cosaait  tee.
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 (Dr.  Ranen  Sen]
 The  Hathi  Committe  report  is  ncw

 being  kept  in  cold  storage,  though  oc-
 casional  lip  service  is  paid  to  the  recom-
 mendations  conteind  in  it.  I  con  under~

 stand  the  difficulty  of  the  government  in
 accepting  the  recommendations  of  that
 Committee.  But  that  Committee  has  made

 &  very  relevent  suggestion  in  regard  to  this
 particular  question  of  training  and  deve-
 loping  pharmacists  in  India.  That  Com-
 mittee  had  set  up  a  medical  pane!  consist-
 ing  of  the  topmost  physiciens  of  this
 country-many  of  them  were  not  only
 doctors,  but  also  pharmacologists  and
 experienced  pharmecists.  4  cim  mention

 a  few  names.  The  Director  of  the  School
 of  Tropicel  Medicine,  Calcutta  the  Di-
 rector  of  the  Hofikine’s  Institute,  Bom-
 bay  as  also  Dr.  Padmavati  were  there.  Dr.
 Padmavati  is  probably  the  single  women
 FRCP  in  India;  at  least  till  a  few  years
 back  she  was  the  only  ledy  FRCP.  Such
 eminent  personalitics  were  appointed  by

 the  Hathi  Committee,  to  that  medical
 panel.  That  panel  wert  into  meny  subjects,
 includir  g  this  question  of  pharmcc  uti-
 cal  training.  They  have  said:

 “The  Medical  Parel  appointed  by  the
 Hathi  Committee  was  of  the  view
 that  the  serviccs  of  trained  pharme-
 cists  are  not  available  in  smell  towns
 and  rural  areas  and  that  the  Diploma
 in  Pharmacy  course  approved  by  the
 Pharmacy  Council  of  India  is  a  very
 lengthy  one  and  that  the  remunera-
 tion  paid  to  dispensers  is  not  attrac-
 tive.”

 This  is  the  opinion  of  the  toy  most  physi-
 cians,  medical  prectitioners  of  out  country.
 The  same  ponel  has,  therefore,  suggested:

 “The  Diploma  course  should  be  tailor-
 ed  to  suit  the  needs  of  smaller  towns
 and  rural  areas  and  en  intensive,
 need-oriented  course  of  short  dura-
 tion  should  be  instituted  for  training
 of  dispensers  who  thn  could  be
 licensed  to  establish  pharmacies
 and  dtug  stores  in  smaller  towns  and
 rural  areas.  The  working  of  the
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 Pharmscy  Act  should  be  reviewed
 in  the  light  of  these  observations
 and  the  legislation  should  be  re-
 oriented  in  such  a  manner  to  imp."
 Tove  the  scope  for  establishing  a
 well-organised  rurel  health  service.”

 I  mention  this,  in  order  to  drew  the
 attention  of  the  Government..

 1S.  09  bre.
 [str  VASANT  sATHE  ft  the  Chair]

 I  now  find  my  colleague,  who
 was  in  the  Hathi  Committee  as  the  Chair-
 man  of  the  House.  I  wea  speaking  about
 the  Hathi  Committee’s  recommendatiors
 on  this  particular  point.  Two  Ministrics
 are  concerned  directly  with  the  reocm-
 mendations  of  the  Hethi  Committee,  viz.,
 the  Ministry  of  Chemicals  ard  Fertilize:.
 and  the  Ministry  of  Health  and  Femily
 Plernir  g.

 Now,  this  Bill  has  been  brought  for-
 ward  by  the  Health  Ministry.  But,
 unfortunately,  thre  78  no  mention  ebout
 this  point.  Therefore,  I  wonld  drew
 the  attertion  of  the  Minister—it  is  rot
 that  I  am  oppose  d  to  this  Bill.  Iam  quite
 in  agreement  with  this  Bill.—to  this  port
 so  that  he  should  pondcr  over  it  and  see
 that  something  is  done  in  regard  to  this
 very  importent  non-controversia!  poirt
 which  has  been  raised  by  the  Medico!
 Pane]  and  adopted  by  the  Hathi  Com-
 mittee.  This  is  regarding  pharmecc uti-
 cal  training  end  distribution  of  arca.

 What  would  happen  after  this  amcndirg
 Bill  is  passed?  My  esteemed  fricrd,
 Dr.  Saradish  Roy,  who  was  to  spesk  on
 this—he  is  absent  एसान-न  later  spesk
 on  this.  He  is  still  a  practising  doctor.
 I  have  left  it.  He  was  telling  me  a  very
 intersting  thing.  As  far  as  these  Cem
 pounders  are  concerned—in  the  olden
 days,  we  used  to  call  them  Compounders
 after  they  have  got  five  years  of  expeti-
 ence,  many  of  them  have  come  to  Dr.
 Roy  for  a  certificate.  This  Bill  empowers
 those  people  to  get  certificates  from  8
 doctor  after  having  worked  for  five  yeasts
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 of  more  tofbe  taken  as  qualified  pharme-
 cists.  There  are  ४  large  number  of  people
 now,  who,  after  they  have  become  regis-
 tered  Pharmacists  or  qualified  Pharma-
 cists,  would  be  able  to  get  jobs  in  dis-
 pensaries,  doctors,  chambers,  Che  mists’

 shops,  hospitals,  health  centres,  nursing
 homes  and  m  many  other  pleces.  But
 there  would  be  many  more  who  would
 not  get  any  jobs  but  who  want  to  have
 their  own  dispensaries.  They  should  be
 encouraged  to  go  to  the  villages.

 In  the  villages,  you  know  that  it  2s  very
 difficult  not  only  for  the  doctor  but  also
 for  the  Pharmacist  to  run  a  small  dis-
 pensary  which  can  cater  to  the  demend  of
 the  local  people,  as  far  as  even  prebmi-
 nary  medicines  or  houschold  medicins
 are  concerned.  That  is  why  the  same
 Hath:  Committee  has  made  a  recommenda-
 tion,  the  same  Medical  Pane}  has  given  a
 recommendation  as  to  how  these  medi-
 cimcs  have  to  be  distnbuted  throughout
 the  length  and  breadth  of  the  country
 They  have  even  suggestcd  that  the  petio-
 lcum  depots  and  keiosene  depots  (3६  ould
 have  some  arrangement  for  tre  sale  of  all
 sorts  of  medicines.

 Now,  as  far  as  these  qushficd  The:me-
 cists  are  concerned,  after  7६४  beccme
 qualied  Pharmacists—everybcdy  cannot
 get  a  job  either  in  a  hospital  or  in  &  dis-
 pensary  or  in  such  other  establishments.
 should  be  et.couraged  by  the  Goverr  ment
 by  the  State  Health  Departments  to  go  to
 the  villages  and  open  the  dispensaries  with
 the  help  of  bank  loans  and  loans  frem
 other  financial  institutions.  Urless  that  is
 done,  merely  having  an  smending  Bill
 passed  and  having  quite  a  lerge  number
 of  unquabfied  people  getung  themselves
 Tegistered  as  qualified  people,  would  nct
 solve  the  problem.

 T  would  again  drew  the  attention  of  the
 Minister  to  the  second  point  which  is

 very  important.  Therefore,  I  would  say
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 that  this  is  a  commendable  Bill.  There
 ig  nothing  to  object  to  it.  Only  defects  are:
 Firstly,  at  has  come  too  late.  Sccordly,

 it  does  not  fully  mect  the  situation.  Third-
 ly,  70  contains  very  objectionable  parsg-
 graphs,  a  sub-section  and  explanations,
 which  I  have  already  read  out  and  on  which
 I  do  not  want  to  tak  more  time.

 I  think,  the  hon.  Minister,  sou  motu,
 after  reading  ॥,  after  hcanrg  the  ports
 I  have  raised,  should  himself  rectify  at.
 I  would  have  myself  moved  an  smendment.
 But,  unfortunately,  I  came  very  late  this
 morming  because  the  plene  wae  Ite  ard
 I  could  not  draft  any  amendment.  I
 would  have  myself  dope  it.  I  have  drawn
 the  attention  of  the  on.  Minister  to  the
 words  “after  the  r4th  day  of  Apri]  3957  re
 What  about  the  people  who  came  to  India
 after  Partition?  Thousards  of  pccple
 must  have  come.  Then,  the  Governert
 have  orly  thought  of  repatnates  of  Indien
 origion  who  have  come  from  Burme.  Sr2
 Lanka  or  Uganda.  I  understand  that.
 But  there  is  a  place  called  Banglede  sh  also
 It  is  very  close  to  us  What  wi!  herpon
 to  them?  So,  thigis  a  very  obnoxious  sub-
 clause  The  hon  Mumuster,  suo  motu,
 should  see  that  it  js  amendcd  properly.

 With  these  words,  I  commerd  the  Bill
 for  the  acceptance  of  the  House.

 SHRI  JAGANNATH  MISHRA
 (Madhubanj):  Mr.  Chairmen,  Sir,
 Imse  to  support  the  Bill  As  you  know,
 this  Act  was  enacted  in  3948  and  smended
 ॥  1959.  The  objective  of  the  Act  is  to
 regulate  the  profession  of  pharmacy.
 The  Act  provides  for  the  consti
 tution  of  Centre]  and  State  Counals.

 In  the  amending  Bull,  there  is  a  pro-
 vision  that  there  will  be  a  representative

 in  the  Central  Council  from  the  Techni.
 cal  Education  Board.  It  iss  very  surpris-
 ing.  I  do  not  know  what  purpose  wilt
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 “be  served  by  having  a  representative  from

 the  Technical  Education  Board.  There
 will  also  be  a  representative  frcm  the
 University  Grants  Commission.  That  is

 -gquite  understandable.  Some  purpose
 may  be  served.  But  I  do  not  know  what
 purpose  will  be  served  by  the  representa-
 tion  given  to  the  Technical  Education
 Board.  So,  I  would  request  the  hon.
 Minister  to  throw  some  light  on  this  point
 wen  he  replies  to  the  debate.

 Several  developments  have  takcn  place
 since  then  and  it  has  becom:  necessary
 for  “he  hon.  M'nister  to  com:  out  with
 tis  ameid'ng  Bill.  Several  thousands
 of  p  rsons  have  come  from  Bangladesh
 and  many  repatriates  have  come  from
 Burma,  Sri  Lanka  and  Uganda.  They
 were  engaged  in  this  sort  of  job.  There
 are  pc:rsons  in  this  vcry  country  who  are
 engaged  in  this  profession.  They  too
 are  not  registered  and  the  people  coming

 ‘from  other  countries  are  naturally  not
 registered.  It  is  very  essential  on  their
 part  to  get  themsclves  registered.  There
 is  a  provision  for  registration  in  this  Bill.

 Previously,  there  was  the  Drugs  and
 tics  Act  which  was  suspended  in

 7969.  Tiare  is  a  provision  for  the  ap-
 pointment  of  inspectors  in  this  Bill.
 “What  do  these  inspectors  do?  It  is  well-
 -known  to  everybody,  at  least  in  the  House,
 that  they  are  never  sincere  and  they  are
 always  afier  making  money.

 You  have  seen  that  in  the  case  of  adulte-
 ration  of  foodstuffs  there  is  provision  for
 the  Inspectors  being  taken  to  task,  but  in
 this  case,  there  is  no  provision  for  the  de

 ‘faulting  Inspectors  being  taken  to  task.
 -I  will  spzak  more  about  this  when  I  come
 to  conclude  my  speech.

 This  Pharmacy  Act  is  being  amended
 ‘completely  after  38  years.  Thousands
 -of  porsons,  as  I  have  already  said,  are  not

 “registered  and  trey  should  be  got  regis-
 tered.

 There  is  lack  of  doctors  and  medicines,
 vespecially  in  villages,  and  I  don’t  know

 MAY  24,  976  (Amndt.)  Bill  84

 how  this  Bill  will  help  those  poor  persons
 leaving  in  villages,  since  there  are  no  doc-
 tors  and  no  medicines  there.  So  I  would
 suggest  that  persons  engaged  in  this  pro-
 f-ssion  should  be  given  proper  training
 and  then  got  registered.  Of  course,
 this  will  be  a  very  difficult  job  for  the  Go-
 एटा  ment,  but  it  is  very  essential  and  very
 necessary  in  the  interests  of  the  nation.
 So,  though  it  may  moan  a  little  trouble
 on  the  part  of  the  Ministry,  I  request  that
 this  should  be  taken  into  consideration
 and  that  there  should  be  a  provision  for
 their  training  and,  after  getting  training,
 they  should  be  registered  because  if  they
 are  not  given  training  and  are  only  re-
 gistered,  the  poor  people  may  meet  a  bad
 lot  who  may  loot  the  patients  in  collabora-
 tion  with  the  Inspectors.

 The  Inspectors  are  to  help  the  Go-
 vernment  in  running  the  machinery  end,
 since  both  the  sides  of  a  picture  should  be
 taken  into  consideration  and  since  I  bave

 spoken  something  evil  about  them,  I  have

 necessarily  to  take  their  lot  also  into  consi-
 deration.  If  we  wart  them  to  give  sincere
 and  pious  performance,  it  becomes  part
 and  parcel  of  Government’s  duty  to  see
 that  they  are  properly  fed  and  all  sorts  of
 facilities  are  given  to  them.  It  is  only
 when  they  do  something  wrong  that  they
 should  be  taken  to  task  seriously  and  pu-
 nished  severely.

 My  suggestion  is  that  on  both  the

 Central  and  State  Cour.cils  there  should
 be  representation  from  Pharmacists.  Sir  ce

 in  the  case  of  industries,  you  have  given
 representation  to  workers,  in  this  case

 also,  the  pharmacists  should  be  given  rep-
 resentation  and  there  should  be  no  hesita-
 tion  in  this  matter  on  the  part  of  the

 Government.

 Then,  Clause  ro  enumerates  the  tasks
 of  the  Inspectors  but  there  is  no  provision
 for  punishment  for  their  faults.  I  have

 already  said  much  about  it,  and  so  I  will

 not  repeat  it.
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 There  is  also  no  time-limit  fixed  for
 investi  gation—that  the  investigation  should
 be  made  within  such  and  such  a  time  and
 the  report  should  be  submitted  to  the
 Registrars  by  the  Inspectors  in  such  ard
 such  a  time.  These  things  are  missing
 in  the  amending  Bill.  So,  I  would  re-
 quest  the  Minister  to  take  note  of  this  and
 flx  a  time-limit  as,  otherwise,  cases  will
 not  be  investigated  and  no  report  will  be
 forthcoming.  So,  if  we  are  at  all  inte-
 rested  in  things  being  done  properly,  it
 is  very  essential  that  a  time-limit  is  fixed.
 Otherwise,  if  we  make  delays,  the  re-
 sult  will  be  that  the  inspectors  will  begin
 to  act  as  dictators  which  should  not  be
 permitted.  A  strict  watch  should  be  kept.

 This  Act  very  much  relates  to  the  State3
 Governmcnts  because  it  is  the  State  Go-
 vernments  which  have  to  implement  it.
 The  State  Governments  will  naturally  be
 very  interested,  enthusiastic  erd  ective
 about  it.  However,  a  very  gocd  provision
 has  been  made  here  under  secticn  423  the
 provision  is  that  section  42  should  be  imp-
 lemented  by  the  State  Governments  with-
 in  flve  years  and  if  any  of  the  State  Go-
 vernments  fails  to  implcment  it,  then  as
 per  Clause  79  of  this  Bill,  section  42  shall
 automatically  come  into  force.  This  is  a
 very  good  part  of  this  Billand  I  appre-

 ciate  it  and  thank  the  Minister  for  that.

 Here,  I  would  like  to  make  some  sugges-
 tions.  My  first  suggestion  is  that  the  num-
 ber  of  inspectors  should  be  increascd  end
 they  should  be  given  full  emenitics  co  that

 they  do  not  behave  otheiwise.

 My  next  suggestion  is  that  svfficicnt
 medicines  should  be  supplied.

 Lastly,  if  at  all  we  mean  business  and
 if  at  all  we  are  interested  in  doing  useful
 things,  then  we  should  take  early  steps
 to  implement  the  very  useful  reccmm«er.  da-
 tions  which  the  Hathi  Ccmmission  has
 made;  this  will  help  the  Health  Ministry
 and  also  the  masses  in  general.  But  we
 are  making  unnecessary  deley  in  brirgirg
 them  into  effect.  On  this  occasion  I
 would  request  the  hon.  Minister,  through
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 you,  to  make  no  delay  and  bring  the  re-
 commendations  of  the  Hathi  Commission
 into  effect  at  their  earliest  convenience.

 With  these  words,  I  support  the  Bill.

 सरदार  स्वर्ण सह  सोनी  (जमशेदपुर)  :

 चेयरमैन  साहब,  यह  जो  फार्मेसी  (असेंसमेंट)
 बिल,  975  लाया  गया  है,  में  इसका  स्वागत

 करता  हुं।  इसके  साथ-साथ  में  कुछ  सुझावभी
 देना  चाहता  हूं  और  मुझे  उमीद  है  कि  मिनिस्टर

 साहब  मेरे  सुझावों  पर  ध्यान  देंगे  कौर  उस  पर

 विचार  कर  के  जैसा  वह  मुनासिब  समझेगे

 करेंग।

 इस  बिल के  स्टेटमैंट  आफ  अ्र.बजैक्टस  एंड
 रीज सं  के  पैरा  6  में  यह  लिखा  हुआ  है  —

 “Section  42  of  the  Pharmacy  Act  em-
 powers  the  State  Governments  to-
 appoint  a  date  on  ard  from  which
 unregistered  pcrsors  shall  be  pro-
 hibited  from  dispensing  medicines
 in  that  State.”

 और  आगे  जो  लिखा  हुआ  है,  उसके  बारे  में

 मैं  यह  पूछना  चाहता  हूं  कि  इतने  दिन  से  आपके

 महकमे  ने  स्टेट  गवर्नमेंट  को  क्‍यों  नहीं  कहा
 कि  इसको  इम्प्लीमेंट  कीजिये  ।

 आपने  कहा  है  कि  3  स्टेटों  ने  किया  हैं
 आपके  महकमे  ने  बाकी  स्टेटों  को  क्‍यों  नहीं  कहा

 कि  i948  में  यह  कानून  बना,  उसके  बाद

 संशोधन  हुआ  फिर  भी  इतने  दिनों  तक  यों  ही
 बने  रहे  तो  कानून  बनाने  का  क्या  फायदा  हुया  ।

 जो  स्टेट  डेट  तय  नहीं  करती  हैं,  उनके  बारे  में

 कहां  गया  है  कि  आ्राटोमेंटिकली  5  साल  में

 यह  हो  जायेगा,  तो  फिर  इसके  बनाने  की  क्या

 जरुरत  थी  ?

 पिछले  साल  यह  बिल  राज्यसभा  में  पास-

 हुआ  है  ।  आपने  तो  इसको  यहां  उसी  रु५  में

 लाना  था  क्योंकि  उसमें  और  तबदीली  कर  नहीं
 सकते  थे  ।  अगर  श्राप  स्टेट  गवनेमेंट्स  को

 इतनी  खुली  छूट  देंगे  तो  मेरे  ख्याल  में  बिहार  में:
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 'तो  यह  कभी  इम्प्लीमेंट  होने  बाला  नहीं  है  ।
 मैं  समझता  हूं  कि  इस  तरह  कोई  कानून  बना
 कर  उस  को  लागू  करने  का  काम  स्टेट्स  पर

 छोड़  देना  मुनासिब  नहीं  है।  सरकार  को  यह
 देखना  चाहिए  कि  जो  कानून  बनाया  जाये,
 उस  को  सभी  स्टेट्स  में  लागू  किया  जाये  |

 इस  बिल  के  स्टेटमेंट  आफ़  ग्र।वजेक्टस

 एंड  रीज  ज  में  कहा  गया  है  :

 “Many  of  these  persons  had  been  en-
 -gaged  in  the  profession  of  pharmacy
 for  their  livelihood  in  the  territories
 from  which  they  have  migrated  to
 India,  but  did  not  possess  the  quali-
 fications  in  pharmacy”.

 पुराने  ज़माने  में,  राज  से  बीस,  तीस  साल

 “पहले,  जो  लोग  फार्मेसी  का  काम  करते  थे,  वे

 कुछ  और  ही  किस्म  के  लोग  होते  थे  जबकि
 राज-कल  पढ़ेलिखे  लोग  यह  काम  कर  रहे  हैं  I
 सवाल  यह  हैं  कि  सरकार  को  मारग्रेट  किये

 हुए  लोगों  की  क्वालिफ़िकेशन्ज़  का  कैसे  पता
 चलेगा  |  शायद  उन  में  से  कुछ  लोग  बोगस
 सर्टिफिकेट  ले  कर  जाये  हों।  सरकार  को  कैसे

 पता  लगेगा  कि  वह  किस  किस्म  के  झ्रादमियों  का

 रजिस्ट्रेशन  कर  रही  है  ?

 श्री  दिनेश  भट्टाचार्य  (सीलमपुर)  :  इस
 में  माननीय  सदस्य  को  क्या  एतराज़  है  ?

 सरदार  स्वर्ण  सह  सोली  :  मेरा  एतराज
 यह  है  कि  फार्मेसी,  दवाओं  का  काम  किसी
 झनववालिफ़ाइड  आदमी  को  देना  लोगों  की
 जान  से  खेलने  वाली  बात  है  मगर  माननीय
 सदस्य  को  पांच  में  चोट  लग  जाये,  तो  प्रनकक्‍्वालि-
 गाइड  आदमी  ठीक  तरह  से  बैडेज  भी  नहीं  कर

 पायेगा,  बहुत  खून  निकल  जायेगा  कौर  ज़ख्म
 के  खराब  हो  जाने  का  डर  रहेगा।  इस  लिए  यह
 जरूरी'  है  कि  जो  लोग  मारग्रेट  कर  के  यहां  जाये,
 उन  की  क्वालिफिकेशन  की  भक्ति  तरह  से

 जांच-पड़ताल  की  जाये  भौर  सिर्फ  क्वालिफाइड
 लोगों  को  ही  रजिस्ट्रेशन  किया  जाये  ।
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 aft  जगन्नाथ  मित्र  :  हमारे  देश  में
 हजारों  लोग  बिता  किसी  ट्रेनिंग  के,  भौर  बिता
 लाइसेंस  लिये,  यह  धंधा  कर  रहे  हैं।  सरकार
 उन  को  प्रभी  तक  नहीं  रोक  सकी  है।  लेकिन

 बाहर  से  जो  लोग  परिस्थितिवश  यहां  भा  जायें,
 माननीय  सदस्य  उन  के  बारे  में  इतनी  सकती
 करना  चाहते  हैं  ।

 श्री  मुहम्मद  अमोल  हमा  (  किशनगंज)  :
 क्या  इस  का  मतलब  यह  है  कि  इनकाम्पीटेंट
 लोगों  का  रजिस्ट्रेशन  कर  के  जनता  को  मार
 दिया  जाये  ?

 सरदार  स्वर्ण  सिह  सोलो  :  हम  देखते
 हैं  कि इस  देश  का  जो  झ्रादमी  बाहर  जाना  चाहता
 है,  उस  को  पासपोर्ट  देने  के  लिए  सरकार  पचास
 किस्म  की  इनक्वायरी  करती  है  ।  लेकिन
 मारग्रेट  किये  हुए  लोगों  का  रजिस्ट्रेशन  करने
 के  लिए  कोई  जांच-पड़ताल  करना  जरूरी  नहीं
 समझा  जा  रहा  है।  इस  लिए  मंत्री  महिला
 को  सोचना  चाहिए  कि  इस  बारे  में  कोई  रूल्स
 बनाये  जायें कि  कैसे  लोगों  का  रजिस्ट्रेशन  किया
 जायेगा  ।

 इस  बिल  में  रजिस्ट्रार  की  एपाइंटमेंट  के
 बारे  में  कहा  गया  है  ।

 “The  Central  Council  ‘shall~
 (a)  appoint  a  Registrar  who  shall

 act  as  the  Secretary  to  that  Coun-
 cil  and  who  may  also.  if  deemed
 expedient  by  that  Council.  act
 as  the  Treasurer  thereof;”

 मेरा  कहना  यह  है  कि  एक  प्रादमी  से

 एक  हीं  काम  करवाना  चाहिए  |  भ्रमर  किसी
 से  दस  काम  करवाये  जायेंगे,  तो  वह  कोई  भी
 काम  सही  तरीके  से  नहीं  कर  पायेगा  ।  एक  दो
 आदमी  ज्यादा  रखने  से  ज्यादा  कके  नहीं  पड़ता
 है।

 इस  बिल  में  सिक्यूरिटी  के  बारे  में  कहा

 गया  है  :

 “sequire  and  take  from  the  Registrar,
 or  afty  other  officer  or  servant.  such
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 SP  hie  805 80  outa may consider  necessary”

 कई  बार  ईमानदार  प्रो  क्वालिफाइड
 आदमी  के  पास  पैसा  या  सिक्यूरिटी  नहीं  होती
 है।  वह  तो  खुद  ही.  भौर  उस  का  काम  ही,
 सिक्युरिटी  होता  है  -  इस  लिए  सही  किस्म
 के  आदमी  से  सिक्यूरिटी  लेने  का  सवाल  नहीं
 उठना  चाहिए  ।  मंत्री  महोदय  को  इस  पर
 विचार  करना  चाहिए  ।

 आजकल  पढ़े-लिखे  लोगों  की  कोई  कमी

 नहीं  है  ।  इस  लिए  जहां  तक  हो  सके,  पड़े-
 लिखे  और  क्वालिफाइड  लोगों  को  रजिस्ट्रेशन
 के  बारे  में  पहले  चांस  दिया  जाये  और  बाद  में

 दूसरों  का  रजिस्ट्रेशन  किया  जाये  ।

 मेरे  एक  मित्र  ने कहा  है  कि  रुरल  एरिया
 में  ज्यादा  फ़ार्म सीज  खोलने  को  जरुरत  है  ।
 सरकार  को  उन  लोगों  को  प्रोत्साहन  देना
 चाहिए  कि  वे  गांवों  में,  और  रोबोट  रियाज़
 में  फार्मेसी  खोले,  जिस  से  जनता  की  भलाई  हो  ।
 सारे  आदमी  एक  शहर  में  झा  कर  बैठ  जायेगे
 तो  वह  काम  नहीं  चल  पाएगा  ।  जो  फार नेगी वी
 के इंसपेक्ट्स  हैं  इनको  हफ्ते  में  कम  से  काम
 एक  बार  अवश्य  इंस्पैक्शन  करना  चाहिए  क्योंकि

 दवाएं  जो  वे  बनाते  हैं  वह  खूब  डाइल्यूट  होतो
 हैँ  ।  भले  ही  कोई  भला  आदमी  हो  तो  आप
 को  ठीक  दवा  मिल  जाप  नहीं  तो  पाती  मिलाया
 और  दे  दिया  जैसे  इस  कार्मिनेटिव  मिक्सचर
 के  मामले  में  हम  देखते  हैं।  तो  यह  दवाओं  का
 सवाल  है,  आदमी  के  बदन  के  साथ  खिलवाड़
 नहीं  करना  चाहिए।  आप  का  मुहकमा  आखिर
 किम  लिए  हैं--नागों  के  स्वास्थ्य  की  देख  र्खि
 के  लिए  ही  तो  है  प्रौढ़  श्राप  कानून  पब्लिक
 को  सहूलियत  के  लिए  हो  तो  बना  रहे  हैं।  तो
 इन  चीजों  को  जब  तक  स्ट्रीक्टली  वाच  नहीं  करेगे
 तब  तक  काम  नहीं  चलेगा  ये  बातें  छोटी
 छोटी  लगती  हैं  लेकिन  इन  का  सरवर  बहुत  बढ़ा
 हो  जाता  है  ।

 समाप्ति  भड्दोरय  :  भाप  को  डा इल् यूट  से
 शिकायत  है  या  एडल्टरेशन  से  ?
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 सरदार  स्वर्ग  सह  सोलो  :  इस  बिल  से
 तो  डा इल् यूशन  का  सवाल  है,  वहू  तो  बिल  पास

 हो  चुका  है

 रजिस्ट्रेशन  जो  करते  हैं  उस  की  लिस्ट  श्राप
 मेहरबानो  कर  के  स्टेट्स  से  कहिए  कि  हरएक
 स्तुनिनिसितैलिटी  और  नोटिफाइड  एरिया  में
 भेज  कर  उन  के  नोटिस  बोई  पर  डिस्प्ले  कराएं
 जिस  से  पब्लिक  देख  सके  कि  हमारे.  यहा  कोन
 कौन  रजिस्टर्ड  फार्मेती  वाले  हैं  और  कौन  धन-
 रजिस्टर  लोग  हैं  जो  बोई  लगा  कर  फार्मेसी
 खोले  बैठे  हैं।  दर  एक  नोट-
 फाइड  एरिया  और  म्थुनित्तिवैलिटों  में  इसलिए
 इस  को  लिस्ट  भेजी  जाय  और  वहां  उन  के
 नोटिस  बोड़े  पर  डिम्पल  को  जाय  1  इस  के
 अलावा  जो  फारमैसिस्ट  अच्छा  काम  करते  हैं  उन
 को  और  सुविधा  दोजिए  ऐसा  नहीं  होना
 चाहिए  कि  सबे  कौशिक  ही  डंडे  से
 हों  ।  जो  आदमी  अच्छा  काम  करता  है  उन
 को  कुछ  न  कुछ  बढ़ावा  और  प्रोत्साहन  सिलना

 चाहिए  1

 एकाथ  प्वाइंट  शौर  मुझे  कहने  हैं  in  जो

 एकाउंट  को  बात  आप  ने  कही  है,  में  तो  डूंगा
 जो  आडिट  आप  ने  चेंज  किया  वह  तो  ठीक  है,
 बड़ी  भ्रच्छो  बात  है,  प्राइवेट  झडी  से  नहीं
 करा  कर  कम्पट्रोलर  ऐ  आ्राडिटर  जनरल  से

 कराएगी,  लेकिन  मेहरबानी  कर  के  गजट  से

 पहले  पार्लियामेंट  में  भी  उत  को  पेश  किया

 कीजिए  कि  क्या  ब्या  आडिट  है  क्‍यों  कि  कई
 किस्म  को  गंजा  शे  इत  में  निकल  आती  हैं  जिन  का

 कि  पता  बाद  में  लगता  हैं  मौर  जो  फाइनेंशियल
 मेमोरेंडम  में  ड्राप  न ेकहा  कि  साल  में  दो  दफा
 मीटिंग  होती  है  कौसिल  की  तो  दो  दफा  मीटिंग

 होने  से  इतनेबड़े  हिन्दुस्तान  में  काम  नहीं  चलने
 वाला  है।  मीटिंग  महीने  में  एक  बार  या  साल  मे
 6  बार  या  जितनी  ज्यादा  से  ज्यादा  हो  सके  होनी
 चाहिए  क्योंकि  एक  मीटिंग  हो  गई,

 दूसरी  में  साल  निकल  गया,  तीसरी  में  नये

 आदमी  श्र  गए  जिन  को  कुछ  उस  का  पता  नहीं

 होता।  तो  मीटिंग  कई  कई  दफा  होनी  चाहिए।
 कई  कई  कमेटियों  की  तो  मीटिंग  सालों  नहीं  होती”
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 जैसे  पी  ऐंड  टी  की  कमेटी  है  दो-दो
 तीन-तीन  साल  मीटिंग  नहीं  होती  ।  इसलिए
 इस  में  भी  दो  चीटियों  से  काम  नहीं  चलने
 वाला  है,  और  ज्यादा  मीटिस  कीजिए  ।  इस

 के  प्र लावा  जब  तक  स्टेट्स  को  भाप  यहा  से  कंट्रोल
 नहीं  करेंगे  तब  तक  भ्राटोमेटिकली  यह  काम
 चलने  वाला  नहीं  है।  बढ़।  लम्बा  चौड़ा  काम
 है  1  इसलिए  बाप  इस  को  भअ्रच्छो  तरह  कंट्रोल
 कीजिए  ।  न्हीं  शब्दों  के  साथ  मैं  इस  का
 समर्थन  करता  हुं  ।

 DR.  SARADISH  ROY  (Bolpur):
 This  Pharmcy  Act  was  passelin  7948
 to  regulated  the  profession  of  pharmacists

 in  the  country  and  subsequently  it  was
 amendelin  7959  and  now  this  is  the
 Second  amendment  before  the  House.

 Till  3970  more  than  77000  perSons  Were
 registered  under  this  Pharmacy  Act  who
 are  not  properly  qualified  or  diploma-or
 certificate  holders  and  only  about  8365
 persons  are  qualifiel  or  diploma  or
 certifi  cate  holders  who  have  been  regis-
 tered.

 The  pharmacists  comeoutof  ‘51  insti-
 tutions  in  the  country.  As  Dr.  Ranen
 Sen  mentioned,  in  West  Bengal  there
 is  on  €  institution  where  these  pharmacists
 are  trained  and  diploma-holders  are  train-
 ed.  But  the  number  of  such  institutions
 in  our  country  is  very  meagre  compared
 to  the  requirement  of the  length  and  breadth

 of  the  country.  The  numberof  the  insti-
 tutions  where  pharmacists  could  be  train-
 ed  should  be  ircreased  so  that  we  can  have
 Sufficiertly  trained  ana  qualified  pharma-

 cists.

 It  Seems  that  77.500  were  umqulified
 persons.  Only  8.200  were  qualified  and
 regiStered  persons.

 The  original  Act  proviced  that  the  State
 Government  should  fix  a  date
 after  which  no  unqualified  person  will  be
 allowed  to  compounc.  prepare.  mix  cr  dis-
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 pense  afty  medicine.  Section  42  of  the
 Pharmacy  Act  reads  as  under:

 “On  or  after  such  date  as  the  State  Go-
 vernment  may  be  notification  in  the
 Official  Gazette  appoint  in  thise  be-
 half.  no  person  other  than  a  regis-
 tere’  pharmacist  shall  compound,
 Prepare,  mix.  or  dispense  any  medi-
 cineon  the  prescription  of  a  medi-
 cal  practitioner”.

 Only  Assam.  Kerala.  Uttar  Practesh
 ana  the  Union  Territory  of  Delhi  have
 given  the  notification  mentioning  the  date
 after  which  the  un-registered  persons  will
 be  prohibited  from  dispensirg  the  medi-
 cifes.

 To  meet  that  lacuna  the  Ametdment  is
 therein  this  Act—Amendment  No.  I9.
 It  provides:

 “Proviife!  further  that  where  no  such
 date  is  appointed  by  the  Govern-
 ment  of  a  State.  this  {sub-section
 shall  take  effect  in  that  State  on  the
 expiry  ofa  period  of  five  years
 from  the  commencement  of  the
 Pharmacy  (Amendment)  Act.  1976.”

 The  State  Governments  failet.  The
 Central  Governmert  ha!  to  intervere.
 From  7948  to  r976  only  three  States  and
 one  Union  Territory  have  given  the  rv-
 quisite  notification.  Though  this  Act
 said  thatthe  State  Government  shoul!
 take  af  initiative  and  have  proper  regis-
 tration  of  qualified  persons  and  those
 who  arepractisingin  this  lireof  phar-
 macy  should  have  af  opporturity  to  get
 their  ‘ames  registerel.  they  faileJ.
 After  several  years  the  Government  has
 cometo  amendthis  Act  sothat  this
 may  be  corrected.

 Tiis  Act  also  provided  for  the  regis-
 tration  of  compounders.  displaced  persons.
 repatriates.  Bzfore  7969  the  compoun-
 ders  were  allowed  to  be  registered  under
 the  Drugs  and  Pharmaceutical  Act.
 From  7969  December.  this  had  been  is-
 continued.  Prom  January  i970  t  to-day
 there  is  no  provision  of  registration  of

 (Amndt.)  BIR  og.
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 compounders.  After  the  enactment  they
 willhave  a"  opportunity  [to  have  their
 names  registered  as  pl  armacists  in  the
 Pharmacy  Council.  This  isavery  im-
 portant  thing.  The  Minister  should
 explain  why  such  things  happened.

 Dr.  Ranen  Sen  has  mentioned  regard-
 ing  the  displaced  persons  from  East
 Bengal.  The  displaced  persons,  com-
 pounders  and  the  repatriates  are  eligible
 for  registration  under  this  Act.  But
 there  is  no  reStriction  on  the  repatriates
 about  the  date.  From  whatever  country
 or  on  any  date  they  may  come  they  are
 cligible  to  be  registered,  but  on  the  dis-
 placed  petsons  from  Bangla  Desh,
 formerly  Eastern  Pakistan,  a  restriction
 has  been  imposect  whereby  most  of  the
 displaced  persons  will  not  be  eligible
 for  regiStration  because  a  date—z4th
 April,  3957  has  been  fixed.  Prior  to  that
 those  who  arrived  in  our  country  will  not
 be  eligible  for  registration.

 Those  persons  came  fromrsth  of
 August,  ‘1947,  and  even  before  that.  The
 D.Ps.  whom  we  call  refugees  arrived  at
 that  time.  Why  doyou  consider  this
 date  as  scrosanct,  4th  April,  7957  ?
 What  is  the  meaning of  this  ?  I  cannot
 understand  this,  asto  why  it  should  be
 wth  April,  ‘1957.  You  are  depriving
 most  of  these  D.Ps.  from  East  Bengal
 of  this  registration.  They  came  in
 thousands.  From  West  Pakistan  also
 they  came  in  thousands.  But  that  is  not
 mentioned  here.  They  also  came
 in  thousands  after  partition.  There  fg  no
 mention  about  that  here.  Only  Bangla-
 dcsh  is  mentioned  here.  [I  request  the
 fon.  Minister  to  clarify  this  point  and
 if  possible  omit  these  words  ‘aqth  April,
 ‘19$7.”,

 MR.  CHAIRMAN  :  I  can  understand
 if  it  is  1947,  instead  of  1957,  because  of
 Our  independence.

 DR.  SARADISH  ROY:  Trat  is  not
 there,  The  Minister  should  clarify  this.
 Then,  Sir,  compounders  had  to  register
 themselves  under  Drugs  and  Cosmetics
 Act  *गा  3380  December,  7969,  After  that
 946  LS—4
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 this  was  discontinued.  Till  now  they  are
 Not  being  registered.  Only  this  Act  pro-
 vides  for  registration.  Why  this  sortof
 thing  should  happen  ?  I  request  the  hon,
 Minister  to  clarify  this  point.

 Section  9A  provides  for  Central  Council
 and  in  that  it  is  stated  that  non-members
 of  Central  Council  may  also  be  incluced.
 in  Committees,  It  is  not  stated  whether
 they  will  be  pharmacists  or  scientists  or
 anything  of  that  kind.  Some  persons
 may  be  there  who  are  not  at  all  connected
 with  pharmacy,  its  trade  or  profession  or
 business.  This  poitt  may  also  be  clari-
 fied.

 Certain  amendments  have  been  given
 Rotice  of  by  my  colleagues.  Mr.  Ramavatar
 Shastri  and  others,  to  Section  6.  The
 Provision  says  ‘President  ana  servants  of
 the  Council’.  You  should  say  ‘President
 and  employeesof  the  Council’.  This
 term,  Servart  is  repugnant.  You  can
 say,  employees.  That  would  be  better.

 MR.  CHAIRMAN:  What  is  impor-
 tant  is  not  the  word  ‘servant’  mentioned
 in  this  Bill.  The  question  remains  :  it
 depends  upon  whom  you  Serve.

 DR.  SARADISH  ROY:  In  conelusion,
 I  would  say  that  tlere  is  a  blanket  power
 given  uncer  the  Bill.  The  persons  who
 are  Not  qualified  are  allowed  to  register
 their  names.  Because  there  are  persons
 who  are  rot  qualified  diplomaholders,
 there  is  a  provision  so  that  these  persons
 also  may  be  got  registered.  There  is  a
 telk  :  that  those  who  have  registered  as
 pharmacists  are  going  to  be  absorbed.
 I  want  that  there  should  be  a  minimum
 training  given  to  them  so  that  they  can
 have  further  knowledge  to  do  their  job
 properly.

 There  is  a  provision  for  inspection  to
 which  Shri  Mishra  just  now  made  a  men-
 tion.  The  same  ministry  whict  piloted
 a  Bill  on  Food  Adulteration  have  made  a
 provision  in  that  Bill  which  was  later
 passed  by  both  Houses  of  Parliament.
 There  is  a  provision  in  it  that  in  case  of
 default  by  the  inspectors,  they  would  be
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 punished.  Such  a  provision  was  made
 in  that  Bill.  There  is  no  such  provision
 in  the  present  Bill.  Such  a  provision
 should  be  incluted  in  this  Bill  also.

 Everybody  knows  that  for  the  inspecting
 Staff  there  shoul!  be  a  proper  training
 to  do  theirjob.  The  Food  Adulteration
 Act  also  provided  for  the  purpose.  The
 inspectors  while  inspecting  will  do  so
 in  the  presefice  of  independent  witnesses
 whose  signatures  will  be  taken  when  the
 Samples  are  taken.  There  is  no  such
 provision  in  this  Bill.  So,  I  have  given
 an  amendment.  In  order  to  prevent
 any  possible  malpractige,  there  should  be
 a  certain  check  so  that  trey  maynot  do
 any  harm  to  the  people.  I  have  tabled
 my  amendments  one  of  which  says  that
 the  inspectors  should  inspect  in  the
 presence  of  independent  witnesses  whose
 Signatures  should  be  obtained  and  copies
 of  their  reports  should  be  given  to  them
 so  that  they  will  not  do  any  injustice
 and  thereby  the  corrupt  practices  prevail-
 ing  inour  country  may  be  eliminated.

 With  these  words,  I  conclude.

 शी  राजदेव  सिह  (जौनपुर)  :  हमारे
 सामने  फारमेसी  (एसेसमेंट)  बिल  है  उस  को
 सपोर्ट  करते  हुए,  उस  का  समर्थन  करते  हुए,  मैं
 यह  कहना  चाहता  हूं  कि  शमी  फार्मेसी  और
 फारमैसिस्ट  क्या  हैं,  इस  के  बारे  मे  बहुत  गलत-
 फहमी  है  में  दावे  के  साथ  कह  सकता  हूं  कि

 बहुत  से  लोगों  को  यह  पता  नहीं  है  कि  फार-
 मैरियट  क्‍या  होता  है  ।  मैं  श्राप  को  बताना
 चाहता  हुं  कि  एक  स्टेट  में  हैल्थ  के  एक  स्टेट
 मिनिस्टर  थे,  जिन  को  यह  मालूम  नहीं  था  कि
 फारमैसिस्ट  किसे  कहते  हैं।  वे  कम्पाउन्डर  को

 ही  फारमैसिस्ट  समझते  थे  कौर  बहुत  से  लोग
 दवा  बेचने  वालों  को  ही  फारमैसिस्ट  समझ
 लेते  हैं  a  तो  श्रमी  देश  में  फारमैसिस्ट  भौर
 फार्मेसी  क्या  है,  बहुत  कम  लोगों  को  पता  है  t
 यह  इस  क्लास  के  साथ  एक  ट्रेजडी  |
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 मैं  यह  बताना  चाहता  हूं  कि  यह  एक
 मैडिकल  परसोनेल  है,  मेरा  मतलब  फारमैसिस्ट
 से  है,  जोकि  डाक्टर  के  न  रहने  पर  उस  के  काम
 को  आधे रिटी  के  साथ  करता  है।  वह  दवाइयों
 को  भी  अच्छी  तरह  से  पहचानता  है।
 दो  साल  को  इंटेसिव  ट्रेनिंग  भी  खसको

 हुई  है।  कहने  का  मतलब  यह  है  कि  फार्मासिस्ट
 जो  हमारे  देश  में  हैं  उनके  वास्ते  कोई  प्रोमोशन
 के  एवेन्यू  नहीं  है।  जिन्दगी  भर  वह  फारमे-
 सिस्ट  ही  रहता  है  कौर  इसी  पद  से  वह  रिटायर
 भी  होता  है  |  सेंटर  की  तीन  मिनिस्ट्री  है
 जिन  में  ये  हैं,  एक  रेलवे  मिनिस्ट्री  है,  एक  डिफेंस
 है  शोर  तीसरी  हैल्थ  है।  स्टेट  गवर्नमेंट  मे
 भी  ये  हैं।  प्रति  अलग  इनके  एमालुमेंट्स  हैं
 और  कंडीशंड  श्राफ  सर्विस  हैं।  मैं  समझता  हूं
 कि  हमारी  कोशिश  यह  होनी  चाहिये  कि  ये.
 सब  हैल्थ  मिनिस्ट्री  के  अंडर  ्  जाए  बौर  इस
 मिनिस्ट्री  से  जो  रूल्स  एंड  रेग्युलेशंज़  बने  उन्हीं
 से  ये  सब  गवन॑  हो  और  ये  र्ल्ड  और  रेग्यूलेशन
 स्टेट  गवर्नेमेंट्स  में  जो  लोग  हैं  उन  पर  भी

 लागू  हों।

 लाखों  लोगों  की  दवा  दारु  और  इलाज
 ये  लोग  करते  हैं  ।  लाखों  लोगों  की  जिन्दगी

 इनके  हाथ  में  होती  है  1  भ्रापने  एक  फार्मेसी
 काउंसिल  बनाई  है  |  वह  ठीक  है।  उस  में

 यू०जी०  सी०से  एक  मैम्बर  लिया  जाएगा यूनियन
 टैरिटरीज़  से  भी  लिया  जाएगा।  प्रीत  मे  आपने

 यह  भी  कहा  है  कि  मैडीकल  काउंसिल  शराफ

 इंडिया  जो  हैं  वह  भी  एक  को  चुन  कर  यहां  भेजे-
 गी।  मेरा  कहना  यह  है  कि  मैडीकल  काउंसिल
 श्राफ  इंडिया  दूसरे  लोगों  की  आगे  निर्देशन  है

 दूसरी  ट्रेड  के  लोग  उस  में  हैं।  मैं  समझता  हूं
 कि  जिन  को  दस  साल  या  पंद्रह  साल  की  ट्रेनिंग
 हो,  जो  भी  श्राप  तय  करें  प्रखर  वही  इस  काउंसिल
 में  लाने  की  श्राप  व्यवस्था  करें  कौर  जामे  सिस्ट
 के  जरिये  से  ही  वे  जाएं  तो  ज्यादा  अच्छा

 होगा  शरीर  ज्यादा  अच्छी  सलाह  वे  दे  सकते  हैं।

 एक  नामली  की  ओर  मैं  आपका  ध्यान

 दिलाना  चाहता  हूं  ।  डाक्टरों  शरीर  नसों  का
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 जिन्दगी  में  एक  बार  रजिस्ट्रेशन  होता  है,
 उनको  हर  साल  रजिस्ट्रेशन  कराने  की  जरूरत

 नहीं  पड़ती  है  शौर  न  फीस  देने  की  जरुरत

 पड़ती  है  ।  फार्मेसिस्टूस  भी  उसी  क्लास  में
 आते  हैं,  मेडीकल  क्लास  से  कराते  हैं  7  इस  वास्ते
 उनको  हर  साल  रजिस्ट्रेशन  कराने  के  लिए

 मजबूर  क्यो  किया  जाएं  ?  में  चाहता  हूं  कि
 सैक्शन  3.4(i)  की  शोर  शाप  ध्यान  दे  और
 यह  जो  एनामली  है  उसको  खत्म  करने  की
 कोशिश  करें  ।

 जो  वर्मा  से,  सिलोन  से,  उगांडा  से  या

 बंगला  देश  से  आए  हैं  और  वहां  ये

 दवाइयों  का  काम  करते  थे,  उनके  रजिस्ट्रेशन
 के  बारे  में  यह  बिल  है।  हर  किसी  का

 रजिस्ट्रेशन  तो  श्राप  करेंगे  नहीं,  बहुत
 से  क्वेक्स  भी  होंगे,  जिन  का  रजिस्ट्रेशन
 आप  नहीं  करेंगे  10  कुछ  ऐसे  भी  हो  सकते  हैं
 जो  करा  लें  :  अब  क्‍या  सबूत  है  क्या  श्रायोस्टी
 है  कि  जिस  देश  से  वे  आए  हैं  वहां  वे  मेडीकल
 प्रोफेशन  थे  या  नहीं।  पीब  सबे  लिए  या  तो
 कोई  शाप  टेस्ट  यहां  प्रेस्क्राइब  कर  सकते  हैं
 कौर  जों  उसको  पास  करेउसका  श्राप  रजिस्ट्रेशन
 कर  दें  या  फिर  कोई  सर्टिफिकेट  वहां  से  के

 लाए  हो  किसी  प्रापर  मेडीकल  भ्राथान्टी  का
 जिस  के  आधार  पर  आप  उनका  रजिस्ट्रेशन
 प्र  सकते  हैं.

 श्री  दिनेश  भट्टाचार्य:  वहां  जो  पेशा
 करते  हैं  उसका  कोई  कागज़  उनके  पास  होगा  ?
 कैसे  ला  सकते  थे  t

 डा०  रानेन  सेन  :  देश  छोड़  कर  आ  गए
 कैसे  कागज़  ला  सकते  हैं।  सब  छोड़  कर  चले
 आए  हैं  ।

 श्री  राजदेव  सिह  :  मेडीकल  टैस्ट  यहां
 प्रेस्क्राइब  किण  जा  सकता  है  और  प्रासाद  सा
 ही  सकता  है  और  गागर  उसको  वे  पास  कर  लें
 तो  उनका  रजिस्ट्रेशन  हो  जाना  चाहिये  ।
 नगर  कुछ  भी  नहीं  रखेंगे  तो इसका  मतलब  यह
 होगा  कि  लोगों  की  ज़िंदगी  के  साथ  खिलवाड़
 करने  की  इजाज़त  श्राप  उनको दे  रहे  हैं  ।
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 बेघर  फूटी  डाक्टर  की  बात  यहां  हुई  है  t

 adore  फूटिड  डाक्टर  किन  को  श्राप  बनाएंगे  ?

 श्राप  कहते  हैं  कि  जो  प्राइमरी  स्कूल  का  टीम  र  है
 लेखपाल  &  ब्लाक  डिवेलपमेंट  में  लगे  हुए  लोग

 है  उन्हीं  को  एक  महीने  दो  महीने  की  ट्रेनिंग  दे
 कर  वेयर  फूटी  डाक्टर  बना  कार  गांवों  में
 भेजना  चाहते  हैं।  जब  इस  विचार  को  हम

 सुनते  हैं  तो  हमें  ऐसा  लगता  है  कि  गांव  के  लोगों
 की  जिन्दगी  आपको  बड़ी  सस्ती  मालूम  होती  है
 यह  दो  तीन  महीने  की  ट्रे  लीग  ल ेकर  क्या  काम
 कर  सकेंगे  जब  कि  प्राइमरी  स्कूल  बे  टीचर
 का  मेन  प्रोफेशन  पढ़ाना  है  लेखपाल  का  है  लेंड
 रिकार्ड  रखना  और  डेवलेपमेंट  के  कर्मचारियों
 का  चाहे  ग्राम  सेवक  हो  या  पं  चाहत  सेक्रेटरी

 दूसरा  काम  है।  जब  इन्हें  महीने  की  ट्रेनिंग
 दे  कर  बेयर  फुटिड  डाक्टर  बना  कर  के  लोगों
 की  जान  के  साथ  खिलवाड़  करना  है।
 वह  गलत  दवा  दे  सकते  हैं  ओर  लोग
 भर  सकते  हैं।  इसलिये  थोड़ा  सा
 श्रमेंडमंट  कर  के  लोगों  को  प्रॉपर  ट्रेनिंग
 दी  जाय  |  फार्मासिस्ट  की  ट्रेनिंग  दो  साल  की

 होती  है  बौर  कम  से  कम  इंटरमीडियट
 लड़कों  को  लेते  हैं  इन  की  ट्रेनिंग  इंटेसिव
 होती  है  तो  ज्यादा  से  ज्यादा  लोगो  को  भर्ती
 कर  के  और  उचित  ट्रेनिंग  दे  कर  इन्हें  देश  में
 फैला  दिया  जाय  ।  दवा  अगर  मिलती  है  तो
 अच्छी  मिले  ।  दवा  नहीं  मिलती  है  तो  आदमी
 10-15  दिन  जिन्दा  रह  सकता  है।  लेकिन
 गलत  दवा  से  तो  एक  दिन  भी  जिन्दा  रहना
 मुश्किल  होगा  7  तो  बजाय  गलत  दवा  के
 अच्छा  है  कि  दवा  न  दी  जाय  ।  इसलिये  मेरी
 राय  में  बेयर  फुटेड  के  नाम  से  जो  क्वेटा  बनाये
 जा  रहे  हैं  यह  गलत  है  फार्मासिस्ट  एक
 अच्छा  लिक  है  डाक्टर  और  जनता  के  बीच  में
 यह  दवा  को  भी  जानते  हैं  और  ट्रीटमेंट..  .  भी  कर
 सकते  हैं  ।  इसलिये  इम  कड़ी  को  मज़बूत
 बनाया  जाय  |

 इस  बिल  के  पास  होने  के  बाद  प्रोविजन

 यह  है  कि  स्टेट्स  डेट  फिक्स  करेंगी  कि  फलां
 फला  डेट  तक  रजिस्टर  करा  लें  ,  मगर  बहुत
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 [at  राजदेव  सिह]

 सी  स्टेट्स  डेड  फ़िक्स  नहीं  करती  हैं  तो  फोटो-
 भेटेकली  5  साल  के  बाद  सेक्शन  42  के  ग्रन्थों  त
 यह  ऐक्ट  अपने  आप  लागू  हो  जायगा  ।  हम
 कहते  हैं  कि  5  साल  का  पीरियड  बहुत  ज्यादा
 है  मगर  कोई  स्टेट  गवर्नमेंट  इस  तरह  की
 डेट  फिल्म  नहीं  करती  है  तो  साल  भर  का  वक्‍त
 रखना  चाहिये  1  नहीं  तो  5  सान  में  तो  बहुत
 से  लोगों  को  मार  डालेंगे।  इसलिये  5  साल  की
 जगह 1  साल  का  वक्‍त  रखा  जाय  |

 इन  शब्दों  के  साथ  में  प्रस्तुत  बिल  का
 समर्थन  करता  हूँ

 SHRI  8,  ष्  NAIK  (Kanara)  :  Sir,
 while  supporting  this  Bill,  I  would  like
 to  bring  out  one  point.  Whether  it  was
 for  the  National  Library  Board  or  for
 many  other  Boards  which  we!  ave  establish-
 edon  a  Pational  scale,  it  looks  as  though
 the  same  Set  of  people  keepon  repeating
 themselves  in  these  National  Boards,  The
 original  Bill,  which  is  an  old  Bill  of  1948,
 doesnot  seem  to  have  gone  through
 much  of  an  amendment  provided  for  a
 certain  set  of  people,  namely,  Director  of
 Health  Services,  the  Drug  Controller
 and  the  Director  of  Central  Drug  Labo-
 gatory  and  there  have  been  certain
 marginal  changes  in  reSpect  of  induction
 of  University  Grants  Commission.
 Though  I  fail  to  understand  how  the
 University  Grants  Commission  becomes
 selevant  except  that  it  is  a  substitution
 of  what  was  provided  for  in  the  inter-
 University  Board  previously,  how  do  the
 uNiversityes  become  relevant  to  a  Phar-
 macy  Act.  In  that  way,  University  is
 relevant  for  everything  under  the  sun,
 T  have  not  been  able  to  understand  that.
 I  hope  it  will  kindly  be  elucidated.
 Pharmacology  has  been  a  subject  for
 long  time  in  universities.  B.  Pharms
 have  been  produced  by  Banaras  Hindu
 University  for  at  least  three  or
 four  decades.  For  that  reason.  in  every
 board  of  national  importance,  if  the
 university  88  a  body  has  to  be  brought  in.
 what  are  the  positive  contributions  of
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 these  over-worked.  over  represefited
 bodies  ?  I  do  not  find  any  direct
 relevatice  though  we  may  agree  that  the
 university  does  have  a  major  part  to  play
 in  almost  ali  aSpects  of  our  national  life,

 MR,  CHAIRMAN  :  You  may  say  that
 @  representative  of  the  pharmacology
 department  may  be  there  not  the  univer-
 Sity  as  such.

 SHRI  B.V.  NAIK  :  The  depatrment  of
 pharmacology  has  a  represeMtative  in  the
 form  of  Drugs  Controller.

 There  has  been  for  quite  some  time
 Some  talk  about  taking  pharmacists  to  the
 uralareas.  The  Time  and  again  we  have
 been  told  that  either  by  a  process  of  com-
 pulsion  or  persuaSion  or  incentives  We
 must  create  a  Set-up  wherein  the  doctor
 goesto  the  village.  By  and  large  this
 has  remained  a  pious  hope  and  wish  by
 the  policy  framers  aS  well  as  the  planners
 in  our  country.  So  far  as  the  bare  foot
 doctor  coficept  iS  cofcerned,  we  were
 take  when  Shri  Dikshitji  was  Health
 Minister  that  we  might  enlist  the  ayurved
 practitioners  and  other  people  on  the
 fainge  of  the  meilical  science  or  medical
 profession  in  the  rural  interiors  and
 induct  them  as  bare  foot  doctors.  There
 are  also  homoeopaths,  naturopaths,  vaids,
 hakims,  etc..  and  not  the  least  part  of
 them,  the  quacks.  Every  ancient  household
 in  the  village  has  somebody  who  adminis-
 ters  some  drug  or  Some  medicine  for
 some  ailment  and  no  qualifications  are
 Needed  for  that.  At  that  time  we  were
 told  that  the  qualification  will  be  reduced
 to  matriculation  and  Indig  will  be  serviced
 by  a  large  number  of  bare  foot  doctors.
 I  think  it  has  become  a  non-starter.

 AN  HON.  MEMBER  ;  Non-sense!

 SHRI  B.V.  NAIK:  I  do  not  know
 whether  ‘non-sense’  is  parliamentary.
 A  bare  foot  doctor  in  my  humble  view
 would  not  be  a  non-sense,  but  there  is
 a  Sort  of  half-knowledge  from  which
 most  of  uS  suffer.  We  can,  therefore,



 ror  Pharmacy

 call  it  neither  sense  nor  non-sense  but
 half-sense.

 The  concept  of  phesmacists  came  in.
 as  far  aS  we  know.  because  the  doctor
 was  one  who  was  suppose  to  prescribe
 the  medicine  and  the  translation  of  the
 diagnosis  or  the  prescription  of  the  doctor
 has  been  left  tothe  pharmacists.  The
 pharmacist  does  the  dispensing  part  of
 it.  The  doctor  does  the  prescription
 partofit.  The  system  which  prevails  in
 some  of  the  affiuent  societies  is  that  the
 pharmacist  has  an  independent  standing
 ofhisown,  The  doctor  just  sits  with  his
 “stethoscope  and  if  he  is  nota  surgeon
 but  only  a  physician,  he  does  the  pres-
 cription  part  of  it.  Then  the  patient
 goes  to  the  pharmacist  who  dispenses
 the  prescription.  In  other  words.  it  is
 a  Specialisation.

 But  in  our  country  more  impotant  than
 the  Doctor  is,  what  we  call,  the  com-
 powrder  av  the  com»rounder  comes  from
 various  walks  of  life  and  he  goes  on  dis-
 pensing  or  supplying  the  meticines.
 The  only  thing  which  I  can  think  of  and
 which  will  work  aS  a  substitute  for  our
 harefoot  doctor  system  whereunder  in
 ar  Jer.  to  take  the  doctor  to  the  village
 we  have  not  been  even  partially  success-
 ful,  would  be  to,  give  out  a  Scheme  where
 under  our  compounder  or  pharmacist,
 as  was  indirectly  sugstet  by  Dr.  Ranen
 Sen,  coult  go  to  the  taluka  hea?  quarters
 an  The  should  be  im  a  position  to  function
 ‘us  areaof  operation  where  he  could
 Cispense  his  meticine  so  that  once  a
 Patient  comeS  from  aN  iNterior  village
 of  five  to  ten  miles  to  the  hea  {quartes
 where  he  resides.  he  ss  examined  and
 Subsequently  for  five  or  ten  days  the
 Patient  has  not  the  responsibility  of  walk-
 ig  the  distance  or  coming  over  to  a  city
 at  a  fabulous  cost  atid  the  local  pharmacist.
 the  rural  pharmacist  or  what  the  people
 Popularly  call.  compounder  of  a  rural
 arca  iS  able  to  carry  at  least  50  per  cent
 oF  the  burlen  ofour  Doctors.  As  an
 ternative  for  a  misway  compromise  of
 taking  the  doctors  to  the  village,  where

 iS  not  able  to  set  up  well.  where  the
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 economic  incentives  do  not  exist.  I
 think  this  would  be  a  solution.

 MR.  CHAIRMAN  :  You  suggest  that
 we  take  the  compounder  to  the  village.

 SHRI  B.V.  NAIK:  Yes  sir.,  That  is
 the  proposition  I  am  trying  to  suggest.
 because  a  doctor  who  has  gone  through
 Six  Or  Seven  years  Of  university  education
 has  changed  his  way  of  life  unless  he  is
 so  much  motivated  that  he  must  serve
 the  rural  poor.  In  practice.  this  has
 become  a  pious  wish.  We  train  him
 for  an  urban  elitist  life  and  then  we  ask
 him  to  go  and  set  up  an  ashram  or  a  dis-
 pensary  in  the  interior  where  he  is  ex-
 pected  to  educate  his  children  i  the
 village  school.  Let  ustake  our  phar-
 macist  to  the  villages.  It  is  only  here
 tat  we  find  thar  this  degreeof  B  Pharma
 is  not  universally  prescribed  for  our
 pharmacist.  Some  people  have  come  in
 this  profession  by  tratition,  some  by
 practice  and  asome  by  custom.  So.  itis
 s  sortof  mixed  bunch.  Ara  time  when
 we  are  having  uNemployment  on  such
 a  large  scale.  it  should  be  possible  for  us
 to  make  a  pharmacist  compulsorily  set  up
 his  business  in  the  interior.  Oneof  the
 prescribed  qualifications  fora  pharmacist
 is  a  Degree  in  Pharmacology,  and,
 therefore,  we  could  think  im  these
 terms.  I  have  not  the  figures  at  my
 command  to  know  what  our  educational
 potential  is  at  the  preScnt  juncture.

 Nowatays,  whenever  one  wants  to
 open  a  new  dispensary  it  45  a  fairly  a
 ‘difftcult  thing  I  hopethe  hon  Minister
 will  make  it  convenient  for  himself  to
 look  into  the  working  of  the  Directorate
 of  Drugsor  what  they  call.  Controller
 of  Drugs  at  the  State  level.  The  question
 of  dispensing  or  the  question  of  opening
 a  Mew  pharmaceutical  cnterprise  has
 become  very  difficult  because  of  certain
 constraints,  the  red-tape.  bureaucracy
 and  such  other  things  that  exist.  It  is
 Not  effective.  because  of  the  technicalities
 imvolved.  It  iseaSierto  mterfere  with
 or  to  putpressureon  the  Panchayati
 Ray  Administration;  bur  it  2S  very
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 difficult  to  put  pressure  on  the  drugs
 and  cosmetics  departments  at  the  State
 level.  These  points  may  kindly  be  looked
 into.

 Fourth.  I  would  suggest  that  in  respect
 of  the  Jarge  numberof  mass-consumed
 drugs.  we  can  make  use  of  the  existing
 system.  Why  shoul4  not  certain  incen-
 tives  be  given  to  the  rural  panchayats  and
 the  rural  service  cooperatives.  to  enable
 them  to  take  up  the  distribution  of  these
 materials.  so  that  when  you  push  the  com-
 pounders.  pharmacistsor  the  bare-foot
 doctors—Indian  brand—into  the  villages.
 you  also  have  the  trading  mechanism
 built  in

 With  these  suggestions.  I  support  the
 Bul.

 SHRI  K.  MAYATHEVAR  (Dindigul  :
 Although  I  support  the  bill.  I  want  to
 give  some  suggestions  to  the  hon.  Minister
 for  his  favourable  consideration.

 Who  is  the  actual  pharmacist  |  I  think
 that  one  woh  stu  lies  subjects  like  physics.
 chemistry,  biology,  anatomy  and  phy-
 Siology  is  a  pharmacist.  After  studying
 and  passing  in  all  these  subjects,  the
 stuient  has  to  undergo  training  and
 probation  for  two  years.  That  is  the
 second  stage  when  heis  entitle!  to  get
 a  diploma  in  pharmacy.  The  third  stage
 is  one  of  registration  asa  member  of  the
 profession  for  practising  as  a  pharmacist.
 Tamtoli  that  this  is  the  present  system;
 I  am  subject  to  correction.

 According  to  this  bill,  we  are  going  to
 allow  certain  persons  —who  are  working
 and  have  experience  for  a  certain  number
 of  years,  under  the  practitioners  or  under
 the  department—to  be  registered  as
 puarmacists.  I  would  say  that  by  doing
 tais.  we  are  playing  with  the  lives  of  the
 Indiat  public.  This  step  is  very  dan-
 ferous  t>  ticir  health  and  =  safety.  I
 would  ask  the  Minister  this.  Can  a
 person  whois  serving  under  a  doctor
 with  an  MBBS  qualification—may  be
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 even  for  more  than  25  years—become
 am  equal  to  the  real  doctor!  Can  a
 person  who  is  working  aS  a  Servant
 under  an  efgineering  graduate  become
 eligible  for  the  grant  of  a  Bachelor  of
 Engineering  degree  {  Similarly.  under
 the  lawyers  and  a‘lvocates.  certain
 clerks  are  working.  On  the  basis  of  his
 experience  as  a  clerk  with  the  lawyers
 No  a‘lvocate’s  clerk  can  become  entitled
 to,  orhave  permission  to  register  himself
 as  a  lawyer,  cither  by  the  Bar  Councils
 in  the  States  or  by  the  Council  at  the
 Supreme  Court.  I  am,  therefore,  not
 happy  to  see  these  persons,  working
 underthe  real,  qualifie!  ‘practitioners
 or  diploma-holders  being  alowed  to  be
 registerei  as  pharmacists.  It  is  a  very
 dangerous  thing.  The  consequences
 which  are  going  to  follow  sucha  step,
 will  be  unpleasant.

 The  next  point  is  about  the  real  and
 true  Pharmacists.  I  amtoli  that  they
 have  no  promotion  avenues  at  all.  Once
 they  enter  into  the  service  as  Pharmacists
 they  retire  as  Pharmasists.  Their  case
 is  just  like  Sub-Registrars  in  the  moffusi!
 area.  Theyenter  into  service  as  Sub-
 Registrars  but  retire  also  aS  Sub-
 Registrars  without  any  promotion.
 Therefore.  Tam  told  that  there  are  ne
 Promotion  chances  and  opportunities
 in  this  Department  also.  For  that.  we
 have  to  findout  ways  and  means  and
 devices  to  create  promotion  opportunities
 in  the  same  epartment.  I  am  also  toll
 that  they  hive  promotion  avenues  only
 in  the  line  of  Store-keepersand  Store
 Superintendents  after  passing  the  examaina-
 tion  of  the  department.  There  are  I-2
 per  cent  chances  of  promotion  among  the
 Pharmacists.  The  scope  of  promotion
 iS  very  remote.  As  far  aS  incentives  are
 concerned.  as  I  understand.  they  are  very
 much  less.

 As  far  aS  pharmacists.  doctors  and  50
 many  other  persons  are  concerned,
 who  sre  dealing  with  medicine  and
 pharmacy.  who  are  working  es  Govern-
 ment  employeesin  the  hospitals.  I  have
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 ome  across  ecrtain  instances  of  theft
 of  the  Government  medicines.  These
 persons  take  those  meticines  to  their
 houses,  use  them  in  clinicsand  also  sell
 them  at  some  profit.  These  persons
 should  be  arrested  and  dealt  with  by  the
 Government  under  the  emergency.
 Thisisthe  proper  time  for  checking  all
 these  things.

 As  faras  Pharmacists  are  concerned,
 aS  has  been  pointet  out  rightly  by  some
 of  my  friendshere.  they  are  diagnosing
 diseases  and  giving  prescriptions.  This
 isthe  work  of  a  doctor.  But  the  phar-
 macists  are  doing  a  viamedia  work
 betw22  adtoctor  and  a  compounder,
 aS  has  been  pointed  out  by  many  hon,

 embers.  Their  work  iS  more  res-
 ponsible  than  that  of  a  doctor  anda
 compourder.  Therefore.  such  risky  and
 responsible  work  shoull  not  be  en-
 trustel  to  the  non-diploma  holders
 who  are  going  to  be  getting  themselves
 registerel  as  diploma-holders  or  registerd
 practitioners.  This  work  should  be  en-
 trusted  to  those  whohave  gottheir  dip-
 plomas  on  the  basisof  regular  training.

 practice  and  experience.  Therefore,  I
 would  request  the  Minister  to  consider
 these  things  practically  from  the  point
 of  viewof  the  public  safety  and  public
 Security.

 With  these  words,  Iconclude  my
 speech.

 SHRI  CHAPALENDU  BHATTA-
 CHARYYIA  (Giridih)  :  Mr.  Chairman,
 Sir,  I  rise  to  support  this  Bill.  Itis  another
 attempt—and  we  have  been  seeing  so
 many  adhoc  attempts  at  regularising
 and  rationalising  our  medical  aid  arrange-
 ments  for  the  rural  population  who  are
 not  getting  medical  attention  properly.
 After  the  shortfalls  we  see,  this  Billis  go-

 ing  to  ake  effect  although  it  may  be
 passed  today  only  after  the  five
 years  ‘lmee.  What  would  be  the  popula-
 tion  »f  iis  country  then  ?  What  would
 be  the  number  of  medical  practitioners,
 Paarm  :sts,  dispensaries,  drug  stores,
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 herlth  centres,  hospitals  end  the  nursing
 homes  ?  The  crucial  question  is  what
 would  be  the  number  of  pharmacists  who
 would  be  requied  at  that  timeas  far  as
 that  projection  is  concerned,  I  do  not
 know  whether  that  has  been  worked  out.
 I  would  very  much  like  to  have  seen  that
 included  in  the  Statement  of  Objects  and
 Reasons.

 Now,  we  are  really  trying  to  take  two
 Contradictory  lines.  On  the  one  hend,
 we  want  to  downgrade  the  level  of  medical
 aid  to  the  countryside  in  the  form  of
 bare-foot  doctors  and,  on  the  other  hana,
 we  want  to  import  the  technique  of  acupun-
 ture  from  abroad  and,  at  the  same  time,
 we  want  to  increase  the  level  of  pharma-
 cists.  What  then  is  our  real  objective  ?
 Tentirely  agree  that  so  far,  the  quality  ard
 the  quantum  of  medical  aid  has  been,
 unfortunately,  confined  as  in  several
 sectors  of  our  econcmy  to  the  elitist  to  per
 cent  of  our  population,  mostly  residing  in
 towns  and  cities.  I  hed,  of  course,  three
 patients  from  my  constituency,  frcm  the
 Village,  who  went  through  the  open-
 heart  surgery  in  the  All  India  Institute  of
 Medical  scienccs  but  not  without  an
 effiort  on  my  part.

 The  second  point  which  I  would  like
 to  make  is  this,  It  is  true  that  a  degree
 of  specialisation  is  called  for.

 we  बढ़ता  गया  ज्यों  ज्यों  दवा  की  |

 It  is  becoming  very  complex.  Now,  acute
 malaria  cases  are  coming  up  daily  and  it
 has  become  rempant.  It  is  emerging  as
 a  Frankenstein  and  it  is  spreeding  all
 over  India.  Our  effort  to  control  malaria
 has  been  faulty,  feeble  and  not  adequate
 to  the  chajlenge  that  it  poses.  Very  soon,
 if  it  has  not  already,  it  will  go  out  of
 control  and  affect  the  workers  pro-
 ductivity  ~—No  longer  strikes  snd  Icckouts
 but  malaria—will  take  care  of  all  these
 Problems.
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 There  is  an  anomaly  ir  this  Bill.  As  has
 alrcady  been  pointed  out  by  previous
 speakers,  a  refugee  who  came  between
 3947  and  ‘1957,  and  who  was  accepted  as
 such  by  the  Government  of  India  for  the
 purpose  of  loans  and  rehabilitation  has
 not  been  given  thesame  consideration
 in  this  Bill.  There  is  a  gap,  as  it  were,
 between  3947  and  ‘1957  .  That  anomaly
 should  be  removed.  I  think,  there  should
 be  no  difficulty  about  it.

 Itis  true  that  we  have  gone  very  far  from
 the  age  of  mixtures  and  ointments.  We
 would  certainly  like  to  increase  the  effici-
 ency  of  pharmacists,  improve  the  level  of
 their  understanding  and  comprehens.
 But  they  need  not  always  have  to  go
 through  the  mill  of  two-year  or  three-year
 or  five-year  degree  courses.  Any  int  Ili-
 gent  young  man  with  five  years  experience
 under  the  careful  guidance  of  a  doctor  can
 csrtainly  launch  hiself  as  a  good  enough
 and  effective  pharmacist.

 Now,  the  question  is  about  the  quantum
 and  quility  of  medical  aid  inythe  villages.
 Apart  from  bare-foot  doctors,  there  are
 homo:opaths,  ayurved,  unanis  and  the
 local  village-——I  will  not  call  them  witch-
 doctors—doctors  retailing  all  the  herbal
 medicines.  They  are  filling  the  gap  somehow.
 There  was  a  suggstion  about  using  the
 retail  petrol  outlets  to  be  used  as  outlets
 for  the  medicines  also  very  soon,  if  our
 Programme  for  development  makes
 headway,  as  we  hope  and,  believe  me,  it
 would  make  headway,  in  the  coming  years
 every  petrol  pump  will  also  have  motels
 and  other  facilities  attached  to  it,

 Certainly  we  can  place  pharmacists,
 drug  stores  and  pharmacies  there  to  serve
 people  who  are  on  the  highways,  and  they
 can  branch  out  into  the  villages  also.
 This  idea  or  concept  of  using  the  retail
 outlets  for  petrolevrm  predvcts  for  dir-
 -ensing  medicine  is  98  good  one  and
 should  be  given  effect  to.
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 The  central  point  is  about  the  opening
 of  aregister.  It  is  good  as  far  as  it  goes:

 “After  section  r§  of  the  principal
 Act,  the  following  sections  shall  be
 inserted,  namely  te

 5A.  re)  The  Central  Council  shall
 cause  to  be  maintained  in  the  Prese-
 tibed  manner  8  register  of  pharmacists
 to  be  known  as  the  Central  Register,
 which  shall  contain  the  nemes  of  all
 prsons  for  the  time  being  entered
 in  the  regiter  for  a  state”.

 we  welcome  it  ;  it  wil  help  in  some  way
 in  rationalising  the  arrenge  mcrt.

 Then  comes  the  questicn  :tcut  the
 Central  Council.  Representation  of  pher-
 macists  on  the  Council  isa  must.  They
 must  be  enabled  to  project  their  grieve-
 neces  before  the  Central  Council  so  that
 the  Central  Council  may  be  enabled  to
 draw  up  a  meaningful  scheme  of  guidance
 to  insulate  them  against  Inspectors  who
 may  abuse  their  office.  I  know  from  my
 experience  what  the  pharmacists  have  to
 go  through  under  the  Drug  Inspectors.
 If  inspection  is  necessary,  misuse  of
 their  powers  is  also  a  fact  of  life  and  that
 misuse  should  be  controlled.  How  to  do
 it  isan  administrative  decision  erd  Jlcave
 it  to  the  Minister  to  formulate  measurcs.

 श्री  रामावतार  शास्त्री  (पटना)  :
 सभापति  महोदय,  फार्मेसी  (संशोधन)
 विधेयक  पर  यहां  विस्तार  के  साथ  हमारे
 माननीय  डाक्टर  सदस्य  बोल  चुके  हैं  ।  हम
 लोग  तो  लैमेन  हैं,  डाक्टरी-पेशा  नहीं  जानते,

 इसलिए  उस  नुक्ते  से  हम  नहीं  बना  सकते,
 लेकि।  आम  जनता  के  नुक्ते  से  हम  एकाध
 बात  कहना  चाहते  हैं  ।

 सब  से  पहली  बात  तो  मैं  यह  कहना  च।हता

 हूं  कि  जो  फारमैसिस्ट  रजिस्टर  होंगे  या  हैं,
 उन  की  संख्या  क्‍या  है,  यह  डाक्टर  सर दीश  राय
 भाप  के  सामने  बना  चले  हैं।  उन  की  संख्या

 बहुत  कम  है।  उनका  रजिस्ट्रेशन होना  चाहिए,
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 उन  की  ट्रेनिंग  होनी  चाहिए  यह  बहुत  अच्छी

 बात  है  लेकिन  जिस  तरफ  मैं  आप  का  ध्यान

 खीचना  चाहता  हूं  वह  है  गांवो  में  चिकित्सा  की

 व्यवस्था  |  जैसी  दयनीय  स्थिति  वहां  पर  है,

 वह  आप  को  मालूम  ही  है।  आप  जानते  हैं  कि

 हमारा  सम्पूर्ण  देश  श्राम  तौर  से  गावों  में

 फैला  हुला  ह ैऔर  बहुत  )  गरीब  है।  तमाम

 जगहों  पर  डाक्टर  नहीं  जा  सकते  हैं  ग्रोवर  बहुत
 सारे  डाक्टर  शहरों  की  तड़क-भड़क  को  छोड़

 कर  देहातों  में  जाना  पसन्द  नहीं  करते  हैं  ।

 शहरो  में  जो  उन्हें  सुख-सुविधा  मिलती  है  वैसी

 देहातों  में  प्राप्त  नहीं  होती  है  और  वहुत  दिनों

 तक  नहीं  होगी  कौर  जो  स्थिति  हमारे  देश  की

 है  ऐसी  स्थिति  में  5  लाख  से  ज्यादा  गांवों

 में  फैली  गरीब  जनता  दवा-दारु  के  बगैर

 चिकित्सा  के  बगैर  कीड़े-मकोड़ों  की  तरह  मरती

 रहेगी  ।  क्‍या  उन  की  चिकित्सा  का  भी  ठीक

 बन्दोबस्त  निकट  भविष्य  में  हो  सकेगा  मैं

 इसी  नुक्ते-निगाह  से  यह  कहना  चाहता
 ह  कि  डाक्टर  अगर  आप  नहीं  भेज

 सकते,  यों  तो  हर  गांव  में  डाक्टर

 भेजे  जाने  चाहिएं  तो  वहाँ  आप  फार-

 मैरियट  ही  भेड़िये  देहातों  का  हमारा  यह

 अनुभव  है  कि  अगर  श्राप  वहां  डाक्टर  भेजते

 भी  हैं  फैमिली  प्लानिंग  के  नाम  पर  डाक्टर

 ते  हैं  और  दूसरी  बीमारियों  के  डाक्टर

 ते  हैं  वे  गावों  में  नहीं  जाते  |  प्रखण्ड  क

 गे  मुख्यालय  है  वहीं  से  वे  लौट  जाते  हैं।  य

 मेरा  अनुभव  है  ।

 4

 एक् राध  प्रखण्ड  समिति  की  बठक  शामिल

 होने  का  मुझे  अवसर  मिला  है।  उप  बैठक  में

 फैमिली  प्लानिंग  को  एक  डाक्टर  से  जब  मैंने

 यह  कहा  कि  आप  गांवों  में  क्‍यों  नहीं  जातीं

 तो  वह  फूल  फूट  कर  रोने  लगीं।  सभापति  जी,
 मैं  महिलाओं  की  शिकायत  नहीं  कर  रहा  हूं  ।

 मेरे  कहने  का  तात्पर्य  यही  है  कि  डाक्टर  देहातों
 हीं  जाते  हैं  ।  जब  डाक्टर  गांवों  में  नहीं

 जाते  हैं  तो  कप  से  कम  आप  फार्मेस्तिस्टस  को

 ही  वहां  भेज  दें  ।  उनको  भी  काम  करते  करते

 डाक्टर  की  तरह  की  ही  जानकारी  हो  जाती  है  ।

 कभी  कभी  े  प्रेसनिप्शंस  भी  लिख  देते  हैं  ।
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 सभापति  महोदय  (श्री  बसंत  सा  )  :

 विम  क्रीम  |

 श्री  रामावतार  श्ञास्त्री  वे  नीम  हकीम'

 नहीं  होते  ।  मात  लीजिए  देहातों  में  कौलेरा

 हो  गया  है,  मलेरिया  हो  गयी  है,  डीसेंटरी  की

 बीमारी  हो  गयी  है,  डायरिया  हो  गया  है  तो

 इस  तरह  की  जो  बीमारियां  होती  हैं  उसकी

 ग्रा सानी  के  साथ  वे  चिकित्सा  कर  सकते

 मैं  तो  ऐसे  इलाके  से  आता  हूं  जहां  बहुत
 बाढ़  ती  हैं  -  ग्रुप  देख  रहे  है  कि  पटना  को

 बाढ़  से  बचाने  के  लिए  बांध  बताया  जा  रहा  है  ।

 बाढ  के  दिनों  में  किसी  डाक्टर  के  न  होने  या

 किसी  मेडिकल  सेन्टर  के  न  होने  की  वजह  से

 गांव  वालों  को  बड़ी  कठिनाई  होती  है।  अगर  आप

 उत  गांवों  में  फार्म  सिस्टम  ही  पहुंचा  दें  तो

 भी  उनकी  काफी  मदद  हो  सकती  है।  अगर

 संभव  हो  सके  तो  इन  फामसिस्टस  को  बैंक  से

 सहायता  दिलवा  दें  ताकि  वे  गांवों  में  जाकर  बैठ

 जाय  |  इससे  बरसात  के  दिलों  में  गांवों  में  जो

 कालरा  की  बीमारी  हो  जाती  है,  लोगों  को

 सांप  काट  लेता  हैं  उसकी  रक्षा  हो  सकती  है।

 ऐसे  मरीजों  को  शहर  लाते  लाते  तो  उनके

 प्राण  पखेव  उच्च  जाते  हैं  ।  बरसात  के  दिनों

 में  न  तो  मरीज  शहर  पहुंच  सकता  है  और  न

 डाक्टर  ही  देहात  में  पहुंच  सकता  है।  जरगर  उन

 इलाकों  में  फर्मेमिस्टस्‌  बिठा  दें  जो  कि  रजिस्टर

 फिरने  पट्टी  हों  तो  गांव  वालों  की  बहुत  सेवा

 हो  सकती  है।  इस  तरफ  आपका  ध्यान  खींच

 कर  मैं  अपने  संशोधन  पर  भी  कुछ  कहना  चाहता

 2}

 सन्दल  काक सिल  के  जो  ग्रा पके  अधिक  री

 या  करे  चारी  होगे  इनके  सम्बन्ध  में  मेरा  संशोधन

 है।  आय  इनके  लिए  प्प्रफ  भर  और  सेंट्स'  का

 इस्तेमाल  कर  रहे  हैं  |  मैं  जानना  चाहता  2
 फि  इस  भरवेंद्स  घान्द  का  औचित्य  क्‍या  है  ।

 हमारे  यहां  से  अग्रेंजी  चले  गये  लेकिन  ग्ग्रेजियत

 कमी  भी  बरकरार  है।  सी  जमाने  में  पोस

 मोस्ट  ओबिडियेट  सरखटस  लिखा  जाता  था

 जिसको  आपने  विदा  कर  दिया  ।  इसकी  जगह
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 आजकल  आप  भविष्य'  या  आपका'  लिखते
 हैं  |  मेरी  समझ  में  नहीं  राया  कि  'सर्वोच्च'
 शब्द  से  आपको  इतनी  मोहब्बत  क्‍यों  है,  क्‍यों
 नहीं  इसकी  जगह  श्राप  एम्प्लाईज  लिखते  हैं
 यह  पुरानी  लेगे सी  जो  दिमाग  में  है  इसरो
 ग्राहको  त्यागना  चाहिये  ।  ऐसा  करके  आप
 कोई  बुनियादी  परिवर्तन  नहीं  कर  रहे  हैं  ।
 इसके  लिए  आपको  कैबिनेट  में  एप्रवल  के
 लिए  नहीं  जाना  पड़ेगा।  सर्वेक्षण  की  जगह
 एम्प्लायर  रखने  में  आपको  कोई  एतराज़  नहीं

 होना  चाहिए  ।  ऐसा  आपने  नहीं  किया  तो
 इसका  बड़ा  बुरा  असर  होगा  |  ऐसा  लगता  है
 कि  हमारे  अधिकारी  जिन्होंने  इस  विल  क

 ड्रा फू:  किया  है  उन  के  दिमाग  में  भी  वह
 पुरानी  भावना  थी।  आप  तो  जानते  ही  हैं  कि
 दिल्‍ली  में  एक  घरेल  कर्मचारी  संघ  वना

 हुआ  हैं  ।  घरों  में  जिन  घर्वेन्टस  को  हम  लोग
 रखते  हैं,  जो  घरों  में  काम  करते  हैं  उनको
 नौकर  शब्द  से  पुकारता  में  समझता  हूं  कि

 हिकारत  का  सूचक  है  |  आप  उनको  सेवक  कह
 सकते  हैं,  कमेंचारी  कह  सकते  हैं,  श्राप  यह

 एम्प्लायी  शब्द  का  प्रयोग  कर  सकते  है,  सेवक

 कह  सकते  है,  कर्मचारी  कह  सकती  हैं  ।  ऐसा
 कह  कर झ्राप  सर्वेक्षण  कहते  हैं  इससे  मैं  समझता

 हूं  कि  समाजवादी  व्यवस्था  की  रचना  की  जो

 बात  हम  करते  हैं  और  जो  भावना  उसके  पीछे

 है,  उसके  भी  विपरीत  यह  चीज  जाती  है,  जत-

 तांत्रिक  विचारधारा  के  भी  विपरीत  जाती  है  ।

 इस  वास्ते  सर्वेक्षण  सा  नौकर  नहीं  हम  को  कहना

 चाहिये।  चौथा  संशोधन  मेरा  यही  है  कि  जह

 आपने  सवाल  या  सवन्टस  लिखा  हुमा हू  इसकी

 जगह  आप  एम्प्लायी  या  एम्प्लायीज  कर  दें  ।

 पेज  तीन  पर  आपने  रिस्युतरेशन  एंड

 एलाउंसिस  की  चर्चा  की  है  यहां  मैंने  कहा

 है  एंड  अदर  बत फि टप  |  अदर  वैनिफिटस  भी

 आप  देंगे  इस  वास्ते  उसको  भी  आप  लिख  दें

 ताकि  आपके  अधिकारियों  को  यह  स्पष्ट  ह

 जाए  कि  एम्प्लायीज्ञ  को  भी  बैनिफिट्स  मिलते

 बाल  हैं  और  एम्प्लायर  को  भी  पता  रहे  कि

 MAY  24,  976
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 हमे  क्‍या  क्या  वै भि फिट  और  सहूलतें  मिलने
 वाली  हैं  ।

 पृष्ठ  चार  पर  5  (ए)  की  जो  उपधारा
 दी  है  उसमें  आपने  एज  सूत  एज  में  बी  रखा  है
 रब  इसका  मतलब  दो  दिन  भी  हो  सकता  है,  चार
 दित  भी  हो  सकता  है,  दो  महीने  भी  हो  सकता
 है,  चार  महीने  भी  हो  सकता  है।  मैंने  संशोधन
 दिया  है  “As  soon  as  may  be”?  के  बजाय
 “within  a  month”,  कर  दिया  जाए  |

 अ्रापकों  स्पेसिफिक  कर  देता  चाहिये  कि  इस
 अवधि  मै  इत  लोगों  को  आपके  पास  रजिस्टर
 ग्र वश्य  भेज  देना  चाहिये  ।

 सजा  के  बारे  में  भी  मेरा  एक  संशोधन  है  ।

 पृष्ठ  6  पर  धारा  i6  की  उपधारा  3  को
 श्राप  देखें  |  यहां  आपने  कहा  हैं  :

 Shall  be  punishable  with  im-
 prisonment  for  a  term  which  may
 extend  to  six  months,  or  with  fine  not
 exceeding  one  thousand  rupees, or  with  both”.

 मेरा  इसके  बारे  में  स्पष्ट  निवेदन  यह  है  कि
 आप  सजा  छः  महीने  तक  रखें।  ऐसा  आपने

 नहीं  किया  तो  यही  होगा  कि  फाइन  ले  कर  उनको

 छोड़  दिया  ज।एगा  ।  हो  सकता  है  कि  उनका

 जुर्म  ज्यादा  हो और  5त्तसे  अगर  फाइन  ले
 कर  छोड़  दिया  गया  तो  ठीक  नहीं  होगा  |  नगर
 साप  यह  आपकी  ड्राइंग  मजिस्ट्रेट  को  देंगे  तो

 थोड़ी  सी  सभा  करके  उसको  छोड़  देगा  ।

 हमारे  न्यायालयों  की  जो  प्रवृति  है,  जो  तरह  तरह
 की  बातें  होती  हैँ  उससे  तो  आप  परिचित  ह्

 हैं  ।  इसलिए  मैंने  कहा  है  :

 Omit  ‘Or  with  fine  not  exceeding
 one  thousand  rupees,  or  with  both”

 केवल  छः  महीने  की  सजा  का  प्रावधान  रखिये

 ताकि  अगर  कोई  जुर्म  करने  का  इरादा  रखता

 हो  तो  उसे  डर  लगे  कि  मुझे  छ:  महीने  की  जेल

 की  सजा  भुगतनी  पड़ेगी,  छः  महीने  तक  जेल

 की  खिचड़ी  खानी  पड़ेगी  इस  वास्ते  वह  जुर्म
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 करने  से  डरे।  जुर्माना  तो  वह  आसानी  से  दे
 सकता  है  ।  इस  ग्राह्य  का  मेरा  जो  संशोधन
 है  में  ग्राम  करता  हूं  कि  इस को  आप  स्वीकार
 कर  लेंगे  -  सथ  हो  जहां  ग्रा यने  सर्वेक्षण  का  जिक्र
 किया  है  5  से  मे  ३रवानी  करके  ग्रुप  जरूर  निकाल

 ~
 द  और  उसकी  जगह  एम्प्लायी  रख  दें  |

 श्री  मूलचन्द  डागा  (पाली)  :  मैं  इस
 बिल  का  स्वागत  करता  हूं।  श्री  रानेत  सेन
 ने  एक  बात  मुझे  बताई  है  जिस  को  कहता  वह

 भूल  गए  थे  |

 सभापति  महोदय  :आ्रापके  वर  बिल  पूरा
 नहीं  हो  सकता  हैं  ।

 श्री  मूलचन्द  डागा  :  आपकी  कृपा  है  ।
 मैं  आज  इस  बिल  को  पढ़  कर  नहीं  आया  था।

 लेकिन  में  एक  वात  कहना  चाहता  हूं  लंका

 से,  बंगला  देश  से  तथा  दूसरे  देशों  से  काफी

 कैमिस्ट  और  दूसरे  इस  काम  को  करने  वाले  लोग

 आए  हैं।  यहां  पर  हायर  सेकेंडरी  पास

 करने  फे  बाद  हमारे  विद्यार्थी  तीन  साल  का
 x

 इसका  कोसे  लेते  हैं,  ट्रेनिंग  लेते  हैं  कौर  लेने
 करे  बाद  आप  उन  को  रजिस्टर  करते  हैं  ।

 लेकिन  जो  बाहर  से  आते  हैं  उत  की  क्या  कोई
 परीक्षा  होती  है  या  ऐसे  ही  रजिस्ट्रेशन  कर  देते

 =?  क्या  क्राईटरिया  है  आप  को  पास  यह  मैं

 जानना  चाहता  हूं  ?  आज  हम  गांव  गांव  के

 ग्रन्थ  गरीबों  के  इलाज  की  व्यवस्था  नहीं  कर

 पाये  हैं।  शास्त्री  जी  ने  ठीक  ही  कहा
 कि  गांवों  में  गरीब  लोगों  के  इलाज  का

 माकूल  इंतजाम  हम  अभी  तक  नहीं
 कर  पाय  हैं  ।  इसलिये  गांवों  में  कई

 लोग  जो  कम्पाउन्डर्त  हैं,  या  इस  तरह
 के  काम  में  लगे  हुए  हैं  और  जो  बिल्कुल  पढ़े
 लिखे  नहीं  है,  उत  से  कई  बार  केसेज  विगड  जाते

 हैं,  ऐसे  लोगों  फे  बारे  में  आप  क्या  करने  जा

 रहे  हैं  i  ग्रुप  यह  बताइये  fe  रजिस्ट्रेशन  करने

 के  पहले  क्या  क्व्रानिजिकेशन्स  होंगी  ?  कपा

 उन  का  कोई  ऐउज्रासिशत  होगा  ?  जिन

 लोगों  ने  करे  विंग  प्राप्त  की  है  और  डिप्लोमा  लिया

 झर  डिप्लोमा  मिलने  के  वाद  वह  तो  वंचित  हो
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 जायेंगे  और  जो  बाहर  से  आये  हैं  उत
 को  इस  का  लाभ  मिलेगा,  वह  वात  मेरी
 समझ  में  नहीं  पायी,  जरा  इस  को

 बताइये  ।  आप  जिस  को  फार्मासिस्ट
 बताता  चाहते  हैं  उन  के  लिये  आप  के

 पास  इस  बिल  में  क्‍या  क्राइटेरिया  होगा,  यह

 मुझे  नहीं  मालूम  |  किस  आधार  पर  आप

 उन्हें  रजिस्टर  करेंगे?  पढ़ले  हम  ने  देखा  कि

 कई  लोग  एम०  पी०  और  एम०  एल०  एट
 से  सर्टिफिकेट  ले  कर  रजिस्टर  करा  लेते  थ
 इस  तरह  फे  वहुत  से  बैकवर्ड  गांवों  में  फ़ारमा-
 सिस्टम  47  कर  बैठ  गये  ।  इन  के  बारे  में  आप
 क्या  करेंगे?  अभी  तक  देश  माँ  ऐसे  लोगों  के
 बारे  में  कोई  कानून  नहीं  है।  इसलिये  मेरी  मांग

 है  कि  आप  कोई  क्राइटीरिया  अलापें  ।

 सभापति  महोदय  :  और  ऐसे  लोग  भी

 हैं  जो  भभूति  निकाल  कर  लोगों  को  अच्छा

 कर  देते  हैं,  ऐसे  लोगों  के  लिये  कपा  किया  जाय  ?

 श्री  मूलचन्द  डागा  :  मैं  ऐसे  लोगों  में
 विश्वास  नहीं  करता  हूं  -  ara  का  ग्र कोला
 क्षेत्र  काफ़ी  बैक्‍त्रय  है,  वहां  इस  तरह  की  बातों
 में  लोग  विश्वास  करते  होंगे  ।  लेकिन  मेरे  यहां
 ऐसा  नहीं  है  ।

 इसलिये  मैं  मंत्री  जी  से  यही  जानना  चाहता

 हूं  कि  क्‍या  क्राइटीरिया  रखेंगे  बप  मझे

 यही  निवेदन  करता  था  ।

 THE  MINISTER  OF  STATES  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING  (CHOWDHURY
 RAM  SEWAK):  I  am  thankful  to  the  hon.
 Members  who  have  participated  in  the
 discussion  on  the  Pharmacy  Amendment
 Bill  brought  forward  by  the  Government.
 Many  important  suggestions  have  been
 made  by  Dr.  Ranen  Sen,  Dr.  Saradish
 Roy,  Mr.  Bhattacharyya  and  other  hon.
 Members  of  this  House.

 Much  stress  has  been  made  particularly
 on  one  section  by  Dr.  Ranen  Sen,  Dr.
 Saradish  Roy,  Mr.  Bhattacharyya  and  also
 other  Members.  That  is  with  regard  to
 Section  32(A)  which  contains  the  pro-
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 visions  for  registration,  amongst  others,
 of  displaced  persors.  Explanation  @  to
 that  section  has  defined  a  ‘displaced  person’
 to  be  ‘a  person  who  on  account  of  the  setting
 up  of  the  Dominions  of  India  end  Pakistan
 or  on  account  of  civil  disturbances  or  fear
 of  such  disturbances  in  any  area  now
 forming  part  of  Pakistan  has  soor  after
 the  rst  day  of  March  7947  left  or  has  been
 displaced  from  his  place  of  residence  in
 such  area  and  who  has  since  then  been
 residing  in  India.’  In  view  of  the  restricted
 mature  of  the  said  definition,  any  prtson
 who  has  been  displaced  from  the  territories
 now  in  Bangla  Desh  will  not  get  the  ad-
 vantage  of  the  special  provisions  of  Section
 32(A).  Consequently,  a  new  provision  viz.,
 32(B)  is  proposed  to  be  inserted  in  the  Act

 to  confer  spscial  rights  for  registration  of
 persons  who  have  been  displaced  from  Ban-
 gia  Desh  on  account  of  civil  dis  turbances
 or  on  accaunt  of  fear  of  such  disturbances.

 The  proposed  new  section  does  not,  in
 any,  prejudicially  affect  the  existing  pro-
 vision  nor  does  it  take  away  the  right  of
 any  Person  who  is  otherwise  entitled  to  be
 registred  under  the  Act.  The  definition  of
 sDispliced  Person,  the  date-r4th  April  7957
 no  special  significance.  The  date  was  adopt
 from  the  definition  as  given  in  the
 Dentists  Act.

 The  Member,  however.  pointed
 out  that  those  are  a  large  number  of
 from  Bangla  Desh  area  who  have  migrated
 after  7947  but  before  April  3957  and  who
 may  need  registration  as  pharmacists.  The
 Government  will  have  a  look  into  this  and
 if  neczssary  will  come  forward  with  neces-
 sary  amendments  in  future.

 DR.  RANEN  SEN:  Not  only  from
 Bangla  Desh  but  from  West  Pakistan  also.

 CHOWDHURY  RAM  SEWAK:  We
 ‘will  consider.

 Regarding  other  suggestions  made  by
 -the  hon.  Members,  I  would  like  to  say  a
 few  words.  Shri  V.  B.  Naik  and  Shri
 Jayannath  Mishra  have  pointed  out  certain
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 wider  representation  on  the  Pharmacy
 Council  of  India  by  providirg  for  the  in-
 clusion  in  that  Council  of  the  representa-
 tives  of  the  Union  Territories  as  also  the
 University  Grants  Commission  and  All
 India  Council  for  Technical  Education.

 A  high  degree  of  specialisation  is  taking
 place  in  various  branches  of  pharmacy.
 It  is  ,therefore,  necessary  to  induct  spe-
 cialists  as  amembers  of  the  committers  of
 the  Pharmacy  Council  of  India.  The  Bill,
 therefore,  seeks  to  empower  the  Pharmacy
 Council  of  India  to  co-ort  non-members
 specialists  as  members  of  its  committees.

 As  regards  the  accounts  of  the  Com-
 mittee,  the  Pharmacy  Council  of  India  or
 at  present  audited  by  the  private  auditors.
 The  Bill  seeks  to  provide  that  the  audit
 of  the  accounts  of  the  Pharmacy  Council
 of  India  shal!  be  made  by  the  Comptroller
 and  Auditor  General  of  India  or  any
 person  authorised  by  him.

 Certain  amcndmrnts  have  been  sub-
 mitted  by  the  hon.  Mcmbers.  Shri  B.  V.
 Naik  has  made  ccrtain  suggestions.  The
 effect  of  his  am:ndment  swould  be  that
 apart  from  the  Central  Register,  the  Central
 Council  should  maintain  a  confidential
 list  of  pharmacists  indulging  in  unfair
 practices  and  trade.

 We  are  in  complete  agreement  with  the
 objective  of  the  mover  of  the  amendment.
 namely,  to  eradicate  unfair  practices  ard
 to  confer  special  rights  for  registration  of
 p2rsons  who  have  becn  displaced  from
 Bangla  D  sh  on  account  of  civil  distur-
 bances  or  on  account  of  frar  of  such  dis-
 turbanccs.  Tine  proposed  new  section  docs
 npt,  in  any  way,  prejudicially  affect  the
 existing  provision  nor  docs  it  take  away
 provision  nor  does  it  take  away

 the  right  of  any  p-rson  who  is  otherwise
 entitled  to  be  registered  under  the  Act.
 The  definition  of  ‘Displaced  Persons’,  the
 date—r4th  April,  957  las  no  special  signi-
 flcance.  The  date  was  adopted  from  the
 definition  given  in  the  Dintists  Act.

 The  Member,  howcvr,  pointed  out
 that  there  are  a  large  numbcr  of  persons
 from  Bangla  Desh  area  who  have  migractd
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 trade  in  the  line.  But  the  method  suggested
 would  not  serve  the  purpose  and  would  not
 also  bs  frasible  for  the  following  reasons:

 The  Central  Register  is  a  public  docu-
 ment  and  that  cannot  be  @  confidential
 register.

 It  may  be  possible  to  keep  separately  a
 confidential  list  of  persons  who  are  reported
 to  be  indulging  in  dishonest  practices.
 But  it  cannot  be  statutorily  done.  Further
 the  main  Act,  Section  36,  provides  for  the
 removal  of  the  namés  of  pharmacists  from
 the  register  under  certain  circumstances,
 including  conviction  by  a  court.

 Regarding  qualified  persons  to  be  en-
 gaged  in  the  profession,  in  West  Bengal,
 there  are  three  institutions,  givir  g  courses
 in  Pharmacy.  You  have  one  Degree  Course
 at  Jadavpur  University  and  two  Diploma
 courses  at  Jalpaiguri  and  Kalyani.  In  the
 whole  of  the  country  there  are  5x  ins-
 titutions  which  are  imparting  Diploma
 courses  and  about  2722  qualified  persor.s
 are  coming  out  from  these  institutions  every
 year.

 Besides  these,  as  regards  Degree
 Courses,  there  are  23  institutions  in  the
 country  and  774  p-rsons  are  coming  out
 of  th:se  institutions  every  year.

 So,  the  qualified  p:rsons  are  multiplying
 every  year.  Wefhave  to  arrange  for  their
 employment.  If  they  arc  not  taken  in
 service  or  if  they  don’t  get  employment
 there  will  be  a  great  hue  and  cry.  And  if
 quilified  persons  are  available  in  the  coun-
 try,  I  do  not  think  that  we  should  allow
 unqualified  persons.  The  Government  had
 fixed  a  certain  date  and  we  have  enrolled
 them  since  1973.  Near  about  70,000  or
 80,000  persons  have  registered  themselves.

 Dr.  Saradish  Roy  mentioned  the  point
 Tegarding  persons  approved  to  dispense
 Medicines.  These  persons  could  not  earlier
 be  registered,  In  the  amending  Bill  now
 it  is  proposed  to  permit  registration  of
 Persons  who  have  been  approved.  Since
 Ist  January,  1970,  the  approval  of  persons
 other  than  registered  pharmacists  has  been
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 stopped.  The  net  result  of  the  amending
 Bill  would  be  that  in  future  only  these  re-
 gistered  pharmacists”  would  be  dispunsir g
 medicines,

 Mr.  Sokhi  made  certain  suggestions
 tegarding  the  Pharmacy  Council  of  India.
 The  Council  may  be  meeting  only  twice

 @  year  but  its  committees  are  meeting
 very  frequently,

 Regarding  the  point  raised  by  Shri
 Jagannath  Mishra,  unlike  food  and  drug
 inspectors,  inspectors  appointed  under
 this  Act  have  limited  powers.

 There  is,  therefore,  less  scope  for  mis-
 use  of  the  powers,  even  in  respect  of  pro-
 secutions,  these  can  be  launched  only  under
 the  order  of  the  Executive  Committee  of
 the  State  Pharmacy  Council.

 Regarding  the  other  suggestions  made
 by  the  hon.  Members  the  Government  will
 take  note  of  them.  Besides  that,  I  wouldlike
 to  say  a  few  words.  Regarding  the  sug-

 gestions  made  bythe  hon.  Members,  one
 was  regarding  the  Hathi  Committee  Re-
 port.  The  Report  is  under  considciction
 of  the  Ministry  of  Che  micalsand  Fe
 lisers  and  after  their  views  have  ७९८८४  com-
 municated  to  us,  we  shall  consider  them.

 With  these  words,  I  want  to  conclude.
 MR.  CHAIRMAN:  What  about  the

 word  ‘servants’?  Have  thcy  enythirg  to
 do  with  the  working  of  the  «employees  ?

 CHOWDHURY  RAM  SEWAK:4  There
 is  no  special  purpose  served  by  substi-
 tuting  the  term  ‘employee’  for  ‘servant’
 of  the  Pharmacy  Council  of  India.  The
 term  used  therein  is  from  that  used  in  the
 Dentist  Act  etc.  The  term  ‘servant’  covers
 the  employees  who  do  their  duty  with
 humility  and  devotion  ard  so  there  is  no
 special  need  to  change  it.

 MR.  CHAIRMAN:  Now,  the  question
 is...  .CInterruptions).

 DR.  RANEN  SEN:  Why  did  the
 Minister  keep  this  term  takcn  from  the
 Dentist  Act  ?  Anyway,  that  is  all  right.
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 MR.  CHAIRMAN}:  The  question  is  ¢

 “That  the  Bill  further  to  amend  the
 Pharmacy  Act,  1948,  as  passed  by  Rajya
 Sabha,  be  taken  into  consideration.”

 The  motion  was  adopted.
 MR.  CHAIRMAN:  Now  we  take  up

 clause  by  clause  consideration.

 There  are  no  amendments  to  clauses
 2  to}s.  The  question  is:

 “That  Clauses  2  to  §  stand  part  of
 the  Bill”.

 The  motion  was  adopted.
 Clauses  2  to  §  were  added  to  the  Bill.

 Clause  6—(Substitution  of  new  section  for
 settion  8.)

 MR.  CHAIRMAN:  I  think  there  are
 am*ndments  to  this  clause  by  Shri  Rama-
 yatar  Shastri.

 SHRI  RAMAVATAR  SHASTRI:  I
 beg  to  move:

 “Page  3,  line  7,—
 Sor  “servants”  substitute  “employ-

 ees”?  ‘2)

 “Page  3,  line  23,—
 for  “servant”  substitute  ‘“emplo-

 yee”  (3)

 “Page  3,  line  29,—
 for  “servants”  substitute  ‘“‘employees”

 (42
 a7  hrs.

 MR.  CHAIRMAN:  I  shall  put  amend-
 ments  2  to  4  to  this  clause  to  the  vote  of
 the  House.

 Amendments  Nos.  2,  3,  and  4  were  put
 and  negatived.

 MR.  CHAIRMAN:  The  question  is  ;

 “That  Clause  6  stand  part  of  the  Bill’’.
 The  motion  was  adopted.

 Clause  6  was  added  to  the  Bill.

 Clause  7—(Insertion  of  new  section  9A.)
 MR.  CHAIRMAN:  There  is  one

 amendment  to  this  clause  by  Shri  Rama-
 watar  Shastri.  Are  you  moving?
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 SHRI  RAMAVATAR  SHASTRI:  I
 beg  to  move:

 “Page  3,  line  38.—
 Ofter  “‘paid”  insert—
 “and  other  benefitsto  be  given”  Gs)

 MR.  CHAIRMAN:  I  shall  put  the
 amendmert  to  vote.

 The  amendment  No.  5  was  put  and  nega-
 tived.

 MR.  CHAIRMAN:  The  question  ig:

 “That  clause  7  stand  part  of  the  Bill”,

 The  motion  was  adopted.
 Clause  7  was  added  to  the  Bill.

 MR.  CHAIRMAN:  There  is  no
 amendment  to  clause  8.  I  shall  put  it  to
 the  vote  of  the  House.  The  question
 iss

 “That  Clause  8  stand  part  of  the  Bill”.

 The  motion  was  adopted.
 Clause  8  was  added  to  the  Bill.

 Clause  9-—(Insertion  of  new  —  Sections
 १54  and  r5B.)

 MR.  CHAIRMAN:  There  are  amend-
 ments  to  clause  9  by  Sarvashri  Ramavatar
 Shastri  and  Naik.  Are  you  moving?  Shn
 Naik  is  not  here.

 SHRI  RAMAVATAR  SHASTRI:  I
 beg  to  moye  :

 “Page  4,  line  33,—

 for  “as  soon  as  may  be”  substitute—
 “within  a  month”  (6)

 MR.  CHAIRMAN:  I  shall  put  the
 amendment  to  the  vote  of  the  House.

 Amendment  No.  6  was  put  and  negatived.

 MR.  CHAIRMAN:  The  question  3s:

 “That  Clause  9  stand  part  of  the  Bill”.

 The  motion  was  adopted.
 Clause  9  was  added  to  the  Bill.

 Clauses  30  and  ar  were  added  to  the  Bill.
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 Ciaus?  42—‘An:niment  of  section  18.)
 SHRI  RAMAVATAR  SHASTRI:  I

 beg  to  move;

 “Page  §  line  23,~

 for  “servant”  substitute  “employee”  @

 MR.  CHAIRMAN:  Now,  I  put  amend-
 mont  No.  7  moved  by  Shri  Ramavatar
 Shastri  to  the  vote  of  the  House.

 Amendment  No.  7  was  put  and  negatived.

 MR.  CHAIRMAN:  The  question
 is:

 “That  Clause  32  stand  part  of  the  Bill”.

 The  motion  was  adopted.

 Clause  72  was  added  to  the  Bill.

 Clauses  73  to  75  were  added  to  the  Bill.

 Clause  36—CInsertion  of  new  section  26A.)

 SHRI  JAGADISH  BHATTACHAR-
 YYA  (Ghatal):  I  beg  to  move:

 “Page  6,  line  24,—

 i)  after  “dispensed”  insert—
 “in  the  presence  of  a  witness  of
 some  social  status,”  (8)

 Gi)  add  at  the  end—

 “which  shall  be  countersigned  by  the
 said  witness”.

 SHRI  RAMAVATAR  SHASTRI:  I
 heg  to  move:

 “Page  6,  lines  37  and  38,--

 omit  “or  with  fine  not  exceeding  one
 thousand  rupees,  or  with  both.”  (9)
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 MR.  CHAIRMAN:  Now  I  put  the
 amendments  No.  8  and  9  moved  by
 Sarvashri  Jagadish  Bhattecharyya  and
 Ramavatar  Shastri  respectivelytotke  vote
 ofthe  House.

 Amendments  Nos.  8  and  9  wrere  put  and
 negatived.

 MR.  CHAIRMAN:  The  question
 is:

 “That  clause  76  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  16  was  added  to  the  Bill.

 Clauses  47  to  20  were  added  to  the  Bill.

 Clause  i,  the  Enacting  Formula  and  the
 Title  were  added  to  the  Bill.

 CHOWDHURY  RAM  SEWAK:
 I  beg  to  move:

 “That  the  Bill  be  passed.”

 MR.  CHAIRMAN:  The  question  ist

 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 37°07  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Tuesday,  May  25,
 7926  Fyaistha  4,  2898(Saka).


